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LEGISLATIVE ASSEMBLY. 

Tue,day. 19th F.ebruary. 1929. 

l'he Assembly met in the Asyemcly Vhambel' of the Oouncil HOllse at 
J'tlleven of the Clock. Mr. President in the Chair. 

QUESTIONS AND ANSWERS . 

. ' A('OOJlMODATION RESERVED SPEOIALLY FOR EUROPEANS TN THY. NRW 
PRoVINCIAL HOSPITAl. AT "PESHAWA:k. 

ISBa. *Kr. Muhun.mad Ismail Khan: (u) With reference to questioll 
No. 729. asked hy Doctor B. S. Moonje. on the 20th September. 1928, 
poge 107;;. Volume nr, No. 18, will Government be l)leased to state if it 
iK A fact that, in the new Provincial Hospital at Peshawar, certain scts of 
Mcornmodllt.ion hllve heen reserved specially for the use of Europenns which 
wiJl not be allowed to be occupied by IndiRn gentlemen. even if they pay I;he 
prescribed fee fl xed for these rooms? . 

Cb) If the answer to part (a) is in the a6irmative, will Government he 
l)Jeased to state: ,., 

(i) the specia.l reasons which necessit.ated this racial discrimiQ.at·ion 
in providing accommodation for the treatment of patients. 
and 

(ii) if similar racial difference exists in other provincial hospitals' 
such as the Mayo nnd Ripon hospitals? 

Sir Denys Bray: (a) No, Sir. 
(b) Does not arise. 

RTATJDlEN~r BEFORE THE ST.ATUTORY CoIDlI8810lf THAT EVERY TWENTIBTH 
P:J:RSON IN THE NORTH WEST FRoNTIER PRoVINOE 18 .~ MURDEBU. 

584. ·1Ir. Muhammad Ismalilthan: (a) Is it. n fact that hefore tho 
Statutory Commission, certain British Officers of t.he North-West Frontier 
Province, who ga.ve evidence on behalf of tho Government of that. Province 
lit Peshawar, stated thut every tWtlDtieth person in the Province ~'a8 n 
murderer? 

(b) If t.he answer t.o the a.bove question is in the affinnative, will Gov-
(;rnment bl" pleased to say whether this is an aocurate statement? 

Sir Denys Bray: (a) The Government of India nrc not in posse!lsioll of 
1111)' c)fficinl record of the oral evicloDcc. According to a newspilpE'l' report, 
however. It statement was made bv all official that one out of tw('ntv 
:inhnbitHnis in the rural dilltricts is '8 potential murderer. . 

( 917 ) 
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(b) Tho word "potential" reduces the statement t{1 flOlnething 
obviously hypotheticl1l. Dut oven in this fOlnl, I should not myself accept 
it, saveRS Q highly coloured WBJ o£puUing the not,onOIlR fnet thllt t,hcl 
blood-fplleI is Jlrevalent amongst, Pllthnns. 

INCLUSION OF THE INDIAN Aluly 'BENEVOLENT FUND IN THl!l BBNEl'lT 
OF ET ~ R . NT E  FOB RUPPORT Olt' THE Ex-8ERVJCR ASSOCIATION. 

585. ·Mr· Jlubammad IamaU Kban: (n) Is it IJ filet thut, money i. 
collected from time to time by military and oivil offioials of the GovH'imlel1' 
for contributing to the funds of the Ex-service Assooiation, which looks after 
til(! intm'ests of tilt' British ex-soldiers in England. by organising fetes and 
military toumfllmcnts in which Indian troops also take part? 

(b) Do any proceeds derived from such functions go to the Indian Army 
Benevolent Fund? If not, why not 1 

(0) Are Government pl'epared to issue instructions to Governmen' 
offioials to support suob functions only when they are held in aid of the 
Ex-service As&ociation lind the Indian Army Benevolent Fund jointly? 

Jlr. e. JI Youal: (/I) and (b). The answer is in the affirmative, 
(d ])o('s not therefore arise, 

ABJ\(Y EDUCATIONAL CoMB, 

586· -Mr. JlUlbammad Ismail EhaD: (0) Is there in England ~  Army 
Edncational Corps, Ilnd if RO, how is 'it recruited? 

(b) Iii there a similar ~  in thill country? If so, how many Indian 
officers are attached to it? 

Mr. G, •• YOUDI: (a) Yes, Sir, At Jlresellt the majority of the corpa 
is recl'llitc'c1 frotn th(:' regnl:'lr _o\nny and a few of the officers only are 
,recruite.1 from civil SOUl'C(\R. Tn futurp it if; hoped to recl'uit linivC'l'Rity 
Graduates with Honoul'B Degrees, 

(11) No, Sir. A proportion of the Army Educational Corps serve in. 
India. and the remaining needs are Flupplied by officers from the Indian 
Army, or t,he British Anny serving in India, who possess spcciBl aptitude 
for educat,ional work. The tota.l number of Indian officers employed in 
Edooat,iona.I Training appointments is aQ. These men are selected from 
regiments and trained in the Indian Wing of the Army School of .Eduen.tion 
at Belgaumbefore holding these appOintments, 

'FRBBR Gun' OP COllOlI8STONS nr THE ROYAL ARMY VE'l'EBlNARY CoBPS 
TO bDIAX8. 

!JS7. -Mr, Jlvbammad Iamall lthaD: (a) Is it. a fact that only boys 
from the Dehra Dun Military College are eligible for commissloDs in the 
Royal Army Veterinary Corps? 

(b) Have any boys from the nehra Dun Military College joined this corp. 
as officers '! 

(0) IA it not. n fact that only thoAe hOYA join thfl Dehra Dun ' '~ ' who 
intend to proceed to Sandhurst 1 

(d) Do Govel'Dthl!llt P"Opoae i;('I withdrAW thia restriatiO'ft 110 as to 'attracf 
more young men? 
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Mr .•••. Youac: (4) The Honourable Member is referred to the &nswer 
I ,ave 011 the itJt.h August 1927, to starred question No. ~. The present 
.. fJf)sition ill practically OS.tllted by t,he Honourable Member, so fa!' OR 
recruitmfmt in' India is concerned. 

(b) Not yet, Sir. Rut 11 cudet froUl the Dobra DWl College, who quali-
fied at th(l &.ndhursl· Enbroncfl Examination of Ma.y, 1928, hus leCll solected 
for B Xiug'H Commission in the Indian Anny Veterinary Corp&. He is at 
present studying for the M. R. C. ~ S. at the Royal Veterinllry College 
in London. . 

(0) No, Sir: 1\ boy who intended to become an Army Veterinary 
officer would be e1igihle for admission to the College. 

(d) Not at present. Government consider that t,h£' existing system 
produces t,hc best type of CBndidRte. 

GBANT TO INDIAN OFlI'ICEAS HOLDING E ' ~ COMMISSIONS OF POSTS 
IN THE GRASS F ABJd DEl' ABTMENT. 

5Rf1. ·lIr. Jluhamma4 IImafI nan: (a) Are Viceroy's r ~ l '  
officers ~ l  lor posts in the Grass FRrm Depart'ment? 

(b) Is it not a fact that at present sergeants of . the British Anny 8. '~ 

usually ~  these responsible posts? 

(c) Is this 80 because ~ are considered more suitable for these 
appointments than the Indian ofticel'fl holding Viceroy's Commissions? 

Ill .•.• , YOIIDg: (a) No, Sh'. 

(b) 'l'b:' rXAcutive charge of tbe lal'bter grass fllrmsi!! held by British 
stuff sergeants, warrant and departmental officers. with Indian overseer!; 
as 881:JistBDts. Indian overseerl1 Are in independent charge of Bomo of the 
smaller lanns. 

(c) Yes, R ~  their delllings o.relsl'gely with Hrit.ish units, Dnd 
Viceroy's C',ommissionAd officers do not, fIS a rule, posses!! the cducnt,iouRI 
t}l1Rlitioations required. ,-

CAST-mON AND STJlJlL SLJ!!J!JPEBS ON INDIAN RAU.WAYS. 

689. ·P&DCtit lIUakantha Das: 1. Regarding cast-iron and steel sleepers 
used in our railways: 

(CJ) What is their respective estimated durability? 

(b) What were their prioes according to the tenders accepted last. 
yeAr and the current yeBl'? 

(e) What are their prices according to the tenders accepted 
for the coming year? Or, if the tenders have not yet been 
-acct'pted, what are the various quotations in the tenders? 

(d) What is the percentage and amount of actual supply and orders 
given in (i) value, aneI (ii) weight, in each case, t'. (I., in CRBe of 
cnst-iron sleepers Bnd of steel Rleept'rs from (1) Indin, (2) 
Engl antl, Bnd (8) other countries? 

(e) TR it H fllct t,hB.t CIIat-iron sleepers win be cheaper thnn steel 
sleepers in the coming year? 

2. (a) Have the Railwa.y BOArd Bnv control over t,he orders given for 
Ellpepefll hy company-mannged fBilwl\yfl ~ 
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(b) U they huve, will Government please .tate the tende1's they reoeived, 
(i) last, (ii) ourrent. and (iii) coming years r.lld alllO the quantity and price 
of their purchase in percentage and amount from India, EnglaM Bud other 
countries? 

S. (a) Is it a. fact that the three Companies, viz., Bengal Iron and Steel 
Company, Limited (sterling oapital. managed by Europeans), Eum And 
Company (rupee oapitAl, mf\naged by Europeans), and Tatanagnr Foundry 
Company, a subsidiary concem of Ta.ts. Iron and Steel Oompany, (owned 
ond ma.naged by Indians),. mainly manufacture cast· iron sleepers? • 

(b) Are the Govemment aware that they are not get·ting aiJequate 
orders to utilise their full capacity? -

4. (a) Is it Q fact that English and foreign tie·bBl •• which 818 subject 
to duties of Rs. 26 tUld Rs. 87 per ton, respectively, ate being imported 
as parts of sleepers. or as ordinary bars, and are thus charged 11 duty of 
10 per cent. ad valorem? 

(b) If so, what steps 818 Government te.kiDg to p!8vent it'? 

Mr • .A • .A. L. PIIIOII8: 1. (a) Approximately 50 vears for caat·i!'OIl 
. l ~ r  except for the steel tie bar Rnd fAstenings .• Approximntf.>ly 35 
Jeflrs for steel sleepers. 

(b) A statement showing particulars is ~ fOlWBldt'rl to the Honour· 
able Member. 

(e) Conbrllcts have not yet been pIooed for 19W-SO requirements. I 
regret that the accepted tender prioes cannot; be divulged until R decision 
has been reaohed. 

(d) The sta.tement whioh I am sending to the Honourable Member 
shows the weight of steel and cast·iron sleepers ordered, and the percen· 
tage vaJue of· the contracts placed in India, the United Kingdom and other 
countries. 

(e) Until the tenders for next year's requirements have been examined, 
it. is impossil:le to state whether it will bo cheaper to buy oa:st·iron sleepers 
thfm steel sleepers or "ice "".a. The tenders are in fact now being 
examined from this standpoint. 

2. (a) Under their oontracts, the decision rests wit:h the miLllageultmb 
of Company.managed railways. 

(b) Does not arise. 

8. (a) The three compRnies mtlntioned by the ra l ~ 'Member Ilre 
those which have supplied cRst·iron sleepers to the State.ma.naged railways. 
I Bm not aware that we have obta.ined supplies from any other companies. 

(b) Government are unable to express fl.n opinion on t,hiA point. 

4. (a) Tie bArs for roilA nre liable to duty. nt the sp(\cifie rotes of Rtl. 26 
per ton nnd RI!. 147 pAr ton. Recording liS they nre of Briti!lh or non· British 
Jl'l:lllllf8cture, uniler itpm 150 of ~ stat.lltol'Y Import Tnriff. The only 
tie 1:al"ll which Rre assossoble fI4o. 10 per cent. ad valorr.m are tie bars for 
·caRt·iron ;mivflTSnl !!Ieepel'!! which cannot he ul;cd al! tip. barR for rni1s. Sucll 
tie·bars nre ilutinble !HI pnrts of rdeepeTS tmdN' item (\1 of the Tmiff. 

(b) A~ the l ~ Ja  practice at. tht! port!' j" in fwcnrdunct· with ~' Jnw. 
t.he quoRtion !tops not nrif!e. 
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Diw .. CJhuDaD L&l1: May I ask the Honourable Member if the Bail-
way Board (11m override UI(' ilecisionl; .Q,).'rived Bot by Company-managed 
rnihmys? 

Kr. A. A. L. Pa1'lODl: 1n regard to the purchase of sleepeR? 

Dlwaa Obamaa La1l: In regard to the acceptnnce of tenders. 

JIr. A.  A. L. P8l'8OIUI: I do not think so, Sir. 

Paadit .11akantha Du: As to part 8 (b) of my question, Sir, will the 
Gonrnment kindly inquire Ilnd give the information? 

Mr. A.  A. L. P&r8ODl: 1 think the Honoumhle MeUther will be able to 
r ~ th(' informAtion hI' wantR from the Rtatement which I am forwl\rdillg 
to him. 

NUMB.a OF ANGLO-INDIANS A.ND INDIANS APFOINTEIl AS TIIlIll'ORARY 

ENOINBJlRS ON STATE lUTLW.AYB. 

500· ·Kr .•. S • .&Dey: (;a) Will Government be pleased to state the 
nwnber of persons I\ppointed 88 temporary engineerfl on State Rail,ways 
from .Tanuary to August, 1928, and from September, 1928, to end of J'anu-
Rry. 1929, showing separately the nwnber of Anglo.lndiails and Indians, as 
wen as the number employed from the register of: approved oandidates' 
(b) Will Government be pleased to give the total number of persons 

on the list of approved candidates for the posts of temporary engineers 
till the end of December, 1928? • 

Mr. A.  A. L. PIlIODI:(a) One Indian between January o.nd August 
1928, and one European between September, 1928, and the end of .Tanuary. 
1929. The fonner was on the register of approved candidates and the 
latter was specially recommended by the Agent, Great Indi&n Peninsula 
Railway, in view of his const1'UOtion experience; he hall previously been 
employed by the Tate. Construction Company. 
(b) 45. 

APPOINTMBNT OF AN ELBmBIOAI. ENOINBBB TO THE CHOLA POWER STATION' 
ON THB GUAT INDIAN' PmimST7LA RAILWAY. 

591. *Kr. K. S • .&Dey: (.a) Is it u faot that the Railway Board invited 
applications by advertising in the English dailies for the appointment of 
8n engineer for Chola Power Station of the Great Indian Peninsula Rail-. 
way? • 
(b) Will Government sLate how many applications were received and 

how many of them were from Indians, Anglo-Indians and Europeans? 
(0) Is it Il fact that one Mr. S. A. Gadkary, B.E., A.M.I.E.F. (Lond.), 

Chartered Electrical Engineer, was cnlled for a personal interview by the 
Public SerVice Commission and selected by the Commission as a proper 
candidate for the post., 

(d) Is it a fact that the Rai'lway Board, on the recommendation of the 
Public Service Commission, offered him "a post in the junior '8Clllo of tht· 
TrBDsportation (Power) Department of the Superior Establishment. of 
State Railways under the Agent, Great Indian Peninsuln Railway .. ~ 



922 L lUrn E'Jl:B. 19'.&9. 

(6) Is it a fact that he was asked M appear before the Medical Board 
~l  Cnlcutta, whioh deolared him unfit, after testing his eye-sight in. aooord·:: 
.unce with standa.rd prescribed in the rules a9 Class " A "? 

(I) Will Governmont he pleaaed to sta.te whether the Medical Board 
before whom Mr. Gadkary was asked to appoar was duly informed by the 
ltailway Board of the particular post which was offered to him, and WII!! 
the attention of t.hat Board d1;QWD to tho Railway Board Ciroular 
No. 8137-E., dated Blat January, 1928, which presoribes different olasses 
·of test for different, grades of t,he subordinate and Buperior services? 

(!J) Is it 0. fnct thllt Mr. Gadkary applied to the Railway Board to give 
-him a fresh opportunity to appear before the Medical Board and requeeted 
the Ra.ilway Bonrd to issue proper instructions to the Medioal Board m 
the matter of his examinat.ion? 

(h) Will Government be pleased to state whether they have received 
any letter from the Agent of the Great India.n Peninsula. Railway regardiDg 
the deoision of the Medical Board in the oase of Mr. Gadkary, and it l'Ct, 
will they be pleased to place the correspondence on the table? 

(i) Will Government he pleased to state whether the post for wJiich 
Mr. Gadkal), was recommended is still vacant Or fined and if filled, by 
whom? 

Mr. A. £. L. JIInaaI: (Ii) The B(h-ertist.'ment, waft issued. by the Public 
Service Oommi.ioe. 

(b) 23 Ilpplioations ~r  '1'eCei.ed for one plat of Aulsta.Dt Powor StaiioD 
Superintendent, of which 16 were from IndiaM, 8 &om Aaglo-Inclillll ... 
4 from Europeans, and 52 applicationll. for two ~ . pi. Shift E . ~~r  
nf whicb 43 were from Indians, 4 froinAnglo-IndiR1'1R And n ~ E l' ~ a . 

(0) Yes. 

(d) Yes. 

(c) HI> WI\S declarecl to be medically U'ftftt. 

(f) 'fhC' arrangements for the Medical Board were mndc by the Agent 
~  l~ OreR.t Tndinn lleninsula Railway, Qnd Mr. GRdkary was examined 
in Hccordunm· with the lIsual  regulationll laid down for eandiclates for 
"ppoint,ment to t,he 'fransportation (Power) Department of State Railway •. 
The Meclienl Board's Bttention WIIS not. dMwn to tho Railway Board's 
letter mentioned by t.he Honourable Member, Uft thiR letter Applies only to 
fluhordinRte nnd inferior staff. 

(r/) Mr. Ondknry did Rpply for another examination. 

(h) The Agent of the Great Indian . l~l' Rllilwny rt'porit'rt that. 
Mr. Gadkarv hud been declared unfit for Govcmmenll' service by the Medical 
BORrd. and Ntated t,hllt, he had ad"ised ·him I)ccorliing-Iy. There ar.1' 110 
dlwr papen:; to IRY on t,he tahle. 

(i) Tho pORt. iR still VMflnt. 

()PENTNn Olf ,\ l'R ~T ~ AIlC'lTTON AT ~ INDlAN INATITUTE OF SmENt'lE, 

HANRAI.ORE. 

59'2 .• Jlr .•. S. ADa,: (,a) Will Government be pleased' to state if jf; 
is 0. fact that the Pope Enquiry Committee, which reported upon the affairs 
of the Indian Institute of Science, recommended the 981'1y openiDg of .. 
l ~'  flC!ctioll nt the Indinn Imtitute of Science, Bnngalorc? . 
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(b) If the a.nswer to pa.rt (a) is in the a.ffi.rmative, wha.t steps have Gov-
. ermnent taken to give effect to the above recommendation? If no lteps 
bave been taken will Government be pleased to state the reasons therefor? 

Kr .•••• Balpal: (a) Yes. 
(b) The India.n Institute of Science is a private aided institution llnd 

the recommendation referred to by the Honourable Member .is tIl£' conc("nl 
of the Council of the Institute. 

LIOENSING or CooLIES AT STATIONS ON TIIlD EAST INDIAN RA1LWAY. 

598. ·Mr. Siddheswar Prasad Sinha: (a) Is it It faci that the Iieen;;ing of 
coolies at !'«lme important stations on the East Indian Railway in Bihar 
and OrissR i!\ mode by private individya.ls? 

(b) If the reply to part (a) be in the affinllative. will Government 
be pleased to state whether any tenders are called for for this purpose or 
whether it is settled at the will of the authorities with favoured. individuals" 

(e) Are Government aware that the coolies are compelled to pa1 
. exorbitant daily charges and heavy na.arana, for obtaining a licen.ce? 
(d) Are Government aware that the arbitrary exorbitant charges made 

by suoh individuals often result in strikes, to the great inoonvenienee of the 
'travelling publio? 

(e) Do Government propose to license the coolies themselves instead of 
licensing them through middle men?' 
U) If the reply to part (6) be in the negative, will Oovemment be 

pleased to stnte what other method they intend to adopt in orier to afford 
convenience to the travelling public and mitigate the hardships Gf the 
cC'01ies from the exorbitant charges of the individuals who are given the 
lC4>nopoly of licensing coolies? 

(g) Will Government be pleased to state the amount of income that 
bflf: been derived from such settlements in the Dinapore Division? 

(h) If there is no income derived. will Government state jf it is no' 
'flossible t') get an income from such settlements? 

(i) If so, will Government be pleased to state why they have been left 
to private individuals free? 

Mr. A. A.. L. PINOns: 1 am nsking the Agent of the ESRt Indian Hail-
way for the infonnation Rnd will supply it to the Honoursble MembM when 
his reply is received. . 

EXTENIi'ION 011' THE TDtoI OF THE PRESENT INDlAN I .. l!lOISLATURE .4.ND 
CONFEBENOE OJ' INDIAN DBLBGATES WITH THE JOINT PARLIAMENTARY 

0,ollrlMI'l'TEE ON THE REPORT OF THE STATUTORY COM'MTSSTON. 

594. ·Mr. Ghanah,am DI8 B1rla: Ga) Has t·he attention of the Gov-
('rument heen drawn to the fonowing Reuter's message, dated London, the 
4th Fehruary, appearing in t.he Hindu8tan TimB8 of February 7, 1929?-

":rho ' l l.~  of exhmding the tCI'm of the jlresent Indiall Legislatures \'I'IIS (wing 
~ Rl l'l'l  fOl' more than olle renflOn. declared Earl Wintel'tnn. l'eplying to p question 
m t.be ~ l  of C?rnmo1l8. 'But I lI!lOuld make it clel!'r'. he. added, 'that tile Illdian 
Leglslat.lve delegatlODs or rt'presentnhve .. whom ILI:I l ~ MaJesty's Goverllment hope 
the .Joint Parliamentary ~  ~  invite' to conr(,r when the Statlllol'Y Com: 
miwnon h&8 r ~ ~  need not he ldPJIt.lcal wit.h the Committl'l'8 nnw ~ . ll  in confl'.mnce 
with the COIDJnJ881on'." 
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(II) Will Government be .pleasod to lay 011 the table a copy of such 
correspondenoe '8S may have pasRed between the Governor General in 
Conncil o.nd the Secretary of State for India on the question of extending 
t.h(· tenn of the present Indian Legislature nnd of inviting Indian Legis-
lative Delegations or representatives to confer with the Joint Parliamentsrv 
Committee when the Statutory Commission has reported? • 

The Honourable Kr. J. Orera.r: (0) Yes. 
(b) The Governor Genernl in Coun(,i1 has had no p<llTespondence with 

thf' Secretory of St.ate on eit.her of-these two Bubjects. 

EXTENSION OF 'I'WE BOR ])ISCUSSION OF THE ITEMS OF THB 'BUDGET. 

595. *JIr. S. O. Kttra: (a) Is it a fact that not more than a dozen 
items in the annunl budget IlrC! taken up for discussion during the budget 
t:rne? 

(b) Are Governm'ent aware that, in some of the Provinces" for iustanoe 
in Bcngul, the budget is dividml into several parts, ond that time is sepa-
rntely ullotted to eQCh group of demundH, ut the end of which the particulnr 
group is put fo vote by guillotine? 

(c) Are Government willing to agree to a sUniJar scheme of guillotine by' 
compartments so that IacHitieR might be given for discussion of all the 
various items of the annual budget? 

The Bonourable Sir George Schulter: (a) Tho Dumber of Dema.nds dis-
posed of before the fall (If ~ guillotine nll,turally varies from year to year, 
bUIi fol' th'..!jast two or tbree yeRrs the situation has beem substantially .a. 
described b) t·he Honourable Mt'mllt'l'. 
(b) Govemment are 8W8ll'etbllt, in some . of the provinces, separate 

allotnltnt's of time are made within the days allotted for the discussion· 
of Grants, but they have no precise infomlation on th(! subject. 

~  The uwnber of D a l~ in the Oeoeral Budget, excluuing the-
Railway Budget, is 79. Speaking lot· mYKelf I shouJd always welcome thll 
fullest opportunity f01' discussion, but 1. am afl'l\Jiu that, in view of the. 
limitutioDs upon the! totnl time available, adequate discussion of aU the 
various itl:'ll1s of the annuul Hudget would not be secured, even if the 
HOllou1rable Member's suggetlt.ion wero to be adopted. I think tha.t Lhe 
only practic!!.} and satisfactory arrllngernant is thnt which the Govornment 
hayf> adopted in previouB years, find which they are prepared to repeat 
this yenr. namely, to settlp with til£' JpnclerA of t,he dlfieftlDt pa.rties thy 
order in  which the DemundA should be taken, If thereafter, the 
leaders nnd t.he members of the seve1'tQ.I pnrtiefl give practical effect to the 
BlTBngf'ment. ·ill the spirit in whieh it is conceived, it should be possible 
to secul'e IUl opportunity of 8 J8 ~ all important mnttel'R in whioh the 
House is reAlly interested. I should add that the practice which we follow 
hen· Rnd which I haye just clescribed is the ra ~ followed in t.he HO\1S(l 
ot CommoDS. 

FAOTLITIES }fOR DISCUSSION OF THE REPOR'I' OJr THE PuBLIO ACCOUNTS 

f'.()MMI'l'TEE. 

500. *:Kr. S. O· Kttra: (0) Hall tho attention of the Government been, 
drawn to the remarks in the Report of the Public Accounts Committee of 
1926--27, paragraph 16, reglU'ding giving facilities to the Members of the-' 
J~ a r  to discuss the Report of ~ Committee? 



QUE8'tIONS AND· ANSWBRS. 

(b) Are Government going to give etlect to the recommendation? 

TIle Honourable str George Schuter: The Honourable Member is 
referrocl to the statement which I mnde ill this House yesterday during 
the discussion of the cJxcest; grnnts, Rnd to the ruling of tlw HonOIll·Rblt· 
the President, by which thC' mntt€'T was disposed of for the 'time being. 
The Honourable the President hm; decided t,hat it is impossible to diAcusR 
the Report of the Public Acconnts Committee in the current scssion, a~ 

motions for excess grallts hll'·e already hen befOll'tl the House. At t·hf> 
sa.me time, tnldng Ildvnntll.gc of n helpful suggestion which fell from you, 
Sir, I have undertaken to' discus!! Ilt IU1 early dltte outside this HOWIe tbe 
question of lievising n prooellure by which, on future occllsionll. it A~' 

be possible foJ' the Hepol'l of Ihl.' Public AC('mmtR 00mmittee to be rlisol1sserl 
byt.hc Legisllltive Assembly. 

BOHEME }tOR ENOAOINO ApPRENTICES AT THl!: EAST INDIAN RAILWAY 

WORKSROPfI AT .TAMALl'Ult AND Ln.OOAR'. 

5{}7. ·PaDdit .UakaDtha D&8: 1. Hegarding (D Jamslpur and (ii) 
Lilooah Ra.ilwlty Workshops: 

(a) What is the system or the soheme of ,taking apprentices? 
(b) Is there Rny provision for primary or general education for thl)' 

workmen apprentices? If so, what is the provision? 
(c) What is the allowance paid to the several clo.SBeS of apprentices:' 

(d) Is there &llJ' distinction between (i) hldia.nand (ii) European 
and Anglo-Indiall apprentices in (i) training and (ii) allowanoes l' 
If· so, what is that distinction and what is the principle 
of that distinction, if any ,besides birth and colour? 

(e) Is' the qualification test of apprentices subject to Bny l'ulJlic' 
examination, i.e.,exo.mination by outside experts? If not, 
why not? 

2. Will Government please furnish .a statement showing hi each la ~ • 
the apprentices taken, qualified Rnd provided in (i) Jamalpur n.nd (ii) Liloou' 
Railway Workshops during the last 10 years, with the character of provision. 
and amount of pay in each case? 

Mr. A. A. L. Par8ODl: 1. (a) Two gl'ades of apprentioes are taken in 
the East Indifln Hailway Workshops, first grade Il.pprontices, who are 
required to have matJriculated with mathematics ltS au optional lIubject, 
or to hl\vc reached the Junior Cambridge Standard, ,and, at .Tamalpur 
only, t,hird grade apprentices, in whom ability to read, writ,e and sub-
tract and muUiply in one vemBcular is looked for. Both grn,dcs /lire 

l . ~  flfter pfl8Sillg satisfflotorily II ttRt of tlwit· ability flnll fihwfls. 

(it) Thil'd grade apprentices, who have alrea.dy had sufficient primary 
educntion to benefit" '~ givcon illst,·uctjon iu druwing. flrithmetic and very 
elemcntary mechaniCA. 

(0) ,First ClUSH upprellticuH I"llcuivtl a. stipond of Hs. 10 per month ill tho 
first year, rising to RI:!. 30 p('r mouth ill the fifth and Just yeal' of their 
a.pprenticeship, unel receive fn'o board tlud lodging in bOB tell! provided by 
the I<aj)way. Punding tht, provision of hostels at Lilooah,tbe first oJU& 
apprentices thor<' fire given on nllowo.nce in lieu of fr{\f:" board and lodging. 
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'l'hird olass apprentioos receive Rs. 7 per mensem in their first year, 
rising to Rs. 12 per mensem in the ~~  nnd IIlRt yenr of their appren-
ticeship. . 

(d) No. 

(e) '1'110 eduontiono.l qunJifiont.iolls, which cBndidatef! l\S first, grllds 
n.pprenticos are requilrod to possess, have .been stated in the r~ l  to part 
1 (a). '1'he subjects (1£ the test examination helli at Jf\mnlpur arf.' ~ .

mat·jes up t{) thl' IItandurd of the Junior Cambridge and ~l r ll ll  

Examiuations, genel'al knowledge n.nd elementary dra.wing. This examina-
tion is clonduoted by the Prinoipa.l of the East Indilln Railway Teohnical 
School, .Ja l~l r  and Government do not, see that assistance from out·side 
experts is oalled {or or would be of nny advll.ntage. 

2. Government regret that they oannot undertake to make this vSlJ 
laborious inquiry, 

SPEIIOR BY SIB ]}ANIIIL HAMILTON, Ln'1il ~ D lN' ' OJ' Dil BUOAL r,o-
OPBlU.TlVJC O1wANISATTON ROCIETY ON INDAIN BANKINO DBVELOP-
MlCNT. 

598. *Kr. B. Du: (a) Has the attention of the Government been 
drawn to the speech of Sir Daniel Hamilton, Life President of the Bengal 
.c..l-opE:lative Organisation Society, delilVered at Chandpur, on the 2Dd Feb-
ruary, and reported in the dak edition of .he Amma Buar Patrika of the 
4th instant? 

(0) Will Govemment be pleased to state if the facts as stated in the 
~ extract .8J8 ~  

" ... few week. ago :Sir Geaqe Schuter called • ~ l  meetiD, of the EU1'opean and 
Indian Ch..wera of CowQeroe to 4i1C1II8 t._ ll a~ D of ~ development of India" 
banking. WtTP tlte peOpl,." batlker., the Oil-Operative Regiiltrar., int,ited tn att.wei 
t1l.i, J. 'r ~  If. not, why not? . I ., Sir· Gearp i. DOt. Pi t. make the .ame 
miat.alr:e All hi. P"dIlClIlllOl', and provide more boDey for the fat. men, while the mAIn 
who need it moat" the 250 millions of leall rayats, aTe I""ft t.o faUen aPl bt!llt "8 they 
l'-8n on vinegar. .. it ..  ..  ..  .. 

"As Life l~  of t.he Bengal Co-operative Organill8tion Societ,y, I protest moat. 
~ a . agaiBA Goverllmen.t. giviJli counteQ&llll8 or encouragement to any IIChelll& 
of tAe kind. The people'. own hanking system., co-operative credit, will provide all 
tl1e financell required hy the people when the queen bee under8tand. its job and berina 
to Jay." 

(0) Is it a fact that no representativEl of the Co-operative BlUlking Insti-
tutionswlls called bv the Honourable the Finance Member to discuss with 
'him about problem,,' of rural banking? 

(d) 'Will ~r  be plenRed to Rtate if they will ~ representa-
tives of co-operative banking to the conference that will be shortly held 
at Delhi? 
The Honourable Sir George Schuster: (a) Yes. ~r  Government of 

India have received a COpy of 0. Bpeech made by Sir Daniel Hamilton on 
the Rllbjoet of the "Govenlment of India and the Queen Bee", 

(b) It j!,\ diftIcult to distinguish facts from implica.tions in the extract 
given, hut I have bAelJ unable to discover any element of truth in either, 
My Honoumble friend, Mr, n. Das, has contributed to this gencral atmos-
phere of inexactitude by the fonn in which the extract is presented, for 
if the fnll texb had been given, it would have been made clear that the 
protest in the second part of the ext,ract WIllS directed, not fl.gBinst lIlly 



QUIB8TION8 AND ANSWD8, 

~~  (Jf r ~  ill Connection with the Banking Enquiry, but o.gainilt 
Bon,C proposal made by au (lI'gu.nisation described by the speaker as the 
"lndiHn ChAmber", 

The roal facts in the CllRC, which will provide the IAnswors also to pa:rLs 
(c) Rnd (tl) of the question, huve already been ~la  to this ~ . 
'l'he meeting which I held on Februa.ry the 16th WIth the repreaentatlV6R 
of t,be Ii'ederation of Indian Chambers and of the Associated Chambers of 
Commerce, wns convened as 11 result of denulJlds expressed by these two 
organiso.tioIIS at their u.nnulli ~  in Dflcember. I ,made it clear at 
this' meeting, as I have also expl!"med on fonner occasions, that ~ r  
Bettling the final plans of the InqUIry, I should also consult representatIves 
of Banking interests as such. 
So far itS rural ba.nking is concemed, iLR problems reprelJent, from 

evtll'y foint of view, a most important part of the whole field of enquiry. 
I ahal certainly take steps to see that full advantage is taken of the 
eXI,erience of those who have been eugaged in the co-opera.tive baDking, 
tile denlopment of which ofters perhaps the most hopeful line of advance 
in the mat.ter of developing MJf'81 banking facilities. 

Mr. AIMIal .MID CllaaudhlllJ: I understand, Sir, that Mr. Anwar-u1-Azim 
bu wn"ttento you authorising me to put t.he queationll 'Standing in his 
name. So may I put them for him, Sir? 

Mr, PI'eIlIeat (aft€'r consu1ting t,he Secretn,py): No. 

PAUOITY OJ' )lUlUJDlADA.NS AnOINTED A.S SUPEBINTENDBNTS OF POI!IT 

OJ'J'lOBS IN THE BIILU\ AND OB18SA. POSTAL CmoLE, 

500. -Mr, . a ar ~  (a) Will Government be pleased to state if 
in the Bihar and Orissa Province, out of the eleven Postal Divisions, onl1 
one Division is in charge of a Muhammadan Superintendent of Pod 
Offices? If so, why is the' Mussalman Comm'Unity so poorly represented 
in that Province, and what action is proposed to be taken to seoul'« a; proper 
Mho.re of the Muhammadans in the postal a.dministration of the Bihar and 
Orissa Postal Circle? 

(b) Is' it, a fact that, in the Bihar and Orissa Province, there is not a. lingle 
Biharce Muhammadan employed aM a Supcrintendentof Post Offices? If 
it is so, why has the only ~ a a  Superintendent who belon-ged to 
t,he ProvinCE' bl'<m transferred to the Bengal and Assam Circle? 

(c) Is it. an ordinar'y practice in the Postal Department that, 80 far as 
pCiltlsiple, each community is represented in due proportion in each Province 
by oLlicers chiefly coming out of the l)rovince itself? If so, why has an 
tl)6CElptiOll bm:ll JU'ooe ill Bihar Rnd Orissa, and why hilS tho only Muham-
madan Rupcrintcndf'ut who WIIM a :Rihnree been tiransfprrcd from his ~..  
Province to another Province? 

(d) What is the total number of Mussnlma.n officers coming out of the 
llr<-;,vince of B.ihnr and Orissn? If the number is flO low as only two, why. 
IS It not possIble for Governnwnt to keep even this number of officers in 
t,heir own Province? 

'l'he Honourable Sir Bhupendra Nath Kltra: (a) '1'he answer to the first 
part, of the question is in th,p nffinnnt.ive, ~  thn.L the number quoted 
by the Honourablo Member Includes both Postal I1nd Railwav Muil Servioo 
D l' ~ ~. 'J'he Posts nnd 'r l ~ R Depnrtment is not orgll.niRed on a: 
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provincial basis and Government do not, propose to take any ~  in the: 
matter. 

(b) Yes. tho MuhnnnDUdlll1 SUlwrint,pndnnt in ()uestion himself nppJir,d' 
for a transfer out of Bihar nnd Ori898. 

(c) No. Tht!. second pnrt of the question does not arise. 

(d) If the HOllolll'uble MmnLt'r refers to tho posts of Superintendents:' 
of post office .. , t.lw Answer to the first pllrt of the question is "two"; us 
regiU'!ls the Heeond pud of HlP quest.ion, the Honourable M(lmber is referred 
to the reply to the Mcconrt part of the qU(lstion 'B,t (a). ' 

TRAN8FEJl '00 BENGAL OF' A BIBABlllXSUPlilRIN'rBNDBNT OJ POLICE. 

600. *Mr. Ailwar-ul-Allm: Is it a fact that in the Punjab. in the United' 
PrQvinces Qnd in Rt'ngnl and Assam the grant majority of officers 'come-
from tlJcir own pl'mrinees? 1£ so; why bl\8 the ~ r of ar ~ 

intendents in BihAr lind Ol'iSd8, where it was ve'ry low and far below the pro-
T,ortion, still be!'u tC·dlH"cd hy tronsferring a 'Muhlirnm'BdBn Superintendent 
to Bengal? What acLion do Gpvernment pl'Qpose to take to, give to the 
men of Bihlll' llnd Orissa a proportionate. representation, in their own Pro-
vinee? 

The HODourable Sir BhupeDdr.a Bath llitra: Assuming,l.mmtlae ... of 
his (IU('stion t,hllt. the HonourAhle Member means Superintendents of Post 
Office8. thf' r l~' to ~~  til'8t, pArt. is correct, ~ r.  in the a~  of the 
United Provinces.' , ' 

• '. 1 ~  ~'  ~ " 

The reply to parts two und three of his ll ~ a~. SupElrin-
iflUthmts are.' litihle to 8er,'e all ~ l'  in Inaia and fltat ihtlir postings are 
made in nceordu.nce with the requirements of the public service. Govern-
ment cannot undertake to provide for proportionate provinCial r r 8 8 ~ 

in a gazf.·tted Central serViC(l the members of which Brt'l ]jable to bransfcl' 
from one province to another. 

ApPOINTMENT OJ' BmAllKIil MUHAMMADANS AS SUPBBtNTBNDBNTS OJ' 

POST OJ'FlC.£S IN BIHAR AND OB,lSSA. 

601. *.r . .&nwar-ul-Allm: (Ct) Will Government be ple8sed to state 
the num},er of Bengo.lee offieel's in t.he Provinee of Bihar and Orissa as well 
as the total number of Postlll Superintendents ine-luding Railway Mail Ser-
,"ice ' l~r  in that Province? Is there a preponderanee of ,Ben· 

l ~ in Bihar'J If. i'lO will Government also give reasons for the preponder-
une{, qf f 11(' TIr'nguJi!l in Rihnr in RUperSfll'sion of claims of the Rllns of the 
!;oiJ? 

(1I) h. it :t filet. that one Bilulr('c Muhannnadan Superintendent W8S 
lately transferred frow Hiha!' nnd OriSI>H to nengal oud Ass8m and in bis 
plncc II Bengali Hindu hus becn appointed ill Bihar and Orisse.? Will 
Oovernnwnt state the nece!';sity for ~  transferj' 

(o) Do Governmont plopose to issuo orders tha.t at least one Posta! 
Divillion ~ plllccd in charge ()f n Biharee Mubnmmadnn Superintendent in 
order to give the commuuity proper representation in the Province of Bihar 
and OrisSIl? 
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QUBSTlORa ARD ANSWKRS. 

(d) Is it true that nfter 'HH4 not n single Dihares Muhammadan hlJ,s 
been appointed as a. Superintendent of Post Offices in the Province of 
Bihar IUld Orissa, nlthougb a number of vacancies oconrreel in that parti-
·cular Postal Circle? Will Government state the reasons for this negleot 
-of the claims of the Mussalmans of Bihar and Orissa? 

(e) Do Government propose to issue' orders, that in the Province of 
BihBr and Orissa, the interest,s of the men of Hihllr Province and especia.lly 
of the Muhammadans, are properly Rafeguarded, nnd that the Bengalees who 
.havo nlwnys predominated in that Province, Ilrc not further increll!'len by 
new a.ppointments or by transferi4 from other Provinces? 

Mr. B. A; lama: (a) Six out of a total of fourteen (including tho .. 
working as Assistant PostmIlBt.ers-General). It is 'II, fact thllt t,hcre iR t\ 
preponderance of Bengalee officers in the l'ostal Department in Bihar, but 
~a .  officers in the Posts and 1.'ele-fJrnphs are linhle tc transfer to any 
part of hulia and Dumill. nnd their postings nre not, mlulc on the hARis 
of provincial domicile . 
. (b) Yes, the transfer of the' Muhammadull Hu.perintt·wIent oul of the 
Bihar' o.IiIl Orissa Circle was at. his own reel'LOst. Hit; pluce WiJ,S taken by 
a ]:\,ngali Ifindll, lr~a  serving fI.S a clerk in the Bihar nnd Orisfola. Circle, 
whose turn for promotion to the grade of r ~  htld arrived. 
(0) Government do not propose to issue orders ItS fluggestod. As 

already stated. the postings of Superintendents Bre not IlIade on t,he . l~ 

·of provincial domicile nor nre recruitmentfl to the Service made on sueh 
11 haMis. 

(d) Ye'!'. Tn: ,-iew of whu,t I hnve nlrt\lUly stnt,erl, t·he hitter ptl.rt dneR 
not Brisc. 

(e) Iu "iew of the reply just given to part· (c), Government IU'e not 
propareil to adopt t,he Honourable Member's suggestion. 

MUHAMMADANS APPOINTED AS PRoBATIONARY SUPERTNTENDICNTA OF THE 

POST OFncIC. 

602 .• JIr. ADwar-w-.... im: Will Government be pleased to state the 
nwnhcr of new appointments made as Probationary Superintendents in 
the post office «luring the last six months mentioning the nam'es of ~ 

M'Uhammadans. if '(my Wer(l uppointed during the same period? 

1Ir. B. A. lama: Three; Mr. Ha.midullah Alizai. 

.NlCOT.ECT OE THE CLAlM:S OJ' MUHAMMADAN POSTAl. EMPLOYEES IN BIHAa 

AND ORISSA. 

608. ·Mr . .ADwar-ul-.Allm: (It) Is it a fact that, in the Bihar Rnd Orissa. 
.,Circle, .,he e}nims of the Muhamnllldan postal employees are generally 
,neglected a.t t.he t·ime of making acting arrangements in that Postal Circle? 

(b) lR it. t,Tlle that very lately in that Circle nn unpassed hand was 
aPJlI)intArt t.o A.(·t OR nn ARsistant Postmaster GenerAl in supel'l!ession of the 
dniHlf; of n pnf;f;e(l nnd qlHllifi('(l Muh.l1mmndnn offi('.in'l who wns on 'netiv(' 
service? 

(e) Will r r ~  ~ T,lleltsed ~  stnte the reasons for such an unpre-
.. ~ l ' ~l lll' ~ of Rct.lon, gIvIng pa.rticulMS of similar CRses, if any, that took 
pllle(' III lndln (ll1rlng thE) lRRt 12 months? If no llnpll88f.'d hAnd WQS 
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r.ttf)rBl,AT(VE .UI1i1lCMBTS. 

a.ppoint-t'd ' l ~ l'El to act as a Superintendent or as an Assistant Post-
master Genera), why irl Bihar nnd OrillRIl werothe rlue l ~ uf u plIsA6d 
. MuharnmRrlAIl officer ignorerl<1 

(d) Will Government be pleased to st·ate the name and nationa1ityof 
the unpo.ssed ofliciul "'ho WI1R appointed t.o work Rf! an Assistant Postmaster 
GeDnra) ? ~ it ~ fllo(lt. that ill Hihnr nnd Orissn, t,he number of Bengalee 
officers is gl"t?ntcr UUIn t.lJllt of the Bihnrces? 

_r. H. A. Bama: (a) 'J'he answer is in the neglltive, nor is any preference 
given to ~  IIlmmmnnnn ' l ~' R in the D\lItt{'r of nrting IIrrnngements. 

(b) YN', bllt the qU(,F.tion of F.UpersoRRion of claims does not, arise ia 
Ahort ftclmg flrrAllgtmumts. 

(c) The ~rrar.  j!; not. unprecedented, nor has the 'Bihar aua Orilla 
Circle been peculilU'l),,-singlecl out in the matter. Government do not pre-
pose ~ coUe('t the information ~  for by the Hono\lrable Member amc. 
communBl representa.tion hlli'\ no bearing on the point ab issue. The e.ppoiiDt-
ment waR made in 0. shorf. vacancy fiR 1.1 maHer of convenience. 

(d) Mr. N. 1(. ::\Iaitra, n Bengali. T ~  answer to the second poriion of 
the question is in the affirnll,tive. 

POORREI'RJ,;F;ENTAT.lON OF MUHAlIllllAUANS IN CXRTAIN .o\PPOINTMENT8 IN 

l'HE BIJIAR AND ORISSA POSTAl, CUlef.E. 

604. ·_r. ADwar-11l-Aaim: (a) Will Government be pleued to state the 
total nwnber of Hf'lld Olerk" to Superintendents of Post OfficeR amdtbe 
number of Inspector!'. of PORt Offices in the Postal Circle of Bihar and 
Orissa, amI mention the numher of MUSSAlmH118 in the t,wo classes of 
appoinhllcllt!'.? 'Whnt nre thc reosonR for the very poor represcntation of 
f·hc 'MuhnnllnaclnnR in t.hf'8e POF.tlol aml whf'n '~a . n Muhmnmndnn In!'lt 
appointed ns IL HeAd Clerk or as an InRpector in that Province? . 

(b) How many appointmonts of Head Clerks and of Inspectors of Post 
OfficeR were made in Rihor nnn OriKsl:t iluring tbC1 IIIAt three years, and how 
many out of them w(>rC' given t,o M uhnmmadnn offieiRls? 

(c) Are Government prepnred to issue orders that in future due regard 
be paid to the interests of the MnssRlmnnl! when thE' next examination for' 
appointing Inspe('tors is held? 

Xl. B. A. Bama: (a) Head Clerks to Superintendents: g, Muha.mrnado.nt; 
-nil. Inspectors of post offices: 27, Muhammndans-3. Recruitment to the 
appointment, .of SUllerintendellts' Hend Clerks and InspeQtors used to be 
secured by a departmental exa.mination, candldatea for wliich were aeleotea 
oy the Postmast.er-General from officials nominated by their immedi •• 
superiors, and the poor representation of Muha.mmRtilUls is tbereiM'e pre-
sumably due to t.he failure of members of this community to 'secure nomm... 
tion or selection, or to succeed in the examination. The last a.ppointment 
of flo Muhnmmndan RS tnspl't't.or W'M on t·he 27th Decemher. ~ . 

(h) Eleven. out of which no l . R lll ~ W('f'P nppointoo. 

(c) 'fhr propnrml unrler ~ R Elr .  for 1m eXllIliinatiioll for l ~ lower 
selection ~  (101'8 not include a separate examination for IDBpec1JoN _ 
Head Clerks of ,SupflrintendentR. As the examination is for promotion not 
for reerui.tment, it is not. proposed t',oisBoo any orders on the line.' BUgg8atecl 
by the H'ollo\1l'able Member .. 



J. lll~ 01" MUSLIM .ASIIOOIATlO:NS AND bYA S:AllAJJCR ASPOLl'.lJl(!AL 
BonIa WHICH GOVBBNKBlCT OFPJCJALS..llUIl l'BOJlIBl'J.'lI:D BOIl IOI1'lfING. 

, 605. ·Kr . .Anwar-ul-Allm: With reference to t,he replies ~  .by 
Government to m.y starred question No. 549 on the 18th Sept,ember, 1928, 
will Government be pleafled to fltnte: 

(a) whether t.he rest.rictiom; laid down in the Government l)erv8uts' 
Condu()t Hules, prohib1ting officials from taking part in political 
8sf!ociRtionR, do not apply to offioials taking part· in Mualinr 
Associations and Aryo. So.majes, referred to in the question 
undE'r reference;. and 

(b) whether the Muslim Associations, a.nd Arya 8amnjes come under 
the category of political bodies? 

8lr DeIlY' Bray: Enquiry has been made"from the 100101 AcI.mJiI1arMIaa 
and the information will be sent to the Honourable Member in due '00\11'18. 

IBJUCGULARJTY CoMXITTED BY TlJE POSTMASTER, PESHAWAR CANTONMENT. . , 

606. ·1Ir. .Anwar-ul-Allm: (a) With reference to the reply given by 
Government to my starred question No. 550 on the 13th September, 1928, 
will Government be pleased to consider the desirability of makitlg . ~ r  

and of obtaining infonnH.tion regarding the serious irregularity committed by 
the Post Master, Peshawar Cantonment, as mentioned in part.s (5) and 
(6) of the question and infonn the House of the result?, 

(b) Will Govemmeni; be ples!!cd to state if there is any ~~8  
why this House should be kept. in the dark about questions relating to 
the general' puhlic interel'lt. nnd to the violation of Rpecified disciplJine laid 
dO'Wll by Government? 

The Honourable Sir Bbupendra If&tb Kika: (a) The reply is IB. the 
nega.tive. 
(b) No; Lut this ease docs not appear to involve any questio.l of general 

public interest. It referll to alleged irregularities with which the local 
officialll are competent to deal. 

ApPOINTMRNT (1F _, LARGER PROPORTION o:r MusLUlS IN THE POSTAL SER-
VIeR OJ!' THE NORTH WEST FRoNTIER PRoVDf(llD.· . 

, 607. *Xr. Anwar-ul-AlIm: (a) With reference to the reply given by 
GOvernment to my sta.rred question No. 547, on the 18t.h September, 1928, 
will Government he plrmsed to place on the ta.ble f1 statement showing the 
number of v8cBncieR which occurred in the post offices in charge of the 
Postmasters, Peshawar Cantonment ana Abhottaha.d, after the receipt 
of the general letter No. 516/12/27, dated the 22nd November, 1927, from 
the Director Genernl of Pm!!,!! I1tld Telegraphs? 

(b) Whnt iF: t,he nurnbCl' of Muslims hf1longing t.o t,he North, W('st 
Frontier Province amongst the recrUits? .  " 

(r.) Will Government be pleased t,o sta.te whether the Muslim cOlUmu . 
. n'ity 'in tho North West Frontier.Province form all big '0 majority .of Popula-
tion as 95 per cent.? If so, WIll Govemment be pleased to state if t,he 

l~T  I'ommlmit,y of the North West Fron'tier Province is or'i'a not to be 
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justly dealt with under the provisions of the Director General's letter ma· 
t.ioned in part (a) namely, reservation of one-third vacancies for the minority 
community? .Are Government prepared to consider the desirability of adopt-
ing special meuures to give the same its due proportion of service in the 
Postal Department to redress their long standing grievances? 
The Honourable Sir BhupeDdra Hath Mitra: Infonnntdon in regard to 

parts (eI) and (b) is being coUected, and when this informat,ion is avuilable 
a reply to the whole question will be fllmishecl to the Honournble Member 
in due course. 

RBOItUTTMENT OF .\r.ARGEIt P.1!lROENTAIJE OF MURI,YMS TO THE ~'rA  

BBBVIOE IN THE NORTH WEST FBONTIER PROVINCE. 

608. -Mr. ADwar-ul-AIlm: Will Govl'rnment be pleased to state whe-
::.ther the' Btaadingorders issued by t·he fomler Postmaster Genern.l, PUnjab 
and North·West Frontier Province requiring the recruitment, of 80 per 
cent. Muslims of the North WeRt Front.iet" Provin!!e in tlw PO!'ltnl Df'JlIlrt.· 
ment is bE-ing fnllowed in the Province? If not, \vh.v nnt,? 

"l"he Honourable Sir Bhupendra Bath Mitra: No, hel'Ollsc they Are no 
longer in force. . 

APPOJN'l'M.ENT OF MU8LtM8 TO THE MILrrARY ENGINEEBINO RF.RVWE IN THE 

Dr~TR T OF KOHAT. 

609· -Mr. AIlwar-ul-.Aslm: (a) Are O(lVel·nD1(>nt aware that t·he este.b· 
iishment serving nt present in the MilitAry Engineering Service in th(· DiR-
irict of RobAt is 88 follows: 

Numb. of 'Pay. 
Muslims. Non·Mullims. MuaUm", Non.:\flls1im". 

RII. RIo. 
C,,) Bicher grade _lob. 

liahmeDt 0 r, 0 i.OIlO 

fb) Permanent fIIItabliBh. 
1Ik!Ilt-

Overseers 2 6 HI!! 3:13 

Clerka . 1 3 82 581 

Draftsmen . 0 0 !.I4 
~ 

'(e) 'f.maporary ~ a l

-'-
Overeeer8 7 10 387 (llO 

l1arks 16 25 1,007 1.330 

Draftsmen . 11 7 fi05 334 
Accounts branch 3 12 7eM 982 

.~ . .. --------
Total 42 72 2,R73 05,504 

-
(b) Is it, n fll·c.t thllt tbe l l~  community of the ~ r  W():;;t Fron· 

tier Province fonns 95 per cent. of the. population illld is t,herc-fore a 
majority communit.y in t.hat, Provinee? 

(e) If the answer to port (b) is in the M'firmllot,ive, aro GOl'crnment r~ ar

.l'd to prevent, in consistence with the present general policy of Government 

.Adopted in all Depariment.R of the Government of India. the prepondern.nl.'8 
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.of aoy, one community· in the Militaty· Engineering SerVice in tihe. l>latrict 
,af Kohat by recrUitment of Muslims only in future 8S is being done in tile 
~ l Depar,tmCltlt ill that Province? . .' 

.Itt. 0. Ii. Ye'lDg: (a) The figures quoted by the ra. l~ Member lire 
·not correct, RO' fay ItS Fltlbordinll-te establiRbments are eOJlcemed. I am 
sending the Honourable Member ~  correct figures . 

.. '(b) Yes, approximately. 

. «)) No, Sir. The policy of the Government aims R,t preventing the pre-
:,p:lilderanee. of anyone commtlDity, but does not contemplat43 the reservOr 
ti6ll df B fixed proporliion of vacancies for any pnrtieulllY class. I am iil-
formed that t,he Postal Department have cancelled their orders stopping the 
Irecruitment of non-Muslims. 

AUDIT OF ACOOUNTS OF EXPlIINDlTURB OF CIVIL OFFICES IN THE 

NOB.TR WlIIST FRONTDi:R PROVINCE, 

610. _ *Jrr. ~ r l . l  (a) Is it a faet that the accollnts of the 
.contingent expenses of the civil offioos in ~  North.West ~r r Pro-
vince are not audited by Government auditors, and Bre left in t)1e hands 
·of Head Clerks, Superintendents, and R ' ~ ra.r  of offices to deal. with 
,accorcting to' their own discretion? 

(b) If the answer to part (a) is in the o.ffirmative will Government be 
-pleased to st!1te the reasons vvhy· Government auditorS should not audit 
the same in future? ., 

Sir »enys Bray: (a) No. They are audited by the Accountant General, 
Punjab. 

(b) Does not arise. 

DIlKllft.TNARY ACTION 'l'AKJDN A/iAINST TIlE SToUT OF THE CHIEF AUDITOR's' 
OFFlOJD, NORTH W1II8TERN R,AlLWAY, 

611. -Mr. Anwar-Ul-Azlm: (a) Will Government be pleased to state 
why Ch: Vidya Dntt, Sub Head, Chief Auditor's Otfioe, North West.em 
R&iiwR.v; Lahore, was reduced from Rs. 146 to Rs. 75 permonCntly nnd why 
the privileges of the other stati were stopped for a considerable period? 

(b) Will Gove!'nment be _plea.sedto state what particular report was 
-made by Mr. A. Bola Krishna, 4ssist!1nt Auditor, North Westei'D Railway, 
.about the failure of the Local Goods scheme and scamped work? 

. The . BonouraJ).e Sir aeorge Schl1lter: I propose to reply to questions 
-Nos. 611 and 6lS.-together. ,. . 

Inquiries are being  mude nnd a-reply will be sent to the Honoumble 
Membar in due ~r .  ' ,  . 

-,' 

CoNTINUANCE OJ' TO" LoCAL GOODEI SoaEKlII" ON THE-NORTH WESTJIIRN 
RAILWAY, - , .  - .  , 

612, 'Mr. Anwar-u1-AzlD,1: (a) Will Go'Verrunent be -pl.e8sea to 'state 
,the reasons for which the scheme of Local Goods had, been propoled to 
be run on the East Indian_ Railway when it had failed on the North Westem 
"Railway? " ,. .' -- , 
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(II) Why haa it not been run on the East Indian Railway and for what 
particular reasons is it again to be run on the North Westem. Railway? 

JIr. A.  A. L. Pa'rIoIII: (a) There has been no failure in working the 
Icheme. The position is that ib was first started on the ~ r  Western 
Railway by flbe Clearing Accounts establishment at Lahore, but was he1ct: 
in abeyance when the Clearing Accounts establishment woa transferred to 
Delhi, until arrangements could be made by the Chief Auditor of the North 
Western Ra.ilway to work it. 

(b) It is proposed to bring flbe scheme into force on the East Indig· 
Railway in conD9ction with the revision of the methods of local goods. 
traffic accounting on all State-managed railways. 

EMnOYDNT OJ' L. ANA RAll, ACCOUNTANT, Oli THE Loc·,u. GoODS 
SCHBIfB ON 'l'IIlII NOBTH WBSTBBN RAILWAY. 

t618. "Mr. Anwar-al-Altm: (0) Are Government aware of the fact that 
the Chief Auditor of the North ·Western Railway gave a a~  in the· 
report of L. Atma Ram, Accountant, for not bringing the scamped work 
to the notice of higher officials? 

(b) Are GovE'lrnment aware of the fact that the same a ~ a  is-
again employed to work the Local Goods scheme which has failed under his 
very supervision and that he has been given a salary of Rs. 400 p. m.? 
ee) Are Government aware of the fact that he is another brother-in-law 

of Mr. Faqir Chand, A.D.C.? Will Government be pleased to state why 
such a man has been selected for the scheme when he has already proved: 
• fsilure? 

ABTICL. PUBL18l1BD IN THE 1'RIllUNI<J ABOUT TlIK RAILWAY CLEABDfG 

HousB EXPEBlJrI2NT. 

t 614. *Mr. Anwar-ul-AlbD.: (Ia) Has the attention of Government been 
drawn to the article published in the Tribune, dated the 8th January, 1928, 
giving R sa.tisfactory account to the Press about the work of the ClearIng 
House experimo'lt? 

(b) Are Government prepared to ask Mr. L. e. Dean, Director, Railway 
Clearing Accounts Office, to explain whether he is prepared to support the 
statement made ill the speech of Mr. Parsons as to the number of appoint-
meotJs made by him and R. B. L. Faqir Chand, and also whether the 
appointments wpre made directly by him or on the . recommendation of 
R. B. L. Faqir Chand? 

ee) Are Government aware of the fact that the carda for the use of 
machines in connection with this scheme were printed either in the T';6un. 
Pl'888 or in the Prets of lthC8la Brothers.? 

(el) Was thill done in order to stop the l ~a  of articlee in tM 
Tribune and Hindu HeTtJ.ld? 

(e) W"re all the other PIMS8ll of Lahore so overworked at .. \0 Be 
able to ~a  up thie wOJ:'k? 

r~ A. ·A. L. PIIIOJII: (a) No. 
(&)Certainly not. 

t For anewer to tbia queetiOD, .Ie aa.wet' to quettion No. Ull. 

• 
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(0) and (e). A small amount of printing on blank cards W88 done by 
focal prflssep including the Tribune :Press and the Press of MesBl"8. Khosla 
Brothers. 
(d). No. 

NUDe OF CLADIS BEJEC!'l'BD SINCE TNTBODUCTION OJ' 'I1HE CLEABING 
Aoootnft'S OmOB. 

615. -Mr. ADwar-ul-,UJm: (4) Will Government be pleased to state 
what is the total number of public claims and overcharges preferred by 
the public in the first half of the year 1928 of the Clearing Aocounts Offioe. 
and what was the number of such claims within any six months prior to. 
the Olearing House experiment? 

(b) What is the total number of such public olaims rejected b:f the 
Clearing Accounts Office in the first half of the year 1928, and what 18 the 
number of such rejected olaims in any six months prior to the Clearing. 
House experiment? 

Mr • .A • .A. L. PanODl: (a) and (b). Government regret that they are not 
prepared to undertake .the laborious compilation suggested by the Honour-· 
able Member. 

ENT1\t1STING OF RAILWAY CLEARING HOUSE BOlDIIMES TO EMPLOYEES' 

ON TilE VERGE OF RJJ:TIBEMENT. 

616. -Mr. Anwar-ul-Azlm:(a) Has the atteption of Government been 
drawn to the fact that the Clearing House scheme was started by Mr. S'cottr 
the ex.Director, only a. year before his retirement, and that the Local schemt) 
was about to be run by ,Mr. 0 'Callaghan, who is on the verge of retirement 1 

(b) Will Government be pleased to state why such schemes are entrusted 
to such omcera only whose services are likely to tenninate immediately .fter 
the schemes are put into practice? 

Mr • .A • .A. L. PanODl: (a) and (b). Mr. Scotti has not retired from the 
service of Govemment; and Mr. O'Callaghan has been entrusted with the 
. supervision of the revised system for dealing with the local traffic of the 
North Western. Railway, as Government consider him the best qualified 
officer a.vailable for this work. 

APPOINTIIENT OF MUHAIIIIAUAlIIS AS AsSISTANT POSTMASTERS GENBlUL 
A.ND DrvzsxONAL SUPEBINTENDJDNTS OJ' POST OJl'Jl'IOBS IN OAI.OU'l"1'oL 
A.N·!) HOWlUR. 

617. -Mr. A ar l~  (a) Will Government be pleased to state tile 
total number of Supe.tintendents of Post Offices, including Assistant "Post. 
masters General and 'Railway Mail Service Superintendents, stationed in 
the city of Oalcutta as well as in Howrah? 

(6) Is it a. fact that, out of five Assistant Postmasters General and seven 
Divisional Superintendents, not even one is a Muhamnradan ?'WiU Gov-
ernment be pleased to state the cause of this total absence of the Muham-
madan element or the cause of their exclusion from the cities of Calcutta 
and Howrah? 
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~  .\\'oat action, if aby, was taken for ~ l  Government orders ra-
Il\ting to the adjustment of commtlhal mequahtiel when the vaoancy 
·caused by the death of the late Mr. Abdur Rahim was filled up? 

(d) Is it B fact tbat II. senior Muhammadan Superintendent has been 
brought to Bengal by transfer from the Bihar and Orissa Postal Cirele? If 
<so, why was it not possible lor Government to appoint this officer as an 
Assistan';; Postmaster General in Bengal? . 

fte Honourable Sir Bhupeadra _.tII. JIlua: (a) Twelve. , 

. '(b) Yes. Tbe posting of Superintondentsin a Circle is 8 ~a r entirely 
within the 8 lr~ .  of the Head of the Circle. Such poatlDgS are made 
to: !Deet Administrative requirements, a.nd. communal representation cannot 
be considered. 
(0) The. Honourable Member's attention ill invited to the reply given to 

:bisstarred question No. 72 of S'eptember, last. . 
.(d) A Muhammadan Superintendent (though not senior) W/lfJ SO trans. 

ferred. The second part of the Honourable Member', question does not 
.arise in view of what has been stated already in (b) and (e) ~  this reply. 

ADEQUATE REPRBSENTATION OJ' MUSLIMS IN Hr01l1l:B APPOINTMENTS 

IN THE POSTAL DEPARTMENT IN CALCUTTA AND HOWBAH. 

618. *1Ir. ADwar-ul-Allm.: (a) Is it a fact that, during the last 12 years, 
no Muhammadan, besides the late Mr. Uahim, was ever posted to the 
cities of Calcutta and Howrah in the capacity of a Superintendent or a 
Personal ABBistant or an  Assistant Postmaster General? If the reply is 
in the affirmative, will the authorities. be instrtii!ted to see that the claims 
·of the Muslim community are not neglected in the future nnd that they are 
r ~rl  and adequately represented in Calcutta? 

(b) Will Government be pleased to mention the period for which the 
"lat,e Mr. Abdur Rahim actually worked in Calcutta proper and the periods 
for which each of the Superintendents at present stationed in Calcutta have 
been in Calcutta? Will Government be pleased to furnish the same in· 
formation in regard to the Personal Assistants and tile Allsistant Poatmastel'll 
-General? 

(e) Will Government please state the names of all the offieen Of tlie 
<:adre of the E'Uperintendents, noting against each the total period of their 
stay in Calcutta during the last 12 years? 

_r. B. A. Sama: I should like to inform the Honourable Member that 
postings are not made on communal considerations. That being 1'0, Gov-
ernmenti do not propose to call for information required by him and extending 
over 12 yenrs as they do not consider that any public purpose will he served 
hy its collection. • 

WATERPBOOFS MANUP'AOTUBlilD BY THE NATIONA DYB AND WATER-

PROOIl' WORKS, CALCUTTA, AN INDIAN FnuI. 
~ . "Mr. ~. . ~  (a) Are Government aware that there is a purely 

IndIAn mdustrlRI firm m the name of the NationBl Dye and Waterproof 
Works. Calcutta, for the manufacture of waterproof atticlel? 

(b) Are Government a.ware that Mr. A. T. WestOD, Director  of In-
rlustries, Government of Bengal, some time ago tested the "Raynoflt' 
waterproof coats and • 'RaynoR" waterproof fabrics manufactured by the 
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National Dye and Waterpl'QPf Worb l ' ~ the Deputl Commissioner 
~ Police, Calcutta, and tho Government Test House, All/pore 1 
(0) If the reply to part (b) is in the aftirmative, is it a fa.cl, that on 

the above mentioned ta.t8, all tbeir manufactures were found highly 
p.atisfactory 'I 
(d) Are Government aware that the Controller of Purchase, Indiao: 

Stores Department, Calcutta Circle, obtained ".tisfactory reports about 
the quality of waterproofs of tbe 8aid firm from the Inspector ral~ 
d Police, Bihar ad Assam, respectively 'I 

'l'h. Honourable SIr BhupeDdra Bath Kiva: (4) Yes. 
(b) The Government of India al'(l not aware of the tests carried out by 

the Director of Industries, Bengal. "Ro.ynofl" waterproof coats and other 
waterproofed me.terial manufactured by the National Dye and Waterproof 
Works were tested at the Government Teat House, Alipore. 

(c) The tests of the "RaynoR" waterproof CQats were satisfactory . 
. Government are not aware whether all the finn's manufactures have been· 
tested as yet and are therefore unable to say wbether they are all satisfactory. 

(d) The answer is in the affirmative. 

NON-AOOEPTANOE BY THE EAST INDIAN RAILWAY OF ODTAllT TENDEJU! 

OF THE NATIONAL DYE AND W ATEBPBOOF WOBXS, CALCUTTA. 
620. ·Xr. S. O.Kttra: (a) Are Government aware that the samples of 

waterproofs manufactured by the National Dye and Waterproof Works 
had been tested on various occasions by the Government T.est House,. 
Alipore? 

(b). Are ~  aware, that on all such tests the results have· 
been found highly sotisfactory? 

(0) Is it a fact that Lord Lytton, the Ex-Governor of Bengal, the· 
l ~ra l . Sir Rhupendra Nath }Iitru, Member in charge of the Depart-
ment of ~ r  8 ~ Labour and many other high officials spoke very 
hlgbly of the waterproof ooats manufactured by the said firm? 

Cd) Are Government aware that the Governments of Bihar and Orissa, 
and the United Provinces, the Government Harness and Saddlery 
Factory, CawIl'pore, the Eastern Bengal Railway, the Calcutta Port Com-
missioners, and the Calcutta Corporation, have placed repeated orders with 
the National Dre and Waterproof Works for paUlina, waterproof coats and 
waterproof fabrICS for theo last few yean? 

(6) Is it a fact that the said finn submitted the following tenders to 
the East Indian Railway, namely? 

(i) Tender No. 85/A/CT of 1st May, 1928 for the supply of water-
proof c'lats. etc. 

(ii) Tender No. 86/A/CT of 31st March, 1928 for the supply ot 
waterproof capes, etc. 

(iii) Tender N·). 220 (Urgent) of 18th August, 1928 for the supply 
of waterproof coats. I 

(f) Are Government aware that the said finn was given a small order 
in respect of the af'll'esaid tender No. 86/A/CT but that no order was 
given to the said firm in respect of the aforesaid tenders Nos. 85/ A/CT' 
tlnd 2201 
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(g) Are Government aware that the sample!! a.nd rates of the Natioo.a.l 
J)ye and Waterproof Works in respect of the said tenders 85/A/CT ,and 
220 were more favourable than those of others? 
, (h) Are Government aware that ~  order for waterproof coats was 
given last year by the East Indian Railway authorities to Messrs. Hall 
Bnd Anderson, limIted, at a muoh higber rate than that submitted. by the 
N a.tionolDye and Waterproof Works? 
. (i) Are Government aware that the Ot'ders for a~ r r  coa.ts a ~ 

been given to Messrs. Rall and Anders'on by the East IndIan Railway authorI-
ties for the last fifteen years? 
(j) Are Government a.ware tha.t, the National Dye and Waterproof 

Works submitted samples and, quota.tions in respeot of a recent tender 
No. 526/G. B.-9, on the 4th Febnl8l'Y, 1929? 
(k) Is it a fact that the rates submitted by the said National Dye aDd 

Waterproof Works are not lower than those submitted by Messrs. Ball and 
Anderson, Ltd.? 
. (1) Wm Government be pleased. to state if the National Dye and 
"laterproof Works have been given any order in respect of the said ten-
CE'r No. 526/G.B.-9? 

JIr _ A..  A.. L. P&r8ODI: (a) Yes. 
(b) The test relulta have shown want of uniformity; in some oases they 

were satisfactory, but could not be described as, highly satisfactory. 
(c) Government ha.ve no information, except that Sir ~a. Na.th 

Mitra purchased a wa.terproof coat from the firm some years ago and found 
it quite serviceable. 
(d) Government have no information, but, so far as the Eastern Bengal 

.Railwa.y and the Harness and Baddlery Factory at Ca.wnpore .are concerned, 
are making enquiries. 

(e) to (l). The facts are being asoertained from the East Indian Rail.way, 
-and. I will communicate with the Honourable Member, when their reply it 
receIved. 

R~ lT lENT OJ' BTAn' FOB TIIB NBW AOCOUNTS OJ'J'lOES ON THB NOBTH 
WBSTlmN'R.&n.w4Y. 

621. ·P&D4lt'1'hakur D .. BhIZ.an: (a) Has the attention of Govem-
ment been drawn to the HindU,8tan Timu, page 2, dated the 6th January, 
1929, in connection with the separation 'of Audit and Accounts on the 
North Western Ro.ilway? . 

(b) Will Government be pleased to state the policy they are pursuing 
in connection with the recruitment of the staff for the New Accounts Offices 
in regard to: 

(i) Assistant accounts officera, 
(ii) Senior accountanls, 
(iii) Junior accountants, 
(iv) Assistant superintendents, 
(v) Bub-heads, 
(vi) Senior clerks, and 

.(vii)' Junior clerks? 
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(0) Is it a fact that oertain nten have been appointed aa ,se.r account-
-'8nts without their passing any railw6Y, accountl ar ~~  prescribed 
for either by Agent; or Audit? , 

(d) Will Government ,be pleased. to state-

(i) what ~r  their posts prior to their appointment as aeniot' 
accountants, , 

(ii) what pay they were drawing before, and 

. (iii) what has been allowed now? 

JIr. A.  A. L. P&l'8ODS: With your permission Sir, I propose to reply to 
-quelJtions numbers 621,  622, 628, 624 and 625 qether: 
The questions are identical with those put by Mr. Rang Behari La! on 

the 11th of this month and I invite a reference to the anawera that I gave 
-to them. -

NOMINATION FOB TRAINING AT CALCUTTA OIl'EHPLoYEBS OJ' DIVISIONAL 

ACCOUNTS BJU.NOJIl!lS. 

t622. *PUult\ Thakur Du Bharaava: Are Govemment awa.re that 
:u the old engineering districts of the North ·Western Railway there used 
to be accounts clerks who were getting Rs. 20 as duty allowance (sane-
'Honed by the Railway Board), in addition to their class pay, and that they 
were fully acquainted with the details of accounts work in Divisions omd 
are at present working Be sub·heads in the existing Divisional Account. 
Branch with more staff working under them as compared with the lub-
heads, Assistant Superintendents and Junior Accountants of the Audit 
Offices? Will Government be pleased to state the reasons for altogetd:ter 
ignoring these sub·heads and other capable clerks of the Divisional Accounts 
Branch for nomination to the Calcutta Training School? 

QUALIlI'IOATION 011' AUDIT CLEBKS SlDLEOTED.FOR TRAINING IN CALCUTTA. 

f623. *Puadlt Thakur D88 Bhar,ava: Are Government a.ware, that 
-among the audit clerks so selected for training at Calcutta, there are 
certain people who, though holding academic _degrees, failed in the 
Ilccounts examination held by the ABent, North Western Railway, each 
year and have superseded Class II and III clerks of the Divisional Accounts 
Branch, although t,he latter beat them in competition in the abo.ve exanrina-
liaD? 

REORUITMENT FROM DIVISIONAL ACCOUNTS BRANOBBS FOR THE POST OJ' 
ASSISTANT ACCOUNTS OI'FlOER, ETC. 

t624. ·Pand1\ 'l'hakur D88 Bhar,ava: Will Government be pleased to 
'st,ate if they propose to take steps to safeguard the interests of the Divi. 
sional Accountants or Head Accounts Clerks and their Sub· heads and 
other senior clerks employed in the Divisional Accounts Branches in mak-
ing appointments for the. posts of Assistant Accounts Officer, Senior 
Accountants, Assistant Superintendents and Sub.heads, which have 80 
far been filled up by a. ~  from Audit Offices, or Ra.ilwa.y ~ ar  
{)ffices only' 

-. . ~ ~~~ ~ ~ ~~ .  lIee ~ r to ~~~ ~ N . ~
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EXOL1YSl'OlfOJl' '1'Id HtiI'I' 01' DlvIsrOlfAL AOOOU:N'l'8 BUNClrBS .... 11 
:r.c:trr..mBe WO:a TUIlQ'lm m CALCD'l"lA. 

~ . ·PaDdlt ftakur Daa Bhu.ava: wili Governnient he pleased to· 
state the reasQns for 8 wholesale exclusion of the staff employed in the 
Divisional AccoWlts Branches? Is it 0. fact that the men who have been 
sent to Calcutta have not had 8S much experience of executive accounts-
work 8S the Divisional Accounts Branch staR have hod? 

TOTAL NUMBEBS 01' CJIIRTAIN ApPOIN'l'MBNTS IN THE INDIAN MEDICAL 

DBPARTIIBNT 01' TIlE AJiMY. 

626. ·P&DtUt ThIbr 8M Bharp": 1. Will Government please state-
the . total strength of the following appointments separately in the IndiaD 
Medical Department (Suh-Assitt.ant Surgeon!!) of the Army? 

(a) Honorary Captains, 

(b) Honorary Lieutenants, 

~  Subedar Majors, 
(d) Subed8l's, 

(e) Jemadal'H, 

(f) Warrant Oftlcers. 

2. Is it a fact that, in infantry 8lld cavalry regiments, there is onE" 
~a.r Major ovor evelT eighteen Indian officers? 

8. If SO, does this role apply to the Indian Medical Department also' 
If not, why? 

Xr. S· •. . ~  1. The Houour$ble Member is referred to pages 826-
to 845 of the Indian Army List for January, 1929. 
2. The statement made by the Honourable Member is approximately 

correct. 

B. No, Sir. The fact that 8 certf[lin proportion of officers to non-com-
missioned officers is required in a fighting unit has no bearing on the re-
quirements of a department. 

RULES FOB PRoMOTION OF SUBEDAR8. 

627. *PIaclIt ftakur Bu abarlava: (ICI) Will Government please state· 
tho rule or rules by which promotion to Subedar Majorship from r~ 
ship  is regulated? Is it by selection, seniority in service or according to· 
.the present position in the Anny List? 

(b) If it is according to the position 88 given in the Indian Army List, 
are Government aware that such a rule is likely to deprive the ~ 

assistant surgeontl who joined service in 1890 or 1896, of their rights to get 
promotion to Subedar Ma.jorships because of junior supernumerarily pro-
moted officers being placed above them in the ·Army List? 
(0) Do Government propose to consider such cases for special grants. 

of land or pension' 

1Ir. G. II. YOUIll: (a) Promotion is made by selection. 

Parts (b) .:ild (c) do not arise. 

-------------------------------t For anlwer to this qneat.ion, .ee aJUlwer to que.tion No. 221. 



Q'OU'l'I01f1 .urn .ur1.DI. 

.l88l ~ '1'0 TAKB 'IlIIB o.TB 01' ALL.'II:GUNOB BY BX"()7FICIOMIOIBDS 
OJ' CANroBX • .., BonDS. 

628. ltJIudlt !'baImr DII Bharp.a: (a) Are Government awere that W: 
sevarl11 cantonments, nominated Ilnd s:r.-officio members of a. . ~

Board begin to perfonn their functions in the Committees of a Canton-
ment Board appointed under section 44 of the Oantonments Act before-
taking the oath of allegiance as prescribed in section 18 (1) of the Oanton· 
ments Act? 

(6) Has the attention of the Government been drawn to an article 
headed •. Administration of the oath of Allegiance; Its legal value" in the-
Cantonment Advocate of May, 1928? 

Mr. G. K. Younl: (II) Government have ,no-infonnatioll. I am examin-
ing the legul point raised by this pnrt of the question, lind will communicate-
the result of this eXlltninlltion to the Honourable Member. 

(b) Yes. 

OBDERS TO VACATE SHOl'S BY THE CANTONMENT AUTHORITIES OF CHJClL4T. 

629. ·Pudit Thakur Du Bharla.a: (a) Is it a. filet that in Chera.t 
all the business shops belong to the Cantonment Authority? 

(b) Is ita fact that there have been coses in the past in which the 
Executive Officer, ooting under the advice, of the Kotwal, has issued notictls 
to ~N' a  shopkeepers to vacate their shops without any valid reaion' 

.«:) Are Gove.nuncnt aware thllt. in CQse of non-compliance .with the 
above Ilotil.'es, t,he Executive Officet', who is generally nlso ,IL military officer, 
has used ('70vernment Military Police to get the shops forcibly vacated? 

(d) Is it. a faot that there is great di9contentment and agitation a.mong 
t,h(· shopkeepers for want of perma.nency in the tenancy of the Canton-
ment Board shops and the use of the Military Police in getting them· 
vneut-cd whenever the Executive Officer choses to have them so vacated? 
(e) Do Government propose to t,uke steps to remove the grievances of 

tht!l;e shopkeepers? 

Mr. G. II. Young: The Oovernmenb have no information. 1 am making 
en\juirilJs und will let th(l Honourable Member know the result. 

PaoCEDUJ\E OF THE CANTONMENT AUTBOlLlTY' FOR fREPARJNG BILLS, 

ISSUING CHEQUES, ETC. 

630. ·Pudit ft.akur Du Bhar,a.a: (a) Is it 0. fact that under the-
Cantonments Account Manual, the Executive Officp.r, in his capacity as 
t·he head of the office of a Cantonment Authority, prepares bills for the 
expenditure incurred by him and also issues and signs cheques for the 
saml'? 

(IJ) Al' ~ Government ilwurc that in all a.dvanced municipalities, the 
work of "preparing bills" and ,. issuing cheques" is entrusted to 
separate pfficers, and that while the. Secretary prepares the bills, it is 
the Vice-President who issues the cheques after a.pplying such a check to 
the bills as he thinks to be necessary? 

(c) Dr) Govemment propose to adopt thesRme procedure in the case of' 
Cantonments? 
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Mr. G· X. YOIIDI: (a). Yes. The Honourable Member'8 attention ia 
drawn to rule 80 of the ·Oantonment Account Oode, lQ24, which lays 
down .the procedure for the preparation a. . a. ~ 01 bills for.expendi • 
. ture from' a Cantonment Fund. .. '" . 

. (b) The answer. ~ in. t.he negative. I am not .aware of the practioe in 
all advanced ~all l  nor do I know which Municipalities would 
come within the Ho!lourable Member's definition of "advanoed" and 
which he would describe as "backward". 

(c) No, Sir. Government sce nothing objectionable in the prach1ce 
~  by the Cantonments Account Code, 

PaoPOSED DBMOLITION OF TBB BAUAB ATTAOHED TO THE HARDINGE LINES, 

. AllOt'''' OAlft'OlODIINT. 

68l. *PlDdlt Thakur Du Bharl.va: (0) Axe GQvemment aware that 
·there is 0. Bmsli baZaar attached to the Hardinge Lines, in Ambalo. Can. 
tonment? 

(b) Is it a fact that, to benefit the coffee shop contractor, there is s 
proposnl to demolish the bazaar? Doos the ecintractor pay some rebate 
to the regiment? ' 

(0) AJ'e Government aware that this bazaar has been 'in existence ever 
since thl! establiRhment of the Cantonment, and its demolition is likely to 
cause great hardship and resentment to the shopkeepers of the bazaar who 
have been occupying it and serving the troops for 8 or 4 scores of yeal'B? 

1Ir. G. X. You.: The Govemment have no infortnation. I am 
making mquiries and will let ,the Honourable Member know the result. 

RBPoBTED DmooURTB8Y 01' 'lBE EXECUTIVB Ol'ftOJaR, SAUOOB 
CABTONJlBNT. 

682 .• PIDdtt 'l'hakur Du Bhargava: (0) Are Govemment awa.re that 
the Executive Officer, Saugor Cantonment, addressed a. notice to the owner 
-of house No. 5/10, Budder Bazar, Saugor, as " To Ghansham, owneor of 
house No. 5/10 "? 

(b) Is it a fact that One of the recommendations of the Government 
of India. Reforms Committee appointed in 1921 to report about the changes 
neCt1!1S8ry in cantonment administration WIlR that t,he notices  issued by the 
Cantonment Authority should be couched in polite language and should 
be addressed with due courtesy? Have Government issued any instruc· 
tioDs in this behalf? If not, do they propose to do 80 now? 

(0) Have Government seen the article headed .. Brown Autocracy· a.t 
Saugor Cantonment" published in the ('rtntonment Advocate of Novem· 
ber, 1928, in which the above discourtesy has been severely condemned? 

Kr. G ••. You.: (a), (b) and (c). Government have seen the article 
reterred to. It appears that a notice relat.ing to the clearance of a private 
latrine was Rent by the Cantonment AutllOrity to 11 ~ owner: and 
that the notice was addrossed in the manner described. Govenlment 
have no reason to f;uppose that uny R r ~  was intended. The .re· 
commendation of th'l Committee mentioned in part (b} of the quest,lOn 
related to fonns of notices r ~.r  ~r the Cantonmcnts Acts, and 
not to modes of address. 
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REOOGNITION OF 'THE SAUGOJ.t.R:mSIDENTS· ASSOOUTION. 

688. "'PlD41tThakur DII Bhargava: (a) Ar~' Governrnent'aware that 
in Oetober, 1928, the Honorary Secretary of the Saugor Residents' ASBocia· 
mon addressed It communication to the Executive Officer on the subject 
of the proposed imposition of a new tax on private latrines and that the 
communication in question was returned by the Executive OffWer with 
the remark If I don't rer.ognise this AS9OCiation "? 
(b) Is it 0. fact that after the a.bove communication was received back 

with the Ilbove remark of the Ex('cutive Officer, all the house·OWJ1ers, whom 
the proposed tax a.flected, signed the communication and submitted the 
same to the President informing him that in future all correspondence 
concerning all matters of B public nature relating to Cantonment residents. 
'Would be conducted by the .. Residents' Association, E'8ugor "? 
(c) Are Government aware that the Saugor Residents' Association is 

-a. properJy constituted branch of the AU-India Cantonments Association? 
Mr. G. II. Young: Government ha.ve no' information. I am making 

inquiries o.nd will let the HonourabJe Member know the result. 

IGNOBDiG OF NON-OFFICIAL OPINION ON' THE CANTONMBNT BoARD AT 
AJoiALA.. 

684. *PlDcUt'thakIU Du Bhugava: (a) Is it a fact that an application 
-submitted for putting up iron· bar doors in the verandah of a house in the 
Sudder Baza8l', Ambala, at the meeting of the Cantonment Bol"'Ci. Ambala, 
beldon 80th October, 1928, was opposed· by Colonel Williams, the then 
lIealth Officer of the Cantonment, on the ground that the putting of iron· 
bar doors would prevent light and air? 

(b) Are Government aware that the application was supported by aI-I 
the non-official members? 
(c) Is it B fnct that, in.spite of t.he unit,cd non· official support. the appli. 

eation was rejected by the majority of the ofticial members? 

, (d) Arc Government aware tha.t, asa protest against this spurning of 
non-official orinion all the non-official !members present in the meeting 
walked out of it after making a st,atement of protest? 

Mr. G. II. Y01UlJ: I am making enquiries and will infonn the Honour· 
:ftble Member of the result. 

DELEGATION TO THB ExBOUTIVE OFFICER OF THB CANTONMENT BOARD or 
POWER TO INSTITUTE CASES UNDER THE CANTONIIUINT ACT. 

685. ~a.~ .  'thakIU D&8 Bharaava: (iI) If; it a.fBct that in Some Can-
-tonments power to sanction Bnd launch cases under the Cantonments Act 
has been delegated by the Cantonment Board to the Executive Officer? 

(6) If'sQ, will r~  be pleased 'to state ~ section ofthli.t Act 
under which 0. Cnntonment Board is empowered to delegate such a power 
to the Execut.ive Officer? 

1Ir. G ••• Young: (a) Government have no specific information, but 
~r  'Prepared to accept the fa.ct as ~a. . 

(b) The number of the section is 266. 
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-DISOIlABGE OJ' CANTONXlSNT FUND Buv AlfTS. 

636. J ~ 'l"bakur Du BJl,arpva: (4) Are Government aware that 
in several cantonJJlents sOlUe olil Cantonment Fund servant, have been 
discharged on tbreemonths' notice at the initiative of the Executive omoara-
01 those places. undor "n incorrect interpretation of rule 6(1) of the Can. 
tonment Fund Servants Rules? 

(b) Is it a fact that the rule in question does not give the Cantonment 
Authority any power to discharge 0. Co.ntonment Fund servant, but only 
Uiys down that a. servant so dischaTged should be given three months' pay?' 
(c) Is it a fact that the All-India Cantonments Association represented 

to the Anny Secretary to the Government of India the elTOneous inteI'-
pretation put upon the rule by some Cantonment Authorities and requested 
him to issue instructions that no Cantonment Fund servant should be 
discharged. except when bis post is brought under reduction, and tbat if B 
Cantonment Fund servant is incompetent, dishonest, or disobedient, he-
should be dealt with according to rules 9 and 10 of the Cantonment FuRd 
Servants RuleB? • 

(d) Arc Go\,ernllltlut aWllre thut. in his letter No. 86 (A. D. 4), dated 
the 11th Janullry. 1929. the Army Secretary hus issued instructions that 
a. Cuntonment Authority can dis(lharge a Cantonment Fund servnnt on 
notice as it has nn inherent right to dn so •• under the ordinary law of 
master and servant"? 

(e) Are Government a ~lr  thnt those instructions have created con, 
stcrnation Ilmong the Cantonment Fund employees in all cantonments and 
have encouraged certain Executive Officers to tum out some very r l a l~ 

and competent ClUltonment Fund servants in order to make room for thelr-
(,wn r ~  

Mr. G ••. Young: (a) Government have no information. 

(b) Rule 6 does not actually conie.r the power to discharge. but by 
providing that every servant shall be entitled to three months' notice before 
rl a~  it plninl.v Implies the existence of thub power. 

(c) Government Ttlceived a ropresentation from t,he Association a.sking 
lor tl correct. interpretation of the rule. 

(d) Yes. 
(0) Government have 110 infonnation. but I think it is mosil unlikely 

that any Execut,ive Officer has Mted in the manner suggested. 

PROVISION OF A HOSPI'l'AL FOB THE CIVIL POPUl.A.TION AT RISA.LPt1J1 
CANTONMENT. 

687 .• l'aacI1t'1'ha1mr Du Bhar,ava: (a) Are Government aware that the 
,Risalpur Cantonment hilS no hospital m'aintained from the Cantonment 
Fund to administer medical relief to the civil population of that place? 

(b) Is it a fact that, under the Cantonments Act of 1924, it is one of 
the obligatory functions of the Cantonment Authority to provide medic"l 
:relief to the people of. the Cantonment? 

(c) Is it a fact that the Cantonment Authority in Risalpur makes lOme. 
contribution from the Cantonment Fund to the Indian Station Hospital of 
that place to render medical aid to the Cantonment people? 
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(d) Is it a foot that .the Intiian Station Hospital Is at a distance of 
moW! than a mile from the Sudder Bazaar Bnd that the' sick and the 
jnjured frOnl among the civil population find it very inoonveniellt ·togo. to 
that hospital and have to wait for hours even when they go there, for 
the medical authorities there attend to t,bem only when they h'ave leisure 
from their own legitimate work? 

(e) Is it n fact that the civil popu)a'tion of Risalpur Cantonment ean-
not get medical aid in time on aooountof this unsatisfactory arrangement 
and that they have represented this grievance to ~  Government through 
the All-Indiu Cantonments Association ~ If so, do Government propose 
to open a separate hospituJ'1 

Mr. G ••. Younl: (a) Yes, Sir. 

(0) Yes, so far /1:. the funds at its disposal pennit. 

(c) Yes. 

(d) Government lire llot a.wa.re exactly how far the hospital is from 
the bazRl', but they have no rcason to believe that !lny grent ar ~ 8 

or delays are entailed by the present arrangement. 

(6) Government received B .representation from the All-India Cu.nt.on-
ment.s ASFIociation on the subject, but on inquiry they were  in.fonned that 
the only gricvanc(I of the inhn.bitants of Ril18lpur WBII that they were too 
highly tIlX(>,d, Rnd thf\t, even with the present taxation, the Cant.onment 
could not, afford to provide it!'. o,vri hospital 

ACTION 01' TRB CAftONMl!INT AU'l'JIOlUTlBS 01' AlnALA IN A CASB 01' 

CHOLERA IN TRB CAl'TOlOlBNT .. 

688. ·Pandlt Thakur Daa Bhargan: (a) Is it R fact, that on the 
14th November, 1928, there was an imported Mse of cholera in the 
Sudder Bazaar of the Ambals Cantonment and that the person suffering 
from that disease was the old mother of one Lala Raja. Ram. a res-
pectable resident of that Cantonment? 

(b) Is it a. fact that immediately on the arrival of his mother from 
th(' ~ r ra Eclipse Fail', where she got the cholera infection, Lala 
Raja Ram made all arrangements for her isolation and treabnent in his 
'house? 

(0) Are Government aware that, In spite of those arrangements having 
heen made, Captain R. C. Gl1ulatia, Medioal Officer in. charge of the 
Cantonment General Hospital in. those days, served Q notice upon Lala 
B,llja nnm, under section 17;') ot the Cantonments Act, to r ~ his mother 
to the Cantonment General Hospital, after  he had examined her at his 
'house? 

(d) 18 it a fact tho.t on Lata Raja Ram's not complying with the 
above notice, owing to the patient's bAing not in a fit condition to be 
,l'tlmoved to the hospital, Ca.ptnin R. C. Gaulatia approached Brigadier 
General E. C. Gepp, Commanding Sirhind Brigade Area. at. Ambala, 
and persuaded him to issue Bnoti(le on L'AIa. ·Raja. Ram to leave the 
Camonment within 24 hours under section 176 of theOantonments Aot? 



I,EOISLATIVE ASSEMBI.lr'. f19m FEB. 1929. 
(6) .Are Government aware that a copy of the notice referred to in part.. 

~  was sent to the Police [n.spector, .Amblila, to forciHy evict Lala 
Baja Rn.m from the Cantonment after the expiry of 24 houn from the. 
time of the issue of the notice? 

(j) Is it a fact that ~  tbe notice mentioned in part (d) was issued, 
the mother of Lain RaJa Rum was dead and he was engaged in the per_ 
formance of her cremation and funeral ceremonies? 

(g) Are Government a.ware that the issuing of this notice created 
OODsternation among the people, as section 176 empowered the Officer' 
Commanding the Stntion to issue n notice on 8 'person 8uffering from 
oholera' and not upon his attendant? 

(h) Is it a fact that, lin view of the strong publio feeliilg roused by 
this action of Brigadier General E. C. Gepp, sc.me non-official members. 
of the Cant.onment 'Board approached the Executive Officer and pointed 
out to him the illegality of the affair, and on that representation the 
notice in question WIlS oancelled by Brigadier E. C. Gepp, On the condi-
tion that Lala Raja Ram would attend the hospital and stay there for six 
days? 

(,) .Are Government aware that Lala Raja Ram WIlS t.hen forced ~  
attend the hospital for some days and that this greatly interfered with: 
the performance of the funeral ceremonies of his dead mother? 

JIr. G. II. YolUll: The infonnation asked for by tbe Honourable Mpm-
ber is being collecten and will be supplied to him. 

eolfSTlTUTIOJl' 01' A. CA.!rroJI'JIBNT BollD A.T RJ8A.LPUB. 

689. -PUlCIIt Thakur DII Bharpva: (a) Is it a fact that Risalpur Can-
f,;rnmcnt is "corpora.tion so)e" in spite of its having a. population of 4,8887 

(b) Are Government aware that the civic administration of that plBce-
is carried on by different military officers who are required to do the work 
of the Executive Officer from time to time in addition to their own duties?-

(0) Are Goverllment awa.re that, on ,account of this constsut ohange of 
E ~  Officers, there is no continuity of pt)licy in the administration, 
and that the people have, since the creution of the "corporation sole", 
suffered soriously for the above reMon? 

(d) Is it a fact that, under the provisions of section 14, it is intended' 
that overy cantonment h:l.ving .8. civil populn.tion of 2,500 or over mouM 
have a Cantonment Board? 

(e) Do Government propose to constitute a Cantonment Board at· 
'RisBlpur? If not, 'thy not? 

:Mr. Q ••• YOIUl,: (a) Yes, Sir, the Cantonment Authority is a Corpora.--
tion Sole. I do not know the precise number of the civil l~ . 

(b) Yes. 

:(0) Some inconvenience may be caused by tile \UlBvoidable ~  of 
officers, but Govemmenthave no reason to believe that the cantonment· 
populatiOll has Buffered seriously on that account. 
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(d) No, Sir. The effect of the section is that a Cantonment with a 
civil population of over 2,500, if jt ds administered by a Board at all. il 
administered by an elected Board, except in the North-West J'~ r 

. Province and British Bnluchistan, where t.here are no elected Boards. 

(8) Government will oonsider whether it is advisable to constitute a. 
nominated Board in Risalpur. 

bVALIDI'l'Y OJ' NOTIOES TO BKOPIUIEPBBB ISSUED BY THE EXEOUTIVE 

O .. nOBB OJ' RJ8ALPUB OANTONMENT. 

640. ·PucU,!'baku Du Bhar,ava: (a) Is it a· fact thab notices UDder-
section 210 (8) (4) were issued by the Exeoutive Officer, Rillalpur, under 
his own authority to about 13 shopkeepers· ()f thllt Cantonment and that 
prosec"tions were subsequently luulI<lhed against them for non-compliance-
with the notice in the Court of the Assistant Commissioner, Nowsbera? 

(b) Al'e Government aware that the above Court discharged all the 
persons prosecuted ou the ground that the notices issued were not valid' 
and should have been issued under the authority of the Cantonment 
Authorit.y, all expressly providE:d in the section quoted in part (a) above? 

(0) Is it t\ fact that the Commanding Officer of that Cantonment took-
objection to the discharge, .uncl the Assistant Commissioner. Nowahera. iD 
his letter No. 1859, dated the Brd August, 1928, informed the Executive" 
Offioer that the notices should ho·ve been issued by the Co.lltonment Autho-
rity Bnd th9.t the Cantonments Act did not allow the delegation of that 
;authority to anyone else? 

111'. G. K. YOUDI: Government have no information. Enquiries are· 
being mnde and the Honourable Member will be informed in due course. 

SYSTBM OJ' LEAsING VEGBTABLE AJtn MEAT MABKETS IN THB CANTOlQIJIl'fT 
. OJ' RISALPUB. 

641. *P&Ddtt'1'hakur Du Bhar,ava: (a)' Is it a fact that in Risalpur 
Cantonment there are the Vegetable and Meat Markets of the Oanton-
ment Authority and no vegetables or meat of any kind can be sold there 
outside the market? 

(b) Is it a fact that the Cantonment Authority of Risalpur leases out 
these markets to one man bv auction, with the result that he thus seoures 
the monopoly of that trade? 

(c) Is it n. fact that. though there are severa) stalls in those markebs. 
yet the lessee does not rent the stalls not used by him and keeps them· 
Iv&Cant with a view to secure a mon9poly? 

(d) Are Government aware that this system is causing hardship to the-
poor people who have to pay high prices for vegetables and meat, for want 
of oompetition? 

(6) Under the circull)et8l1ces, do Government propose to direct that, 
inRtead of the ma.rkeb being auctii>Dod, ~  stalls should be auotioaed? 

I 1Ir. a.'.. Young; r nm a. ~ inquiries and will l~  the :aDnourable-
Member know the result. 
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:.iAu.JIGD' ·I1I&EGVL.llllTIBS AT THE MEETING OF THE CANTONMIlIn' 
,j.; .'.\ :'., BoUD, AlI.ALA.. 

:' M2.·PtIldl\ ftuur Du Bharlava: ,(4), Are GovemmeDt aware that 
Lieut.-Colonel WilliaUls, Commanding the Indian Station Hospital, Amba.la, 
; wasp' .. ,nllitted bY' Brigadier E: C. Gepp, President. Cantonment, :Boa\'d, 
Amball1, to OC(lUpy the ex-officio scat of the Health Officer in the Canton-
ment Board meeting of the 26th November, 19281 

~  Is it 1\ fact that Colonel Kelly held the post. of the HelLlth Officer on 
that day and was put on manaruvres with the troops jn that capacity? 

. (c) Is it a fact that tbe Vice-President of1Jhe.Board brought· to the 
'notice of t·hp. President that, us the post of the Heulth Officer was held by 
'Colonel Kelly on that day, l1hlut.-Colonel Williams, even if perfonning his 
!,<,utine duties at Ambllla, eQuId 11ot, under seotion 14(1) of the Canton-
'·ments Act, take the seat of the Henlth Officer on thE' :Soard? 

(d) Are Government aware that the I'resident, Brigadier E. C. Gepp, 
mterruled the objection of the Vice-President and allowed Lieut .. l~ l 

. 'WilJiams, thougb not holding the post of the Health Officer, to participate 
in the proceedings of the Board, as nn ~  member? 

(e) Do Government propose to take steps to ensure that such irregu. 
'larities are not a.llowed tt> be repeated" 

.,.g. K. TaWIl: (a) Yes .. 
(b) ,No, Sir. 'I'he Honourable Member's attentJon ill invited to sec-

tion 2 (xiv) of the Cantonments Act. WhileColnnel Kelly was away from 
the 8~  he could not hold the posi of Healt.h Officer. ' 

(0) and (d). The f&cts are more or less us stated by the Honourable 
Member, ,except that apparently Lieutenant-Cololll;ll Williams did hold the 
post of Health Officer Ambo.la Cantonment, on that da.y. 

(e) On the informat.ion before the Government of Indio, no ilTegularty 
1 "ok place . \ 

RB.JlI:OTION BY TO' EXlDOUTlVJII O:r:nOR, A'MBAI.A AN . ~E '  or 
Apl'LlOATIONS I'OB. REBUILDING OLD HOUSlls. 

'648. ·Pandlt '1'b.&k1Ir Du Bhargava: (a) Is it a. fact that cases have 
recently occurred in which t.he Amba!n Cantonment Board, acting on the 
~  of the present Executive Officer, has rejected appliCAtion!!' for re-
«milding 01 old existing houses OD a  tnore sanitAl'y plan simply because, 
Bccording to the Executive Officer's reading of' the Burvey plan, 8. portion 
of the house is shown as "open Cantonment tAnd" in the survey plan? 

(b) Is it a fact that in the yeats 1925, 1926 and 1927 such c8se8 were 
always decided on their merits and the building applications were 8&'DO-

~  Riter thA l\oard had satisfied ~ l  about 'the bona fid68 of the old 
,existing house? 

(c) Is it a fact that the Army Secretary, Government of India, haa 
. issued more than one circular that the Cantonment Board .should not reject 
8ppliCII.tions for construction .ot building.s on. ~  exi,9ti?g ~  in :priva.te 
oceupation or for re·constructlOn of an old eXisting buddmg SImply beca.use 
. the. E~ ~  Oflicer considel'B: ~ pa,rt; ot ,tpe site. to, be ll. ~  

propert,y? . ~. " 7 .. 
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(d) Is it 8 ,fact that, the proc,eduJ:6 suggested in such .a C8SO by ,Ute 
~~  Secretary .is for the Board to sanction the application and tUmults-
neously to give n notice tjpat, since l1. portion of the land is being ~  
by the Government, the person building snoh houses wouIcl proceed wit,h 
t . ..,! ~ r  at his ,own riak? 

(c) If the a},love be a fact, do the' Government propose to enquire why 
f;hcsc instructions arc not being carried 01,lt in ,Ambala? _ 

Mr. G. X, Yoq: There appears to haveboen ijome lD ~ l 8 lll  
O(,f Hw instructions issued by Government, the ~lJ  of which has been 
('orrectly quoted by the Honourable Member. 

The matter W$ .recently brought to the notice 01 G()verwnent and I 
understand that the necessary instructions hn.ve now been issued by the 
loea.l Rut,horities to set matters right. 

PRoVISION OJ' '80HOOLS IN RdALPUB C.A.:NTONMBN't. 

644. *P&adJt ftakur' Du Bbaraava: (a) Is it a fact that Bisa1pur ~  
l.onment has 0. civil population of 4,&118 Recording to 'the recent, Govern • 
. ment census ·figures ? 

(b) Are Government aware that there is no Girls' Sohc:Jl in ROsalpur 
.and that there iR only one Boys' Primary School in that Cantonment in 8 
very unsuitable building used previously for residential purposes? 

(c) 18 it, u, fact that the sohool attracts only Q very umited number of 
boys? . 

Cd} Is it, 0. rfllct that the total Cantonment Fund rllceipts in Uisalpur 
1m' appl'oximat,ely rupees seventy thousand Q. year? 

(e) Is it a fact that the people of Risalpur Cantonment have approach-
ed the Government, through the All-India Cant.onments Association. for 
better arrangements for education? 

(j) Will Government be pleased to state wbat action they have taken 
in the Inatter so far. and if none, what steps they propose to take to ensure 
that primary education is provided free to nn the boys and girls of school. 
going age in llisalpur Cantonment? 

JIr. G. II. Y01lDl: (a) According t,o the 1921 Consus, the population 
.of the Risalpur Cantonment, including troops and their followers, was 
8,499. No separate figures for the civil population are available. . 

(b) Government understand that there is one primary school in the 
Cantonment whose staff is under the direct supervision of the Education 
Department of the l:'ocal Government and is paid for by the District 
Board. The school is accommodated in a resideDtial building whioh ha.s 
teen remodelled according. to educational requirements. 

(a) Government have no reason to believe that the 1;10hool is unpopular. 

(d) Yes, Sir. 

(e) and (f). This was one of the mattel"ll mentioned in the representa-
tion from the AlI·India Cantonments Association to ,whioh .I referred in 
nnswering Question No. 687. 

, On ~ r  it was found that the oomplaint was not confirmed by the 
~ a .  of Risalpur. It is the duty of the Cantonment authorit:v to 
make provision for primary Muoation 80 far as funda permit. The Gov. 
flrnment' of India have already inued iu.tnactiODs to l~al authorities 

'", ·0 
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1rawing their (\t·tent.ion to this proVision of the itt\\' and urging them. t.o 
provide ~ ~a '.' l ll~ 'on 8 ~ 8l  ' ~ 'la  llili clC>R.ely a~ poiJielblt, 
tn thRf; In force It'! the ~ lrl''  mumOll}>'aHtiies. . ;. 

," : '. . ,"' !\ 

FAILURE 0Ij THB AIoALA CANTOlIJl.'ll:i'fT BOUD TO' PROCRJIl'nWI'tH 
·MJ:Asuus OJ' PuBLIC llDO_ANCE. 

o  • Mo. ·Pudit.'1'bakar :0 ... harpva: ~  Are l ~  a a~ that 
.'for some ~  past t.he Am:baJa ~ . r l  bailn 'puttiilg oW 
~  mCI1Bilres of' public wen1 i11 its r ~ '''0 comp"y wit.h thc inFltriJe· 
tlOns of the Nort·hern (lommnild to bnJancc itF; Budget? .' 

ib) 11; it il fact'thnt, in 'bnlnnoing the 'Budget for 1929-00, the Canton-
ment ~ ll '  had to give up such ltopottllnt mensures, 89. the opening of 
Ayurvedic nnd Unllni Bronches in the' Cantonment General Hospital, pro-
vision of 1\ ~ all  r~a  to. ,.he·oemetcp-y .for ,dep,rei8eod ol",.aes, provision of 
, r~~~ ~  ','no drBin, no r 8 .ar a . a D ~  ,the provision 
. of u "L'lldrcl';' ,'Pllrk·' in tbt>muidnD.'licfll' tllo'''Suddor:i\IlZv.il.r,' the training 
of 'dais' Bnd the appointment of R Lady llealth Visitor? . 

(c) b it a fQet that the non-official members of the Board madc"a joint 
request tp the Command,to recommend some grant-in-aid for, the Cant-on-
Jr.cmt, (or ~  least to mm'(! t,he GovernUl(lnt t·o w.ruve it.1'; quarter l ~ l' ~ of 
. "land revenue in the case of Ambala, to ei18ble tlw r ~ to tllkc up the 
"sbove measures of grent public importance? 

(d) Al'I.! Government nwure thnt, instead of mH.king ~ recommenda-
tion on the request; made, the Command has returned the Budget duly 
approved, wiLh no provision for lhe above mElasufes? . 

(e) lloi it It fud ~l l  after a carcf\il Rl'ld pr610nged enquiry. the CantClII' 
'Jnent Bot\rd hu'l infoJ'tilcd the Go\'enlIQcnt' thAt 'in' Ambn.ln. with its dwittd 
ling }'Opullltioll nnd trac:)c, :lOd ·;t,s gnmson' R ra l~ . therl' 
was no po8sibiUty of imposing R nl'w tax 01' ~a  i-ncreaRe in tlle 
. nXjsting ' 8 a~  

(n Arc ~  prcpared to enquh'e into the matter And to aceedl' 
t,o the l'cqlleRt, of thf' non-officinl tnClmhprR 'to wAive their' quarter sharn in 
'nnd revenue? ' .  . 

111' •. (1., •• YOWlI: (a) lo (e). Tl~  ' r~  of . ~a ll IIrc· ~ .~ 
,!,ilat· the budget ,)f the. AlOha!a Cantonment for ~  has been ,,::an(·· 
t.ioncd by the Oenern) ()ffiCcr Commnnding-in-Chit3f,Northem CoMmand,. 
and thai it dOLlS notinch.de pr(wision £01' the menllurcs referred toO. The.\' 
ho.venot howevor !'!Ccn thl' ootTeRpondMlC'c .~ '  the 130ftI'd And t.hfl 
('ommand on Ole subjeCt. 
(f) I will mllke the inquiritltl 'll ~r.~ ' . hul T ('nn gh'(, 110 IlRRU1'rlne8 

i.hnt t,h(· req\WRt wi1t he granted. . 

Issu. 01" l .. t08l1iCBS ~  SaOPltKEI"BBtI J,N R.ANIKHET ANT N~ E. ~. 

M6 .• PaDdlt'rbalnlr Da. Biwpv&:(a) til it, " Tnct thai\:, the Station 
Sto.ff Officer of R:mikhet recently "Tote to 61e F,!teou'ti\'e Offieer 'Of that 
pJsccnot ·toiASlIe '!leW lioeboes -or to'renew &ld ODes under BePtion UI0 of 
tbe C'l\utJonmeutR _,-., to ll~ . ~  li'DleRs the ~ .J of the OA\eer 
C(ltri'rilRnditigtbe iftfttlhn for the ...me '.. obtAiaed b.eforehaDd? 
. (b' Ar ' ~' ' awiftthA't ;-.i& .p '.fa,. bcen.' lften for th,. 
~  of thE' (tOffee "bop (lontrnctor of the T ~ ' 
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'(d) Is it iI 'fact that 'section 210 'of the Cantonment. ACt does Dot lay 
down that any suoh approval of the Oftioer Commanding the Station i. 
necessary for, issuing Dew or renewing old liceaoes?, 

{id) Will GoverDment pJeBBe state why tbeOfBeer Commanding' 'the 
Station haa interfered in Cantonment administration without due authOrity? 

(e) Do Government propose to take ~  te step ttlllh Ibteifenircc in 
fuhlrtl and tnke notion Ilgn.inst the offending .. Officer" in this caae 1', 

Kr. G ••. Youq: Government hnve no infornlstion· Inqwries are 
ueing mAde :lJul the reFmlt will bp commuuien,tcd to the ltonourable 
MeaaIJee, 

RESIGNATION OJ' NOX-OJ'J'IOIAL MEMBERS OF THE SAvooa CANTONII.NT 
BoARD. ' 

647 . .pl.lldlt ftakur Du B'harlan: (a) Is it a fact that all the 
elected members of Sl\ugor ~  walked ~  ot the meeting of the 
OBntdnmentBoMd held Ott tlie 28th August. lM8,' ~ a protest! against" the 
-pn>ceeding of t.heofficial Illembere' in ,p88sillg,:'. '1'I!IGb:ltio:il by" their sheer 
maiority, for inoret18ing taxation in tha.t CantoDment in the face of the 
united protOlit of the eJectedmembp.1'fJ and ,the people? 
(b) Arc Government aware thot. after the walk-out, Id! the elected 

r ~r  resigned their seats on the 29th August 1928? 

(c) ls it a fll,ct. that, though ,8bout five monthS have elapsed;'yei tile 
resignations of the members have not been aCcepted nor bye-eleetiolif,l 
held to 6.0 up the elected seate thus vaOateti? ' , , 

(Il) Al'e Government I\.w.ar(,) tha.t under the Cantonments Act, such 
resignations should .aa.ve been ~  acceptf)d by the JJooaJ Govern-
'mpnt und bY(l-elcctions, held to fill up the seats? 

(e) ,Do Government know that this abnormaJ delay. on the part of the 
Ccntrlll Provinces Government in accepting teiignatiooa and holding bye-
' ~ l lms led to the Cantonment Administration of Baugor being con-
ch,lCted for 'tile Jal!t Ave' months solely According to tlle wishes of the ofticial 
l' ll r ~l'  in direct cont'rllventionof the spirit of the reforms intended to 
he introduced in the Cantonment Adininistration by the Cantonments Act 
of 19241 

(f) Do Government propose to ask for an eXplana.tion from the autbori-
tiCK concerned 80S to why this unusua;l deJay has taken plMe' in the mat1if'lr 
nnd take steps to have the byc-elections expedited? ' 

Kr. G ••• YOUQI: Govemment have no infor.mation. 'rhe matter 
is ODl' that, primarily oonceros the Local Government. toO whom R copy 
,)f t,hi!; queRtion and answer is being comrnunicn.t,ed. '  ' 

BEOOJlS'1'ITtl"l'JOOf .c)1' AN EUCTED BoABD 1'01t. K.utPTEJ!: CANTONIIE.T. 

648. ·Pandlt '!'ham D&8 Bharlan: (a) Is it 1\ fact that. after the 
separation of the Budder Bazaar from the Cantonment of aJ ~. the 
elected Bonrcf in that Cantonment ha.s been substituted by a 1'lomiDated 
Roard? 
(b) Arc Go'Vcmmet.t aware that thifl substitution 'haa caused .-eat 

dis8atiRfootion among the people? 

(c) Is ita loot tlua; eWli after tile ~  of the 8udder B ..... 
t,he oiviJ population of KRmptee CRntonment is '\)_ I;.' 

.t 
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(d) Will GQvernment be pleased to state the reasons for t.he abolition 
of the' elected' Caritottment Botrd? 

(e) If the oivil population of Kamptee may still be found t.o exceed 
~. . do Government propose to take steps to re-create an Elected Board 
there; 

1Ir. G. •. Youaa:· (IJ) Yea. 
(b) No. 

(e) No. 
(d) Because t.he civil populat,ion, according to the latest oen8us' is 

under 2,500. 

(6) The question is ~ l  I rnay SIl;Y that Government have 
no intention of cont-ruvening the provisions oCthe Call1iOlJmeDi.s. Act. 
~. • . .' •. :,', ,1 . '  • 

ISBUB OF DIliITU8s W AJiBAN'I'8 IN CANTOlOIBN'l'8 POB AB.B.BABS OJ' RBlft'. 

649. ·PIIl., ftMar Du Bharpn: (a.) Are GOvernment aware that 
,in some Cantonments, the' Executive Officers have been issuing distress 
warrants for ~ recovery, of 8.rre8l'll on account of rent due for Cantonment 
,land? 

(tl) Is if, u fact that, under scction 259 of the Cantonments Act, an 
application can be made to the Magistrate for realising money due to the 
Cantonment Authority by the distress and sale of the movable property 
of the "defaulter", only when that money is recoverable under the Act? 

(n) Is it. 8. fact that, by its circular No. 81080/8-A. D., dated the 8th 
May, 1926; the Government of India in the Army Department have con· 
veyed clear instructions that recovery of land rents can only be effected by 
instituting a. civil .suit and not by issuing 8. distress warrant under section 
259 of ,the Oantonments Act? 

(d) Is it ft. fact that, even in spite of the Government of India oircular 
quoted in part (c), the Executive Officer of Ambalo. Cantonment has, with· 
out the knowledge and permission of the Cantonment Board, issued dis· 
tTess warrants under section 259 to effect recovery of land rents? 

(e) Has this action of the Executive Oftioer led to litigation with BOme 
of those' served with disWeas W&l'l'a.Dts, and was this coune objected to b) 
'the non·otIicial membeftl? 

(f) Do Government propose to in'rite the attention of the Exeoutive 
'Officers of Oantonments to, their Oircular No. 81080/8.A. D., dated the 
8th May 1926? 

:Mr. & ••• YOIIDI: .(a) Government have no information to the ellent 
~ 'R . ,  . 

(b) Yes. 

I'" (e) Yes. 
... 

(d) and (6). 10m making enquiries and will let the Honourable Member 
"know the result.'· , 

(f) .. AU.Executiv& omce1'll bave already been supplied with a copy of 
-tht> comnitinicatioll quoted. 
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RBJEC'l'tON' BY THE ExBCUTIVE OnIOER OF A CANTONNUT OF TH ... : 
PROPOSAL OF AN ELECTED MEMBER' OF TilE CANTONMENT BOAlID. . ' 

660.. ·P&Dd1t "1'baImr Du Bhar .. ,.a: (a) Has, tbe • ·at.tentioD' of Gov-
ernment I:leen drawn t,o the Bnreilly news published. on page 85 of the 
Cantonment Ad"oc!lte of July, 1928? 

(b) Is it a foot that the news refers to Il proposal sent by Mr. S. M. 
Idris. un elected member of the BOl1rd. Illnd returned by the Executiw 
Officor ";ith the remark "not necessary"? 

(c) wm Government be pleased to stnte, ~ l r \vhat section of the 
a ~ J D  Act, or tho regulations framed under the Aot;· it ill within the 
power of an Executive Offioer· to reject proposaJs l'eoefved from the 
metnbers ond not to inoludethem· in the J\genda? 

Mr. G ••• Y/)UDI: (a) I havo seen the article. 
, . 

(b) Government. have no information. 

(c) 'I'here iH nothing in the Act or rul811 to prevents membel' ;&010 
bring_ng . propOsals before the Cantonment Board. 1 am not aware of the 
subject of the proposal referred to, nor of the circumstances or 8ll ~ 

of the reml\rk uttri-buted to the Executive Officers; bllt the member could 
hllve nutde thcprop0881 ·at a meeting if he had wished. 

RJCMOVAL FROM THE CANTONMENT BOAU OJ' DEOULI OF MR; H. C. LEVITT, 
'DUB TO HIS EMPLOYMENT ltY THE E~ J ' T J  PBEsmENT OF TIflI: 

BoABD. 

661. . *Pabcm 'l'biku Du Bharla"a: (a) Is it a .fnet th"t Mr. H. C. 
Levitt is a member of the Cantonment. Board, Deo)ali? 

(b) Is' it a fact that he is also employed 88 8 Surveyor under the Military 
Estate Officer, Deolali? 

(0) Is it a fact that on account of this employment of his. Mr. H. C. 
Levitt b(ICOmeS It servnnt, of the' ,Officer Comtnnnding the Station, wh<> ii 
tbcez-officio President of the Board? 

(.1) Is it a. fnct thnt, under the Cuntownents Act of HJ24 , the servant of 
a Dltlmbor of R Cantonment Board cannot himself be R member of that 
Boud? 

(.) If the. ~. r to part (0) be in the ,aftb·mative.. are. GOvernment 
prepared to take steps ~. remove Mr .. H. C. Le:\'itt, from the Bo.ard? . 

lit. G ••• YCMUlI: (dlYe.:! 

(b) Yes. 
• 

(I!) No, Air. HI' i,;; 1\ serYlmt of Goyernment . 
. (cl) Yell. . 

(e) Doe!; not, arise. 
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CIRCUMSTA.NCES O' TIlE D 8~ fll()H THB MU.ITAB.Y ENGINJlQ,ING 
SB:&VlOB AT A.ND 'l' ~ OF TJDII PRES.NT D,PUTY StTPB:RDiTBNnm 
OF TO JA.IL A.T PB8JJAWAR. . 

. 662. -Xl'; ._.ammad IImall. DaD: (a) Is it a fact that the present 
D ~  Superintendent of the JaIl at Peshawar W6S, Borne time before his 
R ~  to ~  present post, employed in the J ll~  Engineering 
Ser,vlce at Lllndtkotal, and that he was dismissed from the latter service? 

(b) If Mie Munver to pa.rt (tJ) is in the Ilftinnative, wiJl Oovernment be 
pleased to state ~ 

(i) the. circUI\lsto.nQes of the C6SC· in connection with whioh be was 
ditmissed; a~~ . .  .  . 

(ii) whether his dismiseal from Government service was not a uar 
to his appointm.ent to the preseat re&ppnsible "pQ8t carryillg 
high pay? 

(c) Is it a fact that he has since been suspended? If so, will Govern-
•• lent please state the oircumstances" of the case and the result thereof? 

'Ill. BoIIowable JIr. I. OIerar: The infonnation haa been called for from 
llIe Chief CawmHIsioaer, N 0l'Ith. Welt. Fl'OIltlier Pl'Ovinoe, rmd will b. IUpplied. 
t.i) ~  BonourtVJle Memher on receipt. 

OrnCUTJNG APPOINI'IIBN'I' OJ' DDiECTO:& OJ PuBLiO IN8'l'BUCTJON IN TRIC 
NORTH-WEST FRoNTIER PRoVINOE. 

6(J3. *JIr. Muhammad Iat.aU Jgt,aa: (a) Will Governmeut. be pleued 
to state the qua1i&e.timle ne6etJ1ary for an ofOOer of the Indian Educa· 
tion Service for an appointment os a Director of Public Instruction in a 
province? 

(b) Ie iii a f3Ct that tQere was no oiDG$r int.Qe Eduoation: &mee pol-
&essing such qualifioaijousavaiJable ill the NOIl1ih.West Frontier Provinoe to 
succeed the present Director of Public Instruction when he proceeded 
(In leave last year? . 

(e) Will Government he plea.sed to st.ate the ~ .l l'easona justifying 
the selection of an officer of the Indian Education Service from such II. 
It:'mote province Bs Bihar to take up the officiating appointment of Director 
d Public Instruction jn the North·Weilt Frontier Province In.st year? 

(d) Will Govelllment be plea.sed to state how the seniority aDd other 
qualificlttioDs of the officers of Indian Educlltion Service ill the North· 
West Frontier Province compare with those of the offip,or imported from 
Billar? 
1Ir. G. I .•• Spal: (a) It is impossible to define precisely the qualiftc,.:1 

t.ions required for the post. But, as jn the case of other headships of l)epan-
ments, r . ~ arid knowledge of i\he problems Of administration peculiar 
t.o the department, energy, eftlciency ADd tact are important." . 

(b) That, Sir"w8s the opinion of the Chief ~~r 'Who is :beRt 
ill 8 pOl41tilJll to "I,prRise the merits of his own officers. 

(c) The reason has already been given in answer to part (It) of t.he 
question. . 

Cd) A statcm<;>nt giving the infonn&tion required ill being place4:"olL the 
t,nble. 



QUEST.lQNjO A!W ANSWU8, ~  

.'JtattIlUJ.' 61.ou'ing flu; Ifm,'",itu fwd O/.!..'I' ll l l J . ' ~ oj Me",r,. Irl4v-tuUah K hon and 

7'. C. Orail'. 
MI'. IMyflttcUalt Khan. Ttl.,. T. C. Orgill. 

Date of appointment. to Indian 
Eduoabonal Service •• 17t.h OotobcrllHD 

PQli.1 !leW in Indi,an J ~ ' 
~  SUTvio, ti) HcadmMter, Gove",· 

I1IfJnt H'i,ah Sehool, 
"Peshawar. 

(ii) hiaoipal, ~ 
f'.A)-. Pellba",.r (om-

J ~'. 

Punjub. 

.~ '.  alMlII, lOUd 

11. ~. (Matott_tics), e'-"s 
I, 1907. 

Oambridge. 

ll&tber.rw.t.io.al Tripoa, 1'.Ult 
T, Olallll 1. ]!JOII (Wrang. 
ler). . 

NawrU Soien_ Tripoe, 
P.m I; ola/l8 111. 19U. 

OrieMal Laaaua&"" Tl' ~  

0"" 1,10\1. 
lIeohaDical Soienoo!! Tripoli, 
cllUlll IT. 11112. 

lilt May 1919. 

(i) ~ r  Zil..,. 
, 81'.11001, PatDIl. 

(iiJ R~ a rar'  Exami· 
nati008 and Inspeo-
tor of ~ ' aJl 
School •. 

(iit) r ~l .l  Grl!er 
Bbuauhar Br&bmaD 
OoUege,Muuffa.rpur 
( Oftloiating). 

(it') Auietant Diractor of 
. 'Publio lniltluction. 

(t.) Dl'puty D r~ r of 
Pl1bIio bllltruntioo. 

(fli) Direotor of Public 
.lnlltraotioo (mlleiat· 
ing). 

Ccirllurillge. 

UIll8lioa11'ripoe, Cl.-II, 
division I. 1906. 

SPB(lUL TaEATilIINT ~NTED OW A LIFE CoNVICT IN TP,J.uL • ..-PBIijJA.W.A.B • 

. ~ .• JIr •• vb...". IImaIl DaD: (1) Is it fl ~  tlhat a. life eonvicl. 
Abdul Ghafsr b.y name, R KIllin of 1\fa1'dan who bad committed the crime 
'If murder, ~a  

(a) absolved from bard labour'in t.he jlLil at Peshawar-by appointing 
him .t<J ·woi'J1! as' Rn orderly to the Superintendent of the jail; 

:(0). r ~ along with r ~ l  ~ r  elMtric 
fans and lights meant 'for the residence of· . European 
prisonerli1; 
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(e) provided with the servioes of another convict nt\llled Ghulam to 
prepare special food for him not authorized by the jail r~
latIOns; and 

(d) transferred t"O Abhott.ahad Jllil last summer in order to enjov 
tho cool climate of that place? : 

~  Will Government be pleased to state why this special treatment 
"'Q8meted out to the life convict and who "is responsible for allowing him 
these fRoilitics in contravention of jail regulations? 

"ft .. BoDourable Kr. J. Orerar: 'I'he infomulotiion has been called for frout 
t.he Chief Oommissioner, North-West }o'rontier Province, nnd will he supplied 
tot·he Honourable Member in due course. 

~8.A  01' hlutI8810N TO RBVERT TO THEm SUBSTANTIVE A ' JNT EN'r~ 
" TO aEBTAD CLBlU[f'I OF THE 1ST (RIF.lALPUlt) CAVALRY BBIflADZ 

OnrCE, 

66G, *Kr. Xpammad lImaU DaD: (a) Will Government be pleased 
to stat.e whether clerks having substantive Ilppointments in the military 
stuff ~  long before the formation of tbe Indian Corps of Clerks, &l"e 
liable to be dismissed from Government ael'Vice if, us probationers in tbe-
CorJls, ~' happen to he unsuccessful in the flx.aminntion prescribed for 
the Corps? 

(b) IR it it fact that, under ~  Anny Instructions (India), such 
probationer clerks Q8 have failed In the Indian Corps of Clerks' eumination 
ere permitted to revert to their substantive appointments whioh had been 
given to them ufter they had passed "the usual test examination and had 
qualified themselves for the same in the first instance? 

"\e) IH it l\ fnet thut s\1ch derks IlS mentioned above, who bad. boen 
~ ll l fl'om Governmtlnt service, had recently been reinstated by the 

Adjutant General in India on the ground that their dismissal was illegal? 

(d) If the nnswer to part (0) is in the affirmative, will Government be 
pleased to state wby the reinstated clerks were compelled subsequently to 
nppear again in the Indiu.n Corps of Clerks' fxammBtion and again dis· 
missed from Government servi('.e on biling to pass the flxaminRtion. and 
whether the action was not against the decision of the Adjutant Gf'JDeral 
in India mentioned m part (a)? ' 

(6) If tbc answer to part (b) is in the affirmative, will Government be 
pleased to state whether the Muslim clerks in the 1st (RisRlpur) Cavalry 
Brigade Office who had: 

(i) some years penlllment service, 

(ii) r ~  increments for satisfactory work, 
(iii) their service books and character'"1011s freeftOmnny entry 

regarding the efficiency, and 
(iv) being reinstated by the Adjutant General in IndiJ,were ,not 
," alloweel to' revert to their 8ubstQntive appointments whioh 

r ~  no further telt examination? If not; why not? 

'iii. G.1I. 'l'0UDI: (IJ) N ~ but a clerk may"be disehatged for ineffioienoy 
Rt any time irrP.spective ()f whether he belODgR to thl." ~ a  Corps of 
Clerks or not, 
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(b) A pennanent clerk who was employed in II. military staff office before 
1923 and who eleotled to be enrolled in the Indian Corps of Clerks on the 
fonnution of this Corps was required to pass" prescribed examination. 
li'ailure to pass sllch examination indicated a certa.in amount of ineffioiency 
and il, after futiher trilll, the dark WBS found to b(' ineffi.c:ient to perfoml 
hiR clerical duties he WRR IiBble to be discharged. 

(0) It iF! a feet thnt certain Indian clerks in military staff offioes were 
irregulajoly dismissed on account of inefficiency. Discharge and not difl-
missal should have been resotied to and their reinstatement was ordered. 

(d) These clerks were subsequently ~r  beoause, after further 
t,riaJ, they were found to be inefficient. Their disoharge was not contrary 
to the orders of the Adjntal),t General. 
(Il) All l~r  ill military IoItafi offices, whether belonging to the India.n: 

Corps of Clerks 01: not, were liable to undergo an examinatiOll to teet iIeir 
efficiency or knowledge; uncI pennRnent clerks of the 1st (Biealpur) Cavalry 
Brigade, liS well BS all other clerks, were liable .to· be discharged at aay 
time for inefficiency. I think I know the case which my Honourable friend 
Illis in mind. If so, I (Ian 3ssure him that it was fully considered at Army 
HcadquartcrM and t,herc WRR no doubt, whatever about the. ineffioienoy of 
the clerk in question. 

A NT E~T OF MUSLDlS TO VABJOUS CLA.SSJilS OP' RAIL""AY EHTABJ.JSH· 
M&NTS IN THE NORTH-WEST FRONTIER PROVINCE. 

656. *JIr, Kuhamml4IImaU lD1aD: (a) With reference to the reply 
given l:y Mr. A.  A. L. Parsons to pati (0) of my starred question No. 898. 
88ked on the 11th September, 1928, will Government please plsoo on the 
table a statement showing the total strength of the various classes of" 
J'l&ilwav establishments (excluding menial statJ) , serving at present in the 
North-West Frontier PrOvince, and the number of Muslims nmong each 
class? 
(b) Is it II fact that recently there hnd been cctinin vacancies of Travel-

ling TickclJ EXaminel'll' appointments in the Rawalpindi Division? If 80, 
was t,he policy of Governmentst,nted to be in force in the Railway Depnrt-
ment, regarding redress of communal ineqnatitie." duly obsetved when they 
were filled up? If not, why not? Will Government please state to whom 
the vacant nppointmentR were given, Rnn on whRt cODiddemtion. "i •. , 
seniority, merit, etc.? 

, Kr. A,  A. L. PIlIODI: O()V('rmnent regret thRt, they cannot undertake 
tho detniled inquir.v needed for a reply to the first part of the Honourable 
Member's question. 1'he information for which he asks in the second pari 
~ being obtained from the Agent ot t,he North·Western Railway ... will 
}w scnt, to him on receipt. 

ApPOrNnrENT OF MUSLIMS "0 VARIOUS CLASSES OF R.AILWAY ESTABLISH-

KENTS. 

01,7. -Mr.' Ilnbammad Iamail DaD: (a) Will GoverlUllent be pleased 
to pltlCtJ 0.0 tho table a a ~  ~  ~  total ~ r of vacancics 
whIch occurred nnd of Muslims rec.ruitodin· various' clns8es' of rflilway 
esf:Qhliflhments (excluding menial' staff) in the North-West -Frontier Pro-
vmc8i BinO(· th(' r ~  of GO'V'f'I'nment omt;t'll reJl'"rding c:lOmllltlnal I'P-
pr(lAeutotion :' , 
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(II} \'v'ill. (imienmll'nt IH' pleased to a ~  

(i) the amount of al:lown.nee granted to the Railwtt.y employees 
. serv.ing on the lULl's in "be North·Wost .l:i'rontier Province; 

(ii) t.11I! nt'lmt.er of cuses of smuggling of opium, ch.aras anc;l cocaine 
dete.cted by Pn.thnn Rnrl Rllilwny flmp10yees in the lleshnwal," 
District; . 

(iii) why t-hc serviocsof Pathan cmploYEles now serving 011 the Jines 
in the Punjab nrenot Availed of in the North-West }'rontier 
Province? 

fa) Will Government be l ~  to state the best means which the1 
prnpolc to Rdopt to give practical effect to the policy of Government to 
redress QPIDIDunal ~ Rl  MO far ns the North-Wcst Frontier Provlnoe 

~  

·rilr .. ,a • .A. "J.; .&I11III: (a) Govemment regret that they cannot under-
iAke the extremely labori&us inquiries needed for 0. reply to this part of the 
HtMOurable Member's question. 
:. ,.,.(1,) (i) 'J (1m ascertainirtg for t.he Honourable Member ~ .  the various 
aJroWancc"B given to rRHwu.y employees in the Uawa.lpindi Division ~. T ~ 

r.;c(lt,ions of fbi' North-Western Railwav in t,hc North-West Frontier Province 
a1'(' included in this Division. • 

(ii) Gon-nllllent h,wc no info1"llllltiou. 'rhe J.l r lll~ l .retunu. 110 not, 
show t,he part,icular ('mnmunity 'G which. a detecting officer helongs . 
. (iii) It, would not be in t)le iDterests of: the 'Railw"y AQaainu.tl!'lltiOll, or 

'~  of the l'llthun elIlployecR themselves, to establish a bBrdund flJ8t 
rule that, the la ~r should be employed only in tJboae parts of the Rawalpindi 
Ilivision which fall within the North-West Frontier Province. 

, (c)Oovemment. have 11.0 reason to believe that under the polioy now in 
force. Muslims residing in the North-West! Frontier Province win no4i IUoeeecl 
in securing fl· fair proportion of appointments in t,he railway services. 

,EIIPLOYlIImtT .01' WOAL RBSlDQT8 l~ TlI.¥ lwuOA'1'lOl' DilPAB1'I!mNT 

01' TJIlII NORTH-WJIl8T F'BolliTIEBPIIoVUiCll. 
668 .• JIr. XuJwnmlod IIDaaU Dan: (1) 1& it. a foot that; orden issued 

by tilt! present Ohief Oommi8aionerapply to the LrrigatiQn 8eofebri6t 
OfIoe, prohibiting the recruitment of non-residents of the North-Wen 
Fmntior Province, and direoting the omJl1oymcnt of loeal persons in the 
~ a  Department? . c, .. 

~ 11 ~ &.Dswer to part (1) is in the nffirmotive,wil) ~r  be 
pleMed to state why: 
;1; T ~~ ~ l  PQftiontif the estoblishmant has beau "lIowed to be ~ 

poliz(',d by the non-'l'Csident Muslims; and 
(h) the dnimH of the local Muslim 'l'ehsiJdo.rs and Extr.a Assiawat 

Commissioners are overlooked when suitable persons are not 
Ilvnilable from Ulnong the. locol zilladllrs Rer"ipg W the .De· 
partment? ,,'. . . 

!'la. BoDoarabI. SIr JlJuaptDdra 11"-Kiva: With your permi"aioD. •. Sir, 
J "ball takeCJuest-ioos. 658 And 660 together. 
The D a ~  asked by the Honourable Member ill bf'ing collect,ed and 

will he fumished to him in due IlOUl'lle. . 
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,EMPLOYME.NT OF l.oc.u. RUlDEN'l'fJ lli THE htlUGATION DEPARTMENT 
OJ' TlJE. NORH-WEST FJwX'1'IJl:R PROVINOE • 

. . 669. -Jlr. hammad lImaU DaD: (a) Are Government aware that 
'thl' appointments of the Superintendent of the Irrigation Department in 
the North-West Frontier Province, Rnd of the BcadClerks of the DiviaiODl 
in that Province have AlI along been monopoliv.ed by the non-resident ~
Muslims? 

(h) Is it u fact that on the ~ July. 1026 .. tllO locul Muslim Associn 
hOll; ~ r  to the IJ,Tigntion Secretary II. copy of its resolutions informing 
}Iiiri 'of the pitiable. plight of local M:t.U;!JiUl. ~ lJ l ar  nnd clerks J;\t the 
hands of t.lw non-rcsident Muslim ond non:Muslim Deputy Collectors. 
Rub-OiviHional OfTIcl'rF.. Superintendents. Heoo Clerk!! lind Head Munshis; 
and requesting an impartial enquiry into the cause Bnd source of tbeir 
. r~l ,discontent? If flO. WAS an enquiry made? If not. why not.:' 

: ,(c) Is ~ l,t a ll. ~ a  tl.1e r a ~ of the local' Muslim ziIladllol'S. aod 
l~  h!tod ,been published recienWy in several local. and PlIDjab vernacula, 
ftewspapers ? 
The ~ .8 r Bh'llpeDUa .aua "'a: (a)l'hl' lUeu 'l l ~ in 

til}e ~ l' portion of t.he clerical staff of the Inigation Department started 
~ l.  when :the. North-West Froiltier Province Irrigation was stiD' under 
ihe Cmef Engineer, Imgation Works, Punjab, nnd when no locn. l~r 8 

trnincrl in Irrigution office work were available for employment. 
(It) Thl! replv t(l) the first part of'the question is in -the affiftnative. 

'rite rep};' to· thl: second part' of the qUestion ill in the negative. 
A. regu.rds the ~ l' l part of t,hc question. tJU! stllttlDlenhl II1Hdo in the 

reHolutioJlJl were known to be incorrect. 
(0) 'r ' ~  have no inionnation. 

GRIEVANC'ES OF ZILJ.ADARS OF TBB NORTH· WEST FBONTIEB PBOVINCB. 

-+660. "'Mr. "beJDlPAd JIIIIAU DaD: (,I) Art· Uuwnlluent Ilwure thut 
the ti ve ZilladR1'8. resident!! oitho NOl'th-W t!si FJ'(lntier Provinoe. who had 
''luI1Jified themselves by undergoing reguhll' tl'lliniug :tnd passing test 
,ex.(l.miullt;ons, . blld been dismissed from Rcrvicp. on It chnrge of inefficiC;Dcy 
-<l\Jl;ng thl' 1nst few ~  

(b) Is it 1\ fact. that complaints are being mAde as I1Ima1 against other 
ll~l zil1adM'R toOo? ' 

,  ( c) If t,h£' reply to -pl\rt (b) is in the affirmative, i. it a faot tJl0t Mullam. 
IT.ad Afzal; Muhammlul Sharif and Rizwan Ali, who are Don-Fronti., per-
1Ions, hne since been appointed ziltadn.ra, vice Frontier zilladars dismilieat 

(G} Are GovermneBt a.ware that reocntlv 1\ sixth looal experieneed zilla-
(Jar boviDh20: yeaJ'8" service. and promoted to first grade zUladarshtp 
grEldually up to 1928, on the recommflndations made haH-ye8l'1y by the 
then J::xcc-utiveEngineers, hIlS been compelled to retire on ,oompasAioaatEs 
nJloW'allce without a charge Rhee.t being framed against him and withoui 
giving him an opportun.ity to put up his defence? If sn, wnI Gov.flmment 
J,letLsc IIt,ate why in this cnse the usual procedure prc8Cribed by· tlovem-
rnnnt hilS not been foUowed? 
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(1') Is it n 'net thllt, up to H12R, the individual mentioned in part (d) had 
worked mostly under European Sub·Divisional Officers, when he was reo 
ported on £avoura.bly, but that, after 1m. when .he worbd. UDder Don· 
"(t'rontier MU$lian andnon·MuHlim. Deputy Collectors anf1 Sub·Division",! 
OftWQfS, hit'! work wasroponted unsatisfactory? 

(f) ArC'Govemllwnt prcpnr(ld to: 

(a) appoint, Il board of 8upl>riol' officers t,o enquirl' into the gl'ievullces 
of the local persons and to report the reBult, and 

(/II tt consider the propriety of 'P'adua])), replacing the non.Frontier 
employees by local persons? 

CoNSTR'VC'l'ION 01' AN 18LA.MIA HIGH 8OBOOJ. OlJ"t'SlDlD PEsHAWAR Cn·y.· 

.661. ~  •• ~ND a a l DaD: (1) Is it a. fact thati the Sikh and 
Hindu communitieA of PeshA,war have constructed their -ienominational 
sChools outside tbe town 'of Peshawar, Bnd" that the p",sent Jshwnia High 
School, which hilS no bostels, baR ·been declared bv the Director of l ~ 

fnstnlction to b(l iMnnitary R1ld unsuitable for,educiati(Jftal purpoaes? 

(2) Is· it a fact thut ~ Khawnnin, and the Indian ez.military officers of 
PesbQwlll' District Bre in the habit of sending their sons to the· Islamia HiglJ 
School in the Peshawar City for education? 

(3) Are Govt'rnment aware that in 1927 a representative c1eputatiOJ1 
ccnsisting mostly of Indian 8z-military oflicers. Nawabs and Xhawanin of 
PeSho.wllr D,istriet, wllited upon the Honourable the Chief Commissioner, lAud 
l~  to 'him B memorial for thl' ~  of a piece of land sit,uatelt abou' 
250 yarclR away from F.dwnrd '8 Gate. Peshawar City, for the construction of 
a suitnble 1M1amiu. High School Ilnd hostel for the education of their sons, 
:l1ld t,hr BRme d4!putBtion waited upon the General Officer Commanding, 
'~ a .r Ilistrict, for the SRme purpose? 

(4) Is it a foot that the District Headql1sriers reftlle.d the grant of land 
i1pplied for on the ground that it was left open liB 8 sanitary eordon between" 
the Cu"tonment and the City? 

(5) Is it a fact that British and Indian trooptl have their linea in the 
CBDtonment of PCRhnwAl' OOout two miles awav from EdWArd's (late of the 
t-own? . 

(6) Are Govemment a.ware that the refusal toO grant the land lor public 
cduca.tionn.l purpOle8 ·W", caused great disappointment to the Indian ez· 
military' officers, Nnwabs, Khnwanin Bnd t,he Muslim community of the-
distrief ~. . 

(7) Are Government prepared to oonBider the propriety of al!cedinfr to 
tho l ~ R  requf'st made by the deputation by granting them ll1e pieoe 
(of land freo of I'f'nt, on lease .. in perpetuity? 

,Xl. Q. K. YOIUlg:;(l) Government hRveno jnfornlBHon as regwe the 
fll'flt part. . It is a fact. that t.he oducational' Authorities regard the site and 
tbE' bUiMings of .the ' ~  TRlumiJl ,;;chool in 'P .. ~ r ~  R8 " •• 

suitable. 

(2) Government have no information. 

(H) nn(l (4). The I\nMWf'r j" in the nffinnutive. 
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(Ii) The military l D lll~r  somo ~8 . l  froul ~ city wa.Il, hut there 
are mBnv Cantonment !milding" whi(·h nrc ~  to t,he ~. . ,",. 

(fj) (iovernment have no reason toO believe so. 

(7) No, Sir. It would be undesirable to build 01). the amall a D~ of 
'Opon space in"ide theOantonment on the side nearest the city. Moreover. 
I undersband that the site required would be UDlUitable for a OmtoameDt 
school, howevcr convenient it might be for those who live in the city. aDd 
there are sevoro.l suitable plots of land outside the city wall and also outside 
iohe Cantonment limits whicb the Managing Committee of the 1f1llDla Sohool 
('ould purchase if it, felt 80 inclined. 

• 

DI8OU88ION OF THB HILTON YOUNG RBl'OBT IN ~ND  •• 

662. ·PaDdtt BIzdaJ JlaUa Kauru: (0) I. it a faC$, as reported b, 
Reuter, that Sir Donald ClUIleron, Sir Edward Grigg and Sir Alfred Holhg, 
whl) e.re at. presp.nt in London, are in daily consultation with ·Mr. Amery 
.lADd Mr. Onnsby.Gore regarding the Hilton foung Report? 

(b) Havl' the Government of India been invited to send Indian represen-
tatives to discuss the Hilton Young Report with the Colonial Office and 
U,o representatives of the East African Colonies? 

Mr. G. 8. B&1PAl: (a) Government have no infonna.tion, Sir, beyond 
:what has appeared on the subject in the Press. 

(b) No. 

P&Ddlt Birda, •• a Kuuna: Have Govemmeat made &oily inquiri81 on 
i·he pOint? 

.Mr. G. S .• atpa1: No. 

P&Dd1t Blrda, 1Iat.b KUDlR: Will they now make inquiriea? 

lIr. G. S. .alpal: I have no objection to making inquiries, Sir. 

Pandit BJrday .ath KUDJrU: Will they ask the Secretary of State to 
receive either a deputation froID here or send a Colonies Committee t.here? 

Mr. G. S •• "Jpal: Well, as rego.rds the suggestion made by my Honour-
able friend just; now, I think he will remember that he was & member of 
t.he deputation which waited on His Excellency the Viceroy two yean ago. 
lUld the suggestion was then made that when the report appeared, the Gov-
. .ernment of Indill. might consider the' desirability of sending somebody to 
wait upon the E'ecretary  of State for the Colonies in order to put the vie,.,. 
of the Governmpnt of India before the Secretary· of Stafle for the Oolonl •. 
That ~  is before the Govemment of India, and if after the Infonnal 

l ~  which we l'8 r ~ to arranjfe ~  the membe10a of the 8taMiDl 
Emurration Committee and Pa.rty Leaders, It ill considered that n.ction should 
be t,o.ken upon tha.t suggestion, action will be tHeD. 
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~ ' lN OJ.' ,'HR PAY 010' THE BIUT1SJr &ILDIER .. 

t)()ij. *PancUt Kilday Hath JtUDIru: Are Govcl'ntuent uwar(' of tho 
stlltt!Jl1ent mad£' by t,ht· Oh,il and Militaryl Gazette of Lahore, that the highllr 
. a ~ r . . Ilre inking II deep intcrest in the. qucRtion of the revision of the 
1,ltY 'of 1ht' .' . ~  ~ ' 'Imd iii the' suggestions that have been made for 
I1Nle'li'oh\tinlt hill l'hndi.tion'? lfi. it, proposed to increase the pay of the 
' ~ lr r  will J ~ r  h(\ plensed to nlRke a full statement on 
. ~ 'F:ubjlwt ~ 
'" l' , 

;, lJ l l .~ •. ·tb_I:·1;hfo lin!4wf'r to th(. nrr-t purl nf t.h(' CJ,wtoltion is in thu 
affinnatiw. . 

'J'It(, pay of tIl\' lhitish ~ l l' ' ill Judi" Il' the slIJlle us his a.~' at home 
'j'ht! hom!:' ·rlft·es Jl ~ ·redueoo in 19'J5 to corresponfl with the decreuse in 
t.hf' ~ R  of living in EngltlDd. Living in Indiu may be more expensive 
.' ~ ~  ElIglH.Dclmltl it',il' the duty of Government to see t,hat whllt 
,·.the I·Brit.ish Rold icr rl'ceives in t,hiR eOlll!try' is the equivl\lent of what hI' 
',:wcmld ni,ij'ivl" ni h(olllW, 'J'ht·!'e if'!, IlO'H'Vl'l'. no prol'OfIIlI llndt'r ('on!'\iderati<1ll 
for ill"I'I'u ... inl-! tdle ~ of Hritil'lh qoldierl'lin Tndi,.. 

i", I. ,i 

liM. *Pandtt Bl.rday lfaU1 ][uuru: Art' (JoVt'rllIneut. eon8idcring t.ltl' 
l't'vi!lion' (lr the furlongh pft.v of t.ho Indian Army officers? If 80, on what 
!:(I'oulld,.; amI ",!tnt will Ill' th(' additionAl burden by the new rlltes on Indian 
rl' ~R ? 

Mr. G. M. Young: 'I'I\(' III1t-lWel' to Ih" lir'!,;t part of Llw que;;[.ion i!'; ill 
l~ ' 'l~ . A~ T tUl-'ve alrendy llxpiainAd in this Houso the rea80n iR 
thai tIl(' rnt·t:R <)f furlollgh ~  in England arC' ll1ueh lowpr than I he rat.c!; 
(If {lIJ'lolIg'h pay in hlllin. l\liJiIJu,ry oflker,;, particularly young married 
OfTi.('l·!''', H1'U IIllahk I'll Ink(· fUl'lougll ill Eng):lllll wit.hout l'lrnnin!r illto rld)(.; 
:ITHI tIll' dTl'd Oll J'l'el'uitnwnt is not g'()("1. TIl(' l ~ . R  whiell hnw' not 
.' ('{ 1.(·(·1l lll~ ;1p I' I'O\' I' (1 , will l' l~' ('Mi rth()\1t n". !) lll ~ II ,,('nT. 

Oolonel 1. D. Orawford: Coulll the Honournhll' MC'rnber givl' Ill'> aD~' i<1l'1t 
a ... In when the YlC'''' rate!>; will b(, s:mdicmro? 

lit, G .•• Young: I ",hould thinl,. ~ r  within tI ,,"C'I·k fl'Onl no,,'. 

N{YMRF.R OF HUBORDJlIiATE A1IiTl LOCAl, TRA~' l ' SERVICR EMPWY},)Ul 

PROMO'rElI TO T' ~ RlTPF.RTOR TRAJ '''' '~ SX1WJCE. 

f,W'i. *PaodR Biroy Bath ][WW'U: (a) What if.; tilt· t.otKl number of 
, ~ r  of tilt' subOluina.te !lcrvices who have been promoted to '"'-8 

l l~l' ' Trunic Service Mince they were made eligible for promotion too tho.f, 
.~r'  alOng with memhp-l"FI of the T ... 0081 Trame Service in 19261 

. ;' {b} .Wllut ~ tile llUlllhca' ()f LO(lal 'j'ruffic Service men promoted to tIie 
! S,u,ptU'!0I' Trutfw Surrice during t,he same ,period and how many of tbtle 
w(>r(' ' ' ~' r{'C'ruitod,t,o Jl ~ lAIcal !l'raffic Se"ioe? 



Mr. A. A. L. PanoDa: (a) 'I'wn. 

(b) :Fin', of wholll two hud hl!tm I't'r.ruitcd drre(·t into t.he L(J('l\l Traftill 
~'r ~. 

U'J'l1.U.1'WN IN IN IJIA (I.y ~ '~ J  seBA!' .'1' ' ~~ N'  Jo;XJ'OIt1'EO T(I ,JAPAN 

AN}) IT.LY. 

lilili. ·P&Ddit KUakaDtha Du: (a) Al'l~ UOYCl'llllwut awart.' thut ra.il .. 
m;lll.ufadul'cd by Tnt,a.s, not l~ r  to ~ of B, S,  S, stundard by tbH 
<1overnmfmt Metallurgical D l.r ~  at Jumflhf'dpur, :It'1;' PUroh8!!ed llJ 
Japrm in lllr~  qUfl,ntities? 

(II) To ,'"hilt 1I!o11' arc ll ~  put in Japan '! 

(I;) Are (i1l\'OI'1Hllollt propllrcd to ('xamiue and see if such materials OIUl 
II!' w;cd fflt' pm'poseR otlH'l' Ihnn mltin lint's, !oIuch It!;, Ridillgl-; a.lld .Vltrd line", 
\':II'!! ('xl,puRion, etc,? 

2. «(I) Whll,/; i:'l the approxima.te quantity of steel scrap r.xported east 
.,,'ar fJ'OIII Indiu 1n .TapllTI, l R ~'  and ot,her COllntrieFl? 

(I)) ,\"" un,' 1I1'I';tIIA'I)I/ll'IlI" l ~ mude to Ut.ilifoC t.illlt, ste('1 seral' in thi. 
C( '"IIITY '! 

Ie) AI'" n"i,'"rnllw/ll pl'c"ared to patronib:: concerns which make 
1t1'!'lIngt'I/j('nb rw' 1'('-nH'lLinv' this ~ l'l'l ~ r Jl fol' other JlurposcEI ~ 

Mr. A, A. L. Parsons: Till' HnihnH 111mI'd It""" tlllthOl'is()d HII' 1I!o1t.' JU 

-idingt' alit! ~ ard,.: of Indian ruilwtlJI-< ;JI' moils termed "seennd-cluHs raill'l" 
",-hidl filii 10 pflSS tl", HllilwHY BOl.lrd'R fopeeification for fil'Ht clUSH rnils in 
et·I-t.llill l'I'I-<}ll'ci:-., hilt :II', ' ll l ~ fol' liRe whel'l'. thpl',' i,; /10 I'lIl-1t lll ll~ . 

'I hi,.; ;U1S\\'I,rs pari .1 (1') of the HOlloU\'abk· ~l lll r'.  question. With re-
cdI'd to plll'li'i 1 (ti) lind (b), I alII afraid I ~ ll  undertake to inquire what 
,.;, ,'Li('ul Ill" II,.;,' /'ail". 110\ "I' In Uw . ~ l ll ' Board'R speeifient,i(IllR, IArt' put 
II) iJl Jlll ~  if tllI'.\ III'!.' j'xI'0rl·ed thl'l'c: Hw sf'l\-ho,,\f> trnd(, U(,('01mi", d(, 
flllt "I" 1\\ 111111 1,IJ('r(' i" 'tIly ('xpol'l. 

~  (II). (hi :1",1 ICI. I :1111 ;i"lit/jUg Lo th ... HOllollJ':tbk ;\1 ,'llJll,'r, "taLl--
IIn'llt .. h(m'ing the ('xporiR of "Iron or Sieel----Old fol' l'e-mtmuflloturc" to 
11l<' ('011111 rie:.; mentioned b,Y him during Mil' five ,}'cars euding 1027-28. 
'{{uilwtt:vi' have 'l ~ '  morl' j;teel I>cmp tha.n the." lIan utilise a.nd 
~ ~' ' ' l '  sell the baiull(,(' in the Rerap marktlt. T Bin sure thf\t thel in 
1I0"'"IA.'" feed t,hemso""(',.; dobarred (rom placing 1m order with a ~' l'"rt,i(mJar 
~' N'll I'locallsc it hruo\ 'Irr:lll.g('t1)entJ' f,w r(:-melting steel RcrAp, 

Pandit KUakantha Du: As t,hit: it; a questjolJ which rtliaietl primarily 00 
t Ij(' l>ctJ/lrtmont of lndustrief; Bnd Labour, will tile. Honolll'l\ble Member in 
,.·I,,"'g" 0[' t Itat, DeplLr!,nwnl kindl.'" inqu;re s.n4 SAy if the !oItpel Ilcral' n('mld 
I" .pllt illt., liS .. ill Tlldin, if not in J'nils, in AD,\' ot,her fonn? 

-.... • .,mNnbte SQ-lIhqptDIlt.Bath 1IiVa: I should Hke the HODoor-
I\hit" ~ ' ' 'to ~ ' inc notice of th.t qUE'",t.'ion. 
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'fO'l'AL tlTBBNOTB OJ' TaB RAILWAY CLJlAIUWO ALIcoUnR.OU10.; n.t.XJ. 

007. -llr. 8. O. Jmn: (/I) Will Government be pleased to state the 
s{')'cngt.h ~r l  in each of the different  Railway Audit Offices, for the 
lIWlle Ilmount of work before it was transferred and centralised in Railway 
(JleRring Accounts Office looat$i at Delhi? 

(b) Will they be pleased to state the number of persons taken from 
4'IICh of the different. Railway Audit Offices for the work trft.nRferreri from 
H\leh OffiCOM to t.he Rnilwa:v lr lr ~ ACCOWltH Office '! 

'.' (0) What is the t.otaJ. strength of the Clearing Aocounts OfBoe employed 
at. preseot for the same amount of work? Has the staff been increased, 
and if so, by what proportion of the original strength? 

(d) Has the work of the Railway Olearing Aooounts Offioe increased 
morc than the work t.h"t used tiO be done by the different a.udit offices before 
eeatnlisation? If so, wha.t are the rea80n8 for such increase of work !lnd 
hy wha.t proportion has the work increased? 

Mr. A.. A.. L. P&rIOIII: (a), (v) and (d). A complete memorandum giving 
fun infomlation on the points raised by the Honourable Member and show-
ing that u reduction of 16 per cent, in the number of the subordinate 
e!;tohlishments of the State.managed Railways has been effected, as a 
result of the constitution of the l~ar  Aocounts Oflce. has been circulated 
to the members of ~ Standing Finance Committee for Railways and will 

r l~' b(' "vail able to ·the Honourable Memben of this House. 

(b) The number of persons t.ra.naferred from the audit and account. 
•. ffices of t.ll(> VRriOUR Rl\ilwa:vs toO t,hs Clearing Accounts omoe is AI 
followR: 

. North Wl!lltem Railway 

KeBt Indian Railway 

li:Mtem Bengal Railway 

Great IDdian PeDinaula Railway 

Bombay. Baroda and Central India Railway 

234 

.. 190 

811 

168 

171 

LA'll! Onrc:a: H01l1l8 OF 'lHB RAILWAY CLJlABlNO AOOOUlf'1'8 On"ICli. 

668. "'Mr. S. O. 1IlVa: What are the office hours bed for the Railway 
Clearing Accounts Office? Is it a fact that the stat! has to work late houl'll 
o()wing to pres8ure of work? If BO, iB any remuneration paid for such extra 
labour? If not. why not? 111 there aDy time teat of work for fixing 
the 'Work of eaGb individual, as exiBts in the Post ADd Telegraph Oftlcea? 
If not. ~ ,Government ProPose to fix Buch standard time test of work far 
.eoch individual? 

Mr • .& • .&. L. ParIoDI: With 'your permission Sir, I pl'OpOl8 to answer 
questions NOB. 668 and 66t together. 

The Office houn are from 10 A.II. to 4-80 P.II. with ha.lf an hour's in __ 
va] for al~ 'r a  are.ot r ~~  wQrk 'or Ja ~~ ' ~ but ... 
~ l individuals do 10 of. thelr. pwn ,aooord ' tn order to complete the wos 



QUESTIONS AND AN~ ER . 

al10tted to them. No extra remuneration is paid in such caStlll. Govern-
ment have already placed an officer on special duty, with 8 view to fixing 
6cules of work to be performed within specified period!; by each cluss of 
the elltablishment. 

Diwan Ohaman Lall: May I ask the Honoura.ble Member whether it 
is " tact that ~ rll of ~ staff cl0 work till fi and 7 sometimes in the 
evening? 

Ill. A. A. L. PanoDl: If that is so, it is under the conditions I mention-
ed in ·my main reply, namely, a a~ times individuals st'ny of their own 
accord in order to complete the work allotted to them. 

Dlwan Ohaman Lall: Do I take it that the Honourable Member a.dmits 
that there is too Inuch work for them and that is why the staff have to 
stay late 'I 

~. A.  A. L. P&r8ODI: That is not my infonnation. As I have said, u.-
oftlcer hns heen plaeed on special duty to fix scalos of work to be perlonned 
within specified periods. 

EXOESSIVE WORK ALLOTTED TO INDIVIDUALS IN THE RAILWAY CLEARINO 

AOOOUNTS OFFICE. 

t669. *1Il. S. O. Mitra: Are Government aware that each individual is 
given .more work than ono can do und r a ~r the men are declared 
unfit if they have to put in extl'li hours than the regular office hours. in 
order to finish their allotted work? If not, do Government propose to 
enquire into t.he matter? If not, why not? 

ALLEOED MALTREATMENT OF THE STAFF OJ' THE RAILWAY CLBABINO 

AOOOUNTS OFFIOE. 

670 .• Mr. S. O. KIVa: Are Government aware that there is a strong 
feeling of cliscontent amongst the Railway Clearing Aocounts omos staff 
owing to nJultreaiment of the staff by one Rai Bahadur Faqirohand? If not, 
do Government propose to enquire about the matter? If not, why not? 

Xr. A.. A. L. ,ParIODI: The answer to the first part of the question is 
in the negative. 

. As regards the second ,>art of the question, Government do not propose 
to make any enquiry as they are satisfied with the report of the Director 
of the Clearing Accounts Office that there is no truth in the allegation 
that the staff of the office have been maltreated by Rai Bahndur Faqir 
Chand. 

MBTHOD 011' REORU1'.l'ME:RT OJ' THE STAFF OJ' THE RAILWAY CLBAlUNO AOCOUNTS 
OFFIOE. . 

671. -:Mr. S. O. Ella: Will Government be pleased to state what 
methCld iii employed in the recruitment of staff for the Railway Clearing 
Accounts Office? 

.' ~'~ . . .' •• ~ -·· _____ • ___ ~  ••• _ •• M. ___ •• ___ _ 

t For answer to thi. queation, /lee an.war to qU8ltion No. 668. 
D 



LEGISLATIVE ASSEMBLY. [19TH FEB. 1929. 

JIr. A.  A. L. P&l'IODI: Recruitment is' made in accordance with the 
policy laid down in Appendix D to my memorandum on the 'proposal to 
adopt as a permanent me!lFlUre the system of separation of accounts from 
audit on Indian Railways. 

AI.LEGED FAVOl11UTISM IN RlDOBUl'l'lIENT, 01' ,STAFF FOB TaE R.uLw,n 
CLlDABING AOOOUNTS OITIOE. 

672. *JIr. S. O. JIltr.: (a) Are Government aware that direct recruit-
ment on higher pay is ~ in the Railway Clearing Accounts Office by 
ll ~  or lll'!lIlt i);1n of onc Rl\i Bahadur Faqirehand? 

(b) ,If so, what steps do they propose to take to "stop this nepotill111 
end favouritism? 

(e) If the answer to part (a) is in the negative, do Government propose 
to enquire and place the result of the enquiry on the table? If not, why 
not? 

Xr. A. A.. L. P&rIIOD8: (ia) No such appointments have been made by 
liai Bahadur ]'aqir Chand. 

(b) Does not arise. 

(0) No. 

MEMORIAL noM THE STAFI' 01' THIl R~ A  CLEARING AoooUN'lS Ornoll. 

678. *JIr. S. O. IUtra: (a) Is it a fact that the staff of the Railway 
Clearing Accounts Offioe submitted a. memorial to be forwarded to His 
Excellency? 

(b) Is it a fact that the said memorial was notJorwarded? 

«') If t,he answEIr to part (b) is in the I8ffinnative. will ."they be pleo.Sed 
to state under what rule8the memorial was withheld? 

(ll) Is it 0. fact thnt the Assistant Directors, and especia.lly one Rni 
Bohodur }'Ilqirchand, had the memorial withdra.wnby threats of dismlslWlol 
and punishment? 

(0) If 1'10, do Government propORe to inquire into the matter and place 
the result of the inquiry, on the table of the House? ' 

(1) Are Government aware that the Assistant Directors, and espeaia.lly 
one Ho.i Bahadnr }'aqirchand of the Railway Clearing Accounts Offioe. 
asked the memorialists to withdraw certain paragraphs of the memorial 
before tlwy forwarded the saine to the Government to be ploQ$d 
Lefore His Excellency? . 

(g) If ,not, do Government prQPos&, to inquire into the a ~ a  place 
the result of inquiry on the table of, the' House? ' 

(h.) Do Govl..!mment propolile to Rppoint Q cnmmittee of inquiry to 
go into tbA different,  grievances detailed in the oopy of the mem.oriaJ 
forwarded by ~  to the Member in Charge of Railways? If not, why not? 
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Jlr. A. A: L. ParIoDl! The'Director of the cieo.rlhg Accc>unts Offioe 
explains that '8. small' number of clerks submitted a memoria.! addressed 
to His E ~l  the Viceroy, but withdrew it·, in: writing when he 
suggeRt.ed to them tha.t it would require to be revised in order to conform 
to the rules relating to the submission of memorials. In view of this 
explanation, Govenii'lient do .not propose to take any aetionin the matter, 

GRANT OF HOUSE RENT IN LIEU OF QUARTERS TO EMPLOYEES OF THE 

RAILWAY CLEAlUNO AOCOCNTS OF;n:CE. 

674. *JIr. B. O. Mitra: (a) Is it a fact that the men of the Railwa.y 
Clearing Accounts Office have not been supplied with qua.rters? 
(b) If so, are Government awa.re of the hardships of the men concerned? 

(e) Do Government propose to sanction a house rent allowance in lieu 
<if the quarters? If not, why not? 

(d) Will Government be pleased to state what other o-overnment ser-
vants transferred from other stations to Delhi have not been provided with 
quarters? 

(6) Will they be pleased to state whether any other class of· Govern. 
ment servants Dot provided wit·h quarters Bre granted house rent in lieu 
thereof? If so, which are they? 

Mr. A.  A. L. PIllOU: (a) Yes, not yet. 

(I) Government propose to provide quarters for one thousand clerks of 
~  Clearing Accounts Office. 

(c) Government ,do not consider that sufficient grounds exist for pay-
' ll~  of house rent a.lIowance. 

(d) nnd (c). Information will be obtained and supplied to the Honour-
nble Member. 

,. fte Bevd. I. O. Obattujee: May I ask when Government "in be able 
to build these quarters? 

)(r. A.  A. L. Parsons: I hope they will be completed some time next 
winter, possibly by the beginning of October or November, but I am not 
.quite sure. 

The ltevd. I. O. Ohatterjee: Has the land been actually purchsstld 1 
If so, may I ask where it has been purchased? 

)(r. 'A. A. L. Parsons: There is no necessity to purchase land. The site 
for the quarters is already owned by Government. 

fte ltevd. I. O. Ohatterjee: Where is the site? 

:Mr. A. A. L. Panona: Near t,he old Kingsway station. 

Diwan Ohamail L&1l: Mav I ask the Honourable Member what sum.· 
·cient g-rotlnds in his opinion ~ l  enl\ble the Government to allow these 
<'Iel'ks to draw house rent? 

Mr • .A. A. L. Parsons: If. there was real hardship at present, that 
"'ould be a sufficient ground; but the position is that concessions, includ· 
ing increAses of pny to be absorbed in increments 88 they fa.ll due, have 
nlrend;v bE,en grunted to all employees who have been transferred to the 
pearing Accounts Office. 

n2 
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DtwID (Jb&maD LaU: May I ask the Honourable Member whether it 
is not a fact that many of them draw between Rs.S7 and 45 a mont.h? 

111'. A .... L. PallO .. : The Honourable Member will no doubt realise 
that he must give me notice of that question. 

DlwaD CJhamID LaIl: Do I take it that, if the facts are as stated by 
me, he would be prepared to consider the grant of house allowance. to these 
people? 

Mr. A .... L. PIoI'IODI: Not necessarily. J should have to take into 
consideration the allowances which they may receive in addition . 

. RBCBVITlllIINT OJ' STAFF OJ' THE R.AILWA y CLlIIABING ACCOUNTS OFFIOE • 
..... 

675. ·1Ir. S. (J. _ltra: Is it a fact that matriculates and non-matricu-
latcs have been recruited dirt'ct in Clltss I !lnd Clnss 11 in the Railwav 
Olearing Accounts Office? Is it a fact tbat men with higher 
educationnl qUillificlltions, such fis grudulltt's with longer experience in 
RailwllY Audit, nre Hyuilnble in the SHiel otlice for promotioll to() Clils8Ps 1 and 
II? If so. will Government be pleased to stnt,e the rensons for ~rl  
their clajms to promotion And lor bringing outsiders IlbO\'l! their ~  '! 

Mr. A. A. L. PallO .. : The unswer to the first part of the question is in 
the negtltive; the second Jlurt, therefore, does not arise. 

STATEMENT LAID ON THE TABLE. 

EDtTCATION OF TID: ORII.DREN OF STAn: RAu,wAY EM PI.OYFlK8 , 

ft. Honourable Sir OtOl'le BalDy: (Member for Coolmerce Bnd Rnil-
ways) :  I would ask Jour permission to Illy on the t.able It st,ntcment· 
which I promised to lay in reply t.o 1\ supplementary question n few days 
ago. 

In Bccordnnce with Il promise given by 1110 in answer to a supplementary 
question Bsked in connection with Pandit Hirdny Nnth Kunzru's stnrred 
question No. 889, on the 4th February. I IR.y on the tllble a cony of 1\ 
paper giving detflils of the ~ proposed by the Railwny Boarel for the-
future Rssistance to be given by the administra.tions of Stat.e-mallagtod 
railwBvs towards t.he {,dU<!lltion of the children of their l ~ R. itS 

amended".tter discussion with the Central Advisory Council for,RllilwfI),s. 

(i) With certain exceptions mentioned in (v). (vi) Bnd (vii), the future 
8uistance given by the administrations of Sta.ie.managed Railways (Ilpurt 
from the grant of passes to children going to Rnd from Hchool) towards the-
education of the children of theIr employees, should be confined to pny-
trlents to those employee!'! in order to ennble them to take ndvRnt,age of 
the educBtiona.l facilities provided by Local Govemments. local bodins. or 
·,nvat.e enterprise. and railway administrations should not undertnkn the 
~ l a  ,of providing, maintaining or managing educational institutioJls. 
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(ii) 'I.'his future assistance should be confined to employees who draw 
;pa.y below a. fixed maximum and a.re sta.tioned in places whQre they canllot 
()btain education of the requisite stnndard for their children; and should be 
limited to education for the period covered by the primary and middle 
"8tandnrdA, i,e .. for about seven or eight years for each child. The assis-
tance thUA given should be grunted entirely irrellpective of the community, 
trace or creed of the pa.rticular employee. 

(iii) 'l'he assisflance should take the form of the grant to the l ~ 
'Of a fixed proportion of the board and tuition fees of tlJe &chool to which 
the ohild is sent, the proportion depending on the pay drawn by the parent 
:and fal'ing as the pay increases, Bnd the mouthly amount payable for each 
ohild being limited to 1\ suitablo mnximuDl. The scnle on which 8 a~ 

is given should apply, entirely rr ~ .  of the community, race or 
r E~  of t·he particular employee. 

It, wo"ld I1ppear wfticiently generous if the proportion of the board and 
;tuition fces puyable were in no event to ~  one-half. 

(iv) Arrangements should bo made us ~  us fessib'e to transfer the 
'present ruilway IIchools to tho educational authorities of the various Pf9-
vinees on terms to ha ammged individually in each l ~  'rheile te1'lJlS 
,should include provision for the r~  bJ existing employees of Boob. 
"rights of Rdmission I&S they nmy now possesl!_ 

(v) Primary Rehools have bc>cn established by rnilwnys in cert.nin places 
where either there ill no 10cIII Qut,horit,Y toO take them over or where tb:e 
locnl lIuthorit'Y'1i resollrceR nre not Hufficient fOl' the maintenance of the 
£lchool. Specilil granill onl of r ' l l ~' funds specifically allotted for the pur-
'poRe might, bC' I\uthorised for the ma.intenance of ~  school II eit,her by 
'local authorif,il'R orb.,," privllte bodies. 

(vi) A sepurnte scheme should be prepllr(Jd to delll with the Ollkgrove 
'School, witJ:t fhe object o'f hancling it over to some other Iluthority (which 
'mny hove t.o be speciliIly confltituted) so t,hat the rl~ l'  Iin.bilit.y in regard 
t.o that institution -mny 'be Ii qtiitlnt.e<1 'And the p1'<.'sent. direct, connl\ction 
"'Withrailwny mrmul-wment nbolisllCCI. 

(vii) Notwithst'lluiling "tllearlopt'ion of the llew policy. existing lllmefits 
'under {,he rules in force on i.beStnte-m:mnged r l ~'  should not be 
withdruwll from IIll) of their prc'w'nt railway llll l l~ '8 hurriedly or without 
'giving them n qlliil II/'ll Q1LO. 111C l l .~  IIhould lw u<lcepted of continu-
ing such benefit.s t,o ~ ll  l·tnplo;vees in respect of their chHdrl.n; but &"1 
'new pmplo\"eeR of St,a.t,e-ulIlDRgt'!d ra.ilwa.YR engA.ged R.fter the lst Februnr.v, 
. 1929 ll ~  he l'nt.itled to the C'ontinnnnce ,)f E~ exist.ing hen<,fit·loI Ilfter tpe 
~a  policy hllR been r ~ . into fon't'. 

ELRC1'ION" OF THE STAN"DING FINANCE COMMITTEE. 

:Mr. President: The A l~  will now lr ~  t,o erect, Members, not 
't'xceeding fourteen in nmnbl'r. t·o Herve on the St.anding F'inanoe Com-
. mittee Tor the finnnC'iaJ yenr ~ . Th('rc Ilre Hl cnndldRtf"s, WhORe 
. ua.mes nrc printed on t,he ballot pnperR which will now be Rupplied to 
'Honoura.ble Members in the order in which I cnll them, 

(The ballot· wus then taken.) 



RAILWAY BUDGET FOR 1929-30. 

!he Honourable Sir Ga01'lt RaiIlJ' (Member for Commerce and Railways) t 
It falla to me, Bir, to submit to the Assembly for the second time the 
Railway Budget. and to eXIJlain to the House the fina.ncial position of the 
Railways. In the form of the statements submitted there is but little change 
as compared wit.h last year. but, in response to the wishell expressed by cer .. 
tain Members, details have been given by railways under Demand No. 4-
Administration, and Demand No.5-Working Expenses: Repairs and Main-
tenance and Operation. Similar details have also been given under Demands-
Nos. 7,8,9,10, and 15 dealing with capital and depreciation fund expenditure. 
The Railway Board's memorandum :presents the important facts and figures 
in 8. clear and succinct form, and in It the details of the Budget are examined 
more fully than it is possible for me to attempt now without trespassing 
unduly on the patience of the House. It is my pri-vilege to present the-
Budget, but as everyone knows, the main burden of its preparation falls, not 
on me, but on the Financial Commissionu, Mr. ParsoDs, "'ho has proved him-
self as indefatigable as ever. not only in the Budget seasoD, bat throughout 
the year. To him and to the l\fembcrs of the Railway Board I desire to 
expre88 my indebtedness, and I should like also to acknowledge most 
cordially . t.he valuable assistance we have constantly received from t,he 
Members of the Standing Finance Committee for Railways. 

2. In previous years Honourable Members who have given notice of mo-
tions for reduction have been good ('Dough to add a few words to indicate the 
questions they wish t.o raise. May I express the hope that on this oo<'asion 
they will follow the same course and tliereby lighten the task of the Govern-
ment Members who have to reply' 

F;na7lcial Ruult. oj 1927-28. 

3. When I submitted the Budget lor the ourrent yea.r to the House, we-
anticipated t.hat the surplus for the year I927-28-that i. the year then draw-
ing to its close-on all Jines ''''ould be a little over Rs. 11 orores. This est.imate 
was very nea.rly realized, the aotualsurplus being about RII. 24 lakhs leas. 
Both receipts and expenditure were somewhat higher than ·was expected, but 
the differences were not important and do not call for detailed explanation. 
I pass on at once, therefore, to the figures for 1928-29. 

R ~  Estimates .for 1928·.g9. 

4.. In our Budget estimate of receipts for the current year we had to-
balance the normal growth of traffio against the substantial reductions in 
rates and fares which we were making, and the net result we believed would 
be a decrease of rather over half a crore in the gross traffic receipts of the 
commercia.llines. Actually we have done rather better than our foreoast, and 
we now expect that the receipts will exceed those of ]927-28 by about 
Rs. Ii crores. This is the more satisfactory since neither the industrial 
nor the agricultural conditions of the yoar have been ideal from the railway 
point of view. The partial failure of the monsoon in the Punj!lb and the 
United Provinr08, the unexpeoted and serious shortage of the wheat crop 
of 1928 in tile former province and the prolonged stoppages in the BombaY' 
cot1on mills and the Iron and Steel Works at Jamahedpur WOl'8 all unfa.vour-
able factors. Nevertheless, the traffic in almost all cla88es of commodities. 
has risen, and the quantity of goods transported Beema likely to inorease by 

( 970 ) 
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nearly 4 per cent. For all classes of agrioultural traffio, for which separate 
figures are maintained. that is, grain and pulses. oilseeds and ootton, the load· 
ings have been from 5 to 10 per cent higher than in the previous year" 
a.nd there has been an appreciable; though smaner, increase oithe ' 
19Adings of what, are known as ' ~ lla  sm&llp' and miscellarieoue, 
full wagons which oan usually be taken' as an index of the a.otivity of general 
trade. The single exception is, CO&1. Here the number of wagons loaded 
has fallen off by about 4 per cent, thougli the a.otual decre&&e in the volume 
of'traffic is somewhat sma.ller owing to an increase in the average weight of 
a wagon load.· Since the beginning of 1929. however, the coal traftfc ha.s 
been on tho up·grade, the demand for, wagons is, insistent and the resources 
of the railways have been taxed to.th.e utmost to moot the needs of tw 
situation. 

5. The tra.ffic variations in the cOtUSe of the year have shown few-
features of interest and I do not r ~ 8  to dilate upon them, but it may 
be useful to indicate how far the reductions in rates and fares made l&Bt 
. year have contributed to the inCr6&Ie in traffio which we anticipa.ted. 
~ a ll r earnings are down by Rs .. 7 lakhs only, && oompared ,witn ant 
estimated decline of RB. 21 lakhs, and though the number of p&Bsenger& 
carriP-d was less by 4 millions during the first seven ~  t,he year, the-
passenger miles increased by 49 millions, which means that the average 
journey travelled was longer. ,This is -the effect which the reduotion in long 
distance third class fares might be expeoted to produce. The' reductions in 
the rates for oil cake, petrol and jagree were followed by marked increases 
in traffic, but it is ,still too early to say whether the increases were due 
to the reduotions. The trs.ffic in kerosine' oil, on the other 
hand, act.ually declined during the early mont.hs of the year, though 
the coincidence of lower rates and lower prices should naturally ha.ve led to 
an increase. 

6. In the budget estimates of the current year we anticipaoted that the 
working expenses would be stationary at about Rt;. 621 orores. They are 
now expected to be about Re. 2 crores higher and in excess of the actuals 
of 1927-28 by Rs. Ii crores. About three·fifths of this excess is due to 
abnormal causes. The payment of special sratuities to the staff dispensed 
with on reduction of establishment in the workshops of the South Indian 
and Bombay, Baroda and Central India Railway Companies is responsible 
for 35lakhs ; and a further 46lakhs of the excess is due to special adjust-
ments iu the a.ocounts of the Great Indian Peninsula Railway. For thQ 
rest, the increaee in working expenses is the natural result of the 
additional miles of liue to be staffed, and the llirger volumu of traffic 
carried. 

7. When I spoke l&&t yel1.r, I laid special stren on the measures taken to 
secure fuel economy and the savings effected by the modernization of our 
workshops. I do not propose, on this occasion, to dwell upon them at any 
length. Members who are interested in these subjeots will find a number of 
interesting details in the Railway Board's memorandum. I will only sa.y 
this, that this year we expeot to reduce our expenditure on the repair and 
maintenance of rolling stock by Ri. 14lakhs, although a considerably larger 
Dumber of locomotives, oa.rriages and wagons will be repaired than in 1927.28, 
and that the consumption of coal per ross ton mile is still steadily_ fall· 
ing. In both direcJions there is still mue scope for economy and the House 
may rest &Bsured that no eBort will be spared to bring about that result. 
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8. The financial results of the current ~ar may now be r ~l sum-
a.~. The total receipts of .the r .ll ~ we put at Re. loot orores, 
whIch 18 nearly Re. 2 crores higher tha.n the receIpts of the previous year. 
The total expenditure at Rs. 95 orores is up by Rs. 31 orOreB, but of this 
lum more tha.n Ra. 2 orores is a.ooounted for by the inoreue in our interest 
cha.rges. The surplus of receipts over expenditure on the commeroiallinea 
is B.s. 101 ororea, against Ra. 121 crores in 1927-28. Out of this surplus the 
1088 on the strategic lines absorbs Rs. 1 t orores, and of the • bala.nce Ra. lij 
crores goes to genera.l revenuee under the operation of the convention and 
Re. 31 crores will be added to-the Reserve Fund. Such is the finanoial 
position in whioh we face the ooming year. 

BalM tmd 'Gru. 

9. Last year it was my good. fortune to anoounce important reduo-
tions in tbird ola88 faree and in the freigbt rates on various oommodities 
involving a aa.ori6.ce of revenue of a.bout Re. 3 orores in a full year. I 
was not a ~  enough to expeot that I .houJd be a.ble on this occasion 
to announce a series 01 reduotions on the same soale, but I should have 
been disappointed if the results of the year bad made it impossible for us 
. to do anything to assist trade. Aotually our finanoiaI poeitiOD seems to us 
etroug ~  to ju.tify four meas.ures whioh wUl. we h9p8, prove useful. 
Two of them,are of minor importance and require only a brief notice. 
In the first place. there will be reduotions in the rates for forest produce, 
.uoh as timber. firewood and cha.rooal. on the Eastern Bengal and 
Great Indian Peninsula. Railways, and in the lIecond place substantial 
reduotions will be made on three of the State-managed. 'railways in the rates 
for fresh fruit and vegetables. After making allowance for the growth in 
traffio whioh is expeoted, the net 1088 in eal"lings is put at Rs. 7 lakhs for 
those two proposals together. The remaining measures must be explained 
in greater detail. 

10. When the long distance fares on three of the State· man aged rail ways 
were reduced last yea.r, no change was made in the t·hird 'class fares on the 
Ea,.<;tern Benga.l Railway, which remained at their preSent level of 31 pies per 
mile for all distances. It has been decided to introduce on this milway a 
. telescopic scale, the existing rate being retained for distanoes up to 150 miles 
while for longer distances the ra.te will he reduced to 21 pies per mile from 
-151 to 300 miles, a.nd Ii pies ~r mile for distances over 300 miles. It is 
believed that these reductions wi11stimulate passenger traffic apprecia.bly, 
and allowance being made for tha.t, the lOBS in earnings iscstimated to he 
Rs. 5 lakhs a year. T a.m glad that we have been able to bring the 
Eastem Bengal Railway into line with the other Stato·manllgod railways in 
this respeot. 

11. The other important reduction is in the rates for ooal. This is a 
matter to which I personally have always attached great importanoe, for 
the dflVelopment of industries in India is largely depondent on cheap eoal, 
'and owing to the distances which sepaTate many industrial arells from the 
coalfields, oheap coal is impossible without low freights. I promised lut 
year' thut the question would be fully examined and this has been done. 
The last reduction in our ooal rates was made in 1926, and the resulte 
have been Buch &8 to enoourage us to take another 8tep U1 the same direc-
tion. On the East J ndian Railway the tonnage carrjed for distances 
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over 400 miles was 31 per cent. more in 1927·28 than it was two ye&rB 
earlier and the earnings 33 per cent. more. It is a very significant fact 
that the earnings on the long distance pubJic ooalshould:show a greater 
increaae than the tonnage, notwithstanding the reduction in charges, for 
it means that the average distance the coal was hauled must have inCl'e&ll· 
'ed substantially. The present rates for distan088 over 400 miles are 
caloulated on the following telescopic scale, the rates being given in pies 
per maund per hundred miles: 

15 pies for the first 200 miles. 
7 pies for the next 300 miles, 
6 pies for the VOrtion of the journey in excess of 500 miles. 

The new scale, which we are about to introduoe, makes no oha.nae in the 
rate for the 1st 200 miles, but reduces the rate to 6 pies per 100 miles, from 
201 to 400 miles, and to 5 pies per 100 miles, for the portion of lohe journey in 
exoeBS of 400 miles. I have had the new rates oompared with the rates 
charged in 1913·14 to a number of centres, and I find that the increue over 
the pre-war rates varies from 8 per cent., in the oase of Amritsar and Karachi, 
to 9 per cent., in the case of Delhi and Ahmedabad, 10 per cent., in the case 
of Bombay and Madras, aJ:.d 12 per cent. in the oase of Cawnpore. I have 
every hope that t.he reduotions will stimulate the trafllo in long distance 
CIOIoI, and that it will do something to promote the development of industries 
in areas remote from the ooalfields. The reduction in gross earnings, due 
to the lower rates for coal is estimated to be &. 53 lakhs, but there will 
be a substantial set off owing to the saving in the freight pa.id by railways 
for the conveyance of the ooal they use. 

Budget E81imatu for 1929·30. 

12. I tum now to the budget estimates for 1929·30. Our total receipts 
we put at Rs. 107i crores, a figure which is higher by Rs. 159la.khs than the 
total receipts of the current year. The normal growth of traffic, given a 
normal monsoon, should give us an inorease of Re. 120 lakhs aftel' allowa.nce 
is madc for a loss of Rs. 6.5 lakhs owing to the reductions in rates a.nd fares, 
interest, on th(l balnm.'es of the roserve and depreciation funds should go up 
by Rs. 20 lakhs and 'the Government share of profits from subsidised 
-companies by Rs. 19 lakhs. The last item is a windfall and a.rises from- the 
fact that owing to the purchase of the Southern Punjab Railway with effect 
from the 1st January, 1930, we shall receive our share of the surplus profits 
for nine mont.hs in 1929·30 instead of in 1930·:n. 

13. On the expenditure side, working expenses are taken at Rs. 651-
-crores, which is h'Jlf a crore in excess of the figure for the current year. 
This excess is more than accounted for by an increase of Rs. 58 lakhs in the 
allocation for depreciation which under the rules of the fund automb.tically 
increases with the growth of the capital at charge. The estimate also 
includes a special provision of Rs. 28 Iakhs, the reason for which 'I can more 
conveniently explain when I have disposed of the purely financial questions. 
Apart from this specia.l provision, the estimate under Administration would 
be less by Rs. 10 lakhs and under Opera.tion hy Rs. 5 lakhs than the 
revised estimates for the ourrent year, while under repairs a.nd maintenance 
we are budgetting for a decrease of Rs. 40 lakhs partly because the speoirJ 
debita to revep.ue on the Great Indian Peninsula Railway will not 
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reour, and partly becauae we expeot a saving of B.s. 17'1a.khs in the 
cost of repairing rolling stock. Interest ('harges go up' by Rs. f11 
lakhs owing to the increaae in the capital At chuge,'while the 
surplus profits paid to Indian States and Ranway Companies are down by 
Rs. 54 lakbs owing to purchase of the Burma Railways. The final l'efIult js 
that we expect a surplus of Rs. III crores as against Re. 101 r r ~ in 1928-29. 
Of this surplus Rs. It crores is 1'f'quired to meet tbe loss on the iltrategio 
railways, and of the balance, Rs. 6i crores will go to general revenues, leav-
ing Re. 31 crores to be added to the Reserve Fund. 

Capital E.,nditwe. 

14. We expected to spend  during the current year ;R •• 28 croree for 
ca.piu..l purposes, including Rs.4 crores aI,the purchase price of the, Burma 
,Railways, w.hich r~ taken over hy theSta.te o,n the 1st of January last. 
'rhe figure of R ~ ,28' r rl~  ,was '0. net figure, arrived at after deduoting 
Re. 4f crore. aa probable savings from the total allotments t.o the various 
railways. Our prose, nt anticipation is that the' actual expenditure will be 
Re. 30 orares. The railway organisation can now cope expeditiously 'With a.ll 
projects for new oapital expenditure. and in the ooming year the deduction 
fromtbe oapital "Uotment on the ground of probable savings has been cui 
down to &s. 65 lakhs. This ~ of over-allotment, ooupled with a lump 
sum deduction for probable savings, was introduced after the war owing to 
the inability of the railways to spend anything like the BumS which ~ ~ 
believed they could spend at the beginning of each year. It has now, I  .  • 
very nearly out.Jived its usefulness and is likely to play a very subordinate 
part in future budgets. The excess over the budget figure is partly accounted 
for by more rapid progress in the completion of new lines under construction. 
In 1927-28 we expecWd to open 900 miles of new lines, but actually com-
pleted only 438 miles. This year our estimate of the new lines to be opened 
was 800 miles, whereaa the actual figure promises to be 1,100 miles. 
The most important lines opened this year are perhaps the Daltonganj-
Barkakhana section of the Central Indian Coalfields Railway, the ~. 

-Valley line on the North Western Railway and the Dindigul-PoUaobi hD.8 
on the South Indian Railway. 

15. In next year's budget we are providing lV. 331 crores for capital 
expenditure, including an allotment of Rs. 7 crores for the purchase of the 
Southern Punjab Railway. The acquisition of this line is not only very 
desirable on administrative grounds, but will, we believe, increase our net 
revenue by Re. 47 lakhs. The estimated expenditure for normal capital 
purposes is Rs. 261 crores,. which is about the same amouut aa we shall spend 
in the current year. The llrovision for open line works is a little over Re. 18 
crores and includes Rs. 6 ClOre. for rolling stock in addition to Re. 41 
crores from the depreciation fund. Full details of the work which is going 
on are given in the Railway Board's memorandum, and I cannot attempt to 
summarize its contents now. The only new work of major importance to 
be oommenced. is the remodelling of the Jamalpur workshops on the East 
, India.n Railway, while of the works commenced in previous years the most 
important which are likely to be completed in 1929-30 are the construction 
of no"workshops for the South Indian Railway at Trichinopoly and the 
Bombay. Baroda and Central India RailW8iY at Dohad, the new oentral 
station of the lattM railway-in Bombay, and the electrifioation of the Ghat 
IOOtion of the Great Indian Peninsula Railway between Kalyan and Pooila.. 
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16. Under the head of new construction, the allotment for 1929-80 is 
Rs. 81: orores. Much the greater pa.rt of this sum will be devoted to the 
oompletion of the new lines a.lready under construction,and the allotment 
for new lines to be commenced during the year has been kept down to 
Rs. 351a.k.hs. This policy of concentra.ting on a. limited number of new lines 
and arr ~  to completion as rapidly as possible is the natura.} 
corollary of the new situation. cl'oated by the ability of the railways to 
spend up to their capital allotments, for there is no longer the same neces-
sity to have a. large number of projects in hand simultaneously. Th& 
disadvantage of a dissipation of energy over a number of projeots is that 
it means slow construction and prolonged delay before a retli'rn is obtained 
on the oapital expended. If, on the other ha.nd, the energies of the 
ra.iJ.wa.y administrations a1'6 conoontra.ted on a limited number of works, 
commitments are reduced and the situation is fa.r more easily controlled if 
for any reason a. reduction of expenditure on new oonstruction becomes· 
necessary. It is expected that about 600 miles of new line will be opened 
during 1929-30 leaving 2,100 miles under oonstruction a.t the end of the 
yea.r. '.rhe Jines likely to be opened include 83 miles of the Raipur-
Parvatipur line which is to connect the Centra.l Provinces with the new 
port a.t Vizaga.pa.tam and a.bout 127 miles of line under oonstruction by the 
Burma. Railways. Of the entirely new projects much the most important 
is the Daoca.-Arioha line in E&8tero· Bengal which is expected to ooat about 
Rs. 2 crores. A lIum of RII. 27 lakhs hall been allot.ted for the cqmmenoe· 
ment of this Hoe in the estimates for next year. 

17. Wha.t I ha.ve lIaid about oapital expenditure concludes my annual 
review of railway finance. The year b&II been reasonably prosperoUIJ froD). 
the railway point of view, but there have been few features oalling for 
special oomment either in respect of revenue or of expenditure. The Rail-
way Boa.rd ha.vo spa.red 00 effort to promote inoreased economy and emoi· 
enoy in the ra.iIwa.y management, but in doing so they have proceeded on 
the lines of policy la.id down in previous years, and there are no novel 
me&llU1'8S caUing for speoial oomment hore. In these oircumstances,. I have 
not thought it ne0eB8&rY to enter into great deta.il, but hJ.ve been content. 
to notice briefly the outstanding points of interest. There  are, however, 
certain features in the budget for next yea.r to which I ha.ve not yet refer-
red.. but which are neverthele88 of great importance. To these I now turn. 

18. During the l&IIt two years the railways have had their share in the-
unrest which h&8 troubled the labour world, and the attention of Govern· 
ment h&S frequently hoen drawn to various matters in respact of which the-
conditions of ra.ilway servioe are h.,ld to be unsatisfactory. On the oom· 
plaints made I will not dwell, for they are not for the moment germane to-• 
my purpose, hut I will say a.t once that in varions directions Government 
are anxious to do what is possible to remove legitimate grievances and to 
better the conditions of lIervice, espeoially for the lowest paid men. We 
have to recognise that in many matters aocepted standards are being: 
raised and what would have been regarded as satisfaotory even 10 years ago 
is no longer suffioient. The change may be slow, but it is quite perceptible. 
Our third 01&811 p&8ssngers now expeot higher standards of A ~  and 
greater ameniti@8 in travel and our working men hope for improved conditions 
oot only in respect of wages, but also in respeot of hOUIJing, JI'ovident funds, 
medical relief, education and other matters. Faced with a ~ a.  of this 
kind, I have no doubt &8 to the attitude which Government should take up. 
It will not do to consider merely what are the minimum ooll:1essions which. 
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will suffice to stave off for the moment irulistent demands. More tha.n that 
is needed. The true line of approa.oh is to oonsider what is the most we 
can do without injustice to other interests whioh Government is equally 
~  to safeguard. Indeed I ~  .felt for the past year that if it proved 

posluble to make further reductIOns In rates and fares, we ought to consider 
l ~ 8  what provision would be made to better oonditions for the 

men who work for us. 

19. I have spoken of other interests which Government is equally bound 
to safeguard and. I have done so deliberately. When we are dealing 
with schemes for improved conditions on the Indian Railways, and in-
· ieed with expenditure of any kind whioh does not incre&8e earning 
,power, we have constantly to remember whose money it is we are 
apendiDg. All such expenditure must be met IOOO8r or later from rateat 
MIl fareI. and these must rise and fall aooordiUl to the expenditure 
iDeul'l"ed. But when fares are raised almost nine-tenths of the bw.rden 
f&lIa OIl the ahoulden of the third 01&118 pllBlengen,. and tha.t me&DI 
· on the shoulders of those who, judged by any standard. are f01' the 
.oat part poor IDen. If rates are raised. the ooata of industries 
, an inOl8ll8ed. the earnings of the merchant Bre dimit¥6hed. f01' the volume 
· of t.rade tends to decline, the price whioh the oultivator receives 101' 
, hie crops decreases, and the consumer everywhere haa to pay higher 
prices for what he buys. Sooner 01' later the greater part of the oost 
will be paid by those whose conditions of life are in no respect 'superior to 
til088 of the railway workmen. I do not urge this 808 a l'8&Son why we 
.hould hold out' hand. and abandon any attempt to make things easier for 
'the railway staff. but I do urge it 808 a re8o8on why we should prooeod step 
by step, and not by sudden and radical cha.ngea, rememberiIig always that 
we have to balance the need for improving the standard of living of railway 
employes against the cost of dearer transport to the people of India 808 a 
whole. 

20. What we propose to do is this. We shall set on foot a systematio 
examination of the service conditions of our lower paid employes in order to 
a.scertain what a.re t.he measures whioh are most urgently called for in 
order to bring about an improvement. That will cover not' only rates of 
pay and wages hut also reductions of working hours, whioh would of course 
i,ovolve the employment of additional staff, the extension of provident fund 
benefits to classes who do not at present enjoy them, improvements in the 
housing conditiolls and so on. We have had some preliminary oonsultation 
with the Agent.s of Railways 011 tIll:! subject, but, it is certain that the 
investigations to be made will take time, and we do not anticipate that 
the sobemes likely ,to be sanctioned in 1929-20 will cost more than Rs. 50 
lakhs in a full year, and of course the expenditure in the first yoar will be 
BD1aller. On that. hsis we have included in the budget a sum of Rs. 28 
lakhs (Rs. 10 1a.khs under Administration and Rs. 18 lakhs under Operation) 
.and we have also rrovided a sum of R8. 30 lakhs under Capital for the 

l ll~ of additiona quarters where they are found necessary. The sums 
I have mentioned should not be rpgarded as our final conclusion on what may 
be found to be required, but merely as our estimate of what will be spent 
next year. It seems to me that there is ample justification for these proposals, 
and 1 do not doubt that they will be endorsed by this House. 

21. What I ha.ve sa.id lead'! up to what, in my vie., is the most import-
:ant propoeal inoluded in the pl'68ent budget, I mean the addition of a new 



RAILWAY BUDGET FOR 1929·30. 977. 

Member to the Railway Board. A majority of the StandiDg Finance Oom-
mittee for Railways found themselvesuna.ble to approve this proposal, and, 
for this reason it will be desirable, I think, that I should deal with it at 
length. It is a proposal to which I attach the highest importanee and whioh 
I would commend to the most earnest consideration of the House. It will be 
desirable, I think, that I should at the outset state briefly the existing 
organisation of the Board which it is proposed to modify. 

22. Apart from the Financial CommislUoner, who has a definite sphere of 
his own, the Railway Board consists of three persons, one of whom-the 
Chief Commissionel'-is ooncerned with avery aspect of the railway a ~ 

t.ration and is tho rcoognised advisor of Government on all railway ques-
tions which may oomo up for deoision. The division of responsibility 
between the other two Members is roughly indicated by the names by whioh 
they a.re usually described, namely, the Member, Technioal, and the-
Member, General. Of the former 1 need say little, for he is necessarily 
occupied to a large extent with technical and engineering problems, and in 
Buch mattHs, if work increases, it is at present comparath-ely easy to 
provide tho assistance needed without increasing the numbers of the 
Board. The position of the Member, General, is, however, very different. 
Since the railways exist for the conveyance of passengers and goods, 
his primary concern is with the movement of traffic, for if tho traffic 
ceases to move, then thc railway has ceased to function. When the last 
comes to the la.st, it is the transportation problem which has the primary 
cla.im on his time and attention. The second main branch of his work IS 
commercial and might, I think, be summed up under the name of • salesman· 
ship', if we give a somewhat extended meaning to that word. The Com-
mercial Superintendent of a. big line is a man who has transportation to sell 
a.nd must have oonstantly before him the demands of hiH potential customers. 
That is the pOBition of the General Member, and his work includes the whole 
problem of rating, whioh means the fixing of such rates and fares as will 
aecure the maximum volume of traffic. The interests which he is concerned 
to safeguard are those of the passenger and tht'! mercha.nt, because they are 
the customers for whom he is hound to provide. 

23. The third branch with which the General Member has to deal is 
establishment, which covel'll the rates of pay and conditiODs of service of 
every grade of official employed on the railways of India, who now number 
more than 800,000 men. He must be prepared to grapple with the intri-
cacies of pa.y and allowances when schemes of reorganisation have to be 
carried out, and with the special problems which arise when R Company-
managed railway is taken over by the State and its staff ha.s to be in-
corporated in the State railway services. He must also be prepared to deal 
with all the multitudinous questions that may be summed up under the· 
general heading" the welfare of labour to, which inoludes housing, provident 
funds, leave rules, medical attendance, assistance a.r ~ education, hou", 
of work, the recognition of trades unions and the relations between 
the management of railways and the staff employed by them. For the 
reasons I have already given, this is a class of work which is of steadily 
growing importance and year by year must put a heavier burden on those 
who are responsible for the management of the Indian railway system. 

24. It will be obvious from what I have said, Mr. President, that the· 
duties of the General Member are not only heavy but also extremely multifa-
rious, and it is the la ~r point on whioh I would lay speoialstre88. The General 
Member, as I have said, must on the oommercial side pay partioular regard 
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'to the interests of the railwa.y ~r . and his main anxiety must be to 
keep down oosts 80 that rates and fares ma.y be kept. at a level whioh will 
attract the maximum volume of tr&ffio. But if staff questions a.re approaohed 
, solely from that angle, t;4ere must be a do.nger that ,othor intereiti fOf. whiol, 
the Railway Board is ~a.ll  re"poIl8ible ma.y rec.oive inadequate attention, 
. ~ tha.t a.~ r  not.rlirec}:-ly ~ r a.l ma.y be given insufficient weight. 
·Smce, as I have. 8&ld, mlways eXist fol' the conveyance 01 goods and passen-
'gers, it is essential that one of the Members of the Board should be an expert 
'in traffic a.nd in commerma.l operations, and the seleotion for the appointment 
ofCenerai Member must bo regulated acoordingly. But the qualifioations 
, of a good commercial manager are not neoessarily those which are likely to 
fit an officer to deal with labour questions, and indeed in 80 far as his interest 
.ja engaged mainly in commercial problems he may be unfitted to handle 
, questions in which dUb allowance must· always be made for the human 
".lactor. 

26. For the last t.wo ~ar  the work of the Railway Boa.rd has been under 
~  olose ohsernttion, and what I have said reproduocs the impression left 
in my mind by what I hav(l seen. It has become more and more olear to me 
that the General Member is being asked to perform impossibilities, and a~ 

::it is idle t.o expect that anyone ma.n should po88e88 all the 
· <lualifications required for dealing wi·th the various a.speots of his work. 
· When therefore it. became necessary to decide what arrangements 
· should be made on the retirement of Mr. Sheridan, who baa for 
the last five years rendered most di.tinguished service to the o..,vern-
,ment of .India 8S u. Member of the Board. it beoame De<letllil&l'y 
to deoidealso. whether the . existing organisation could continue 
unchanged, or ",hether some modifioation was neceSllary. 'I'he conclusion 
· at which the Government of India a.rrived, "'as tl!at. the General Member 
should be set free to devote his whole time to those matters which are his 
'primary concern, namely. transportation and the commercial manage-
ment of the railways, and that a new Member must be added to the Boarel, 
who would be A ~ ll.  charged with responsibility for all establishment 
• questions and for the welfR.l'C! of labour and of the sta.1f generally. They 
considered whether it might not suffice in the first instance to appoint an 
,additional Director to the staff of the Ra.ilwa.y Board, but they came quite 
definitely and deliberately to t.he conclusion that tbis would not suffice, 
, IIld that, if important interests were not to Buffer, it was necessary first 
that the oommercial management of the railways should engage the whole 
time and attention of one Member and that similarly establishment and 
labour quelltions should have a Member of their own. 

26. It may perhaps be us'aful if I attempt to indicate the nature of the 
. problems which have to be solved and in the solution of ~  we have not 
· made such rapid progress as we might have dono, had not our organisation 
imposed on a singlu individual most onerous and ara~ ~ On 
the tra.nsportation Hide, quostions are constantly coming up a.s to the 
· measures to be taken to facilitate the move mont of traffic by the 
re-modelling of stations and marshll.Jling yardB (.Ir the doubling or quadrupl-
ing of lines. These must ho handled by a Member of the Board who 
,oan speak with authority to the Agents. On ~ r ~  side there 
are the' ever r ~lJ  problems of rates Rn·l fareA, oomplioated as they are 
,by the fact that t.wo most important company-managed lines i!l India. ~ 

I ~  takeriover for direct management by the State. 1'h18 means that 
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whereas in former days each railway system was a separate entity, whose 
mano.gers were ooncerned .to defend the interests of their own system, their 

~l customers and their own shareholders, \\:e have now to Jook upon all 
~  sy,fltems as for many purposes constit.uting a Bingle system, so that eaoh 
problem has to be approacbed from a new point of view. Thus, for example, 
when the r8.i1 ways were managed by Companies, they ~r  into route-
agrcflments, by which the traffio of 0. given area was divided between them 
with the result tha.t part of the traffic between particular places was conveyed 
:by a longer and more expensive route and part by a shorter and oheaper 
route. .  . If these a.rrangements are retained under State managemont, 
unnecessary expense is incurred by the railways as a whole. Simi-
larly, we are constantly being urged to recdgnisethe unity of the Rtate 
Railway system by extending t,he system of through rates over all the State· 
managed railways, a system whioh at preBeRt is applied only to coal. Now thele 
probltlms oannot be left toO the Agents of individu.d lines, a ~'  they afieot 
more than one line, and inasmuch as vested interests have grown up under 
the old systom, and alterat.ions in rates. may mean entirely unexpected and 
unintended diversions of traffic fr.lm ono line of railway to anotht'r, and oon-
sequently from one port to another, they require 1h closest and most careful 
study, if they are to be dealt with successfully. It is of the highest import-
ance that they tlhould be handled. by an expert Member of the Board who O&D 
give adequate time to their consideration. 

27. On the establishment side, the need for a full time Member is equally 
apparent. It. is not merely that the last two years have been oharacteriPed. 
by a great dea.l of unrest and trouble amongst the railway workmen, for it 
is 110 doubt true that/uch periods of unrest come and go and do not neces-
sarily represent any permanent change. But if any Member of this House 
takes the vbw that tbe new importance given to labour questions and the 
mgency with whioh they are prell8ed is a superficial and transient pheno-
ruflllOIl, then I do not hel;itate to say that he is deceiving 
himself. Here in India we have to deal-wisely if we can-with a 
pennanent change in the conditions under which industries and commerce 
must be carried on, and we must. be ready to deal with the problems 
whioh are impending as well as with those that have already presented 
themselves for solution. Here it may suffice to give only one or two 
illustrations of the kind of question which, under our existing organisation, 
it is almost impossible to handle adequately or expeditiously. One is 
the organisation of the method by which labour disputes on the railways should 
be handled and the relutioIll! of the railway management with the trades 
unions. From the nature of the caae, these are matters ~  must frequently 
engage the attention of this House, and ill which the Railway Member will 
frequently be called on to explain and justify the attitude of Government. 
It is not, I think, too much to ask tJlat ill dealing with such matters he 
'should have the assistance of an officer of not lower rank than a Memhor of 
the Board, with whom he can maintain direot relations and who can devote 
his whole time to carrying out the policy which commends itself to Govern-
ment. In this aspect of the case, all additional Director would be of little use, 
for since t.he Railway Board is responsible as a body for the administration 
-of the railways in India, it is with the Members of the Board that the 
Railway Member of Council must deal and it is wholly impracticable 
that he should go behind the back of t.he Members of the Board to discu8s 
labour questions with the Direotor of La.bour. The other illustration which 
I would give is the obligations the Government of India have inourred under 
the Washington and Geneva Conventions for the 6O-hour week and the 



980 LBOISLATIVE ASSEMBLY. [19TH FaD. 1029. 

[Sir George n ... iny.] 
weekly day of rest. We have not yet suoceeded in fully oa.rrying out these-
obligations. and it is olearly a ma.tter of urgent publio import&nru tha.t there 
should be no further delay; but I do not heSitAte to say thAt if we had had 
in the past a Member of the Board who oould wve his whole time to staft' 
questions. we ahould have solved our dlffioultleB at least eighteen month. 
ago. ' 

I must apologise, Mr. President, for the length to whioh I have spokEID OD 
this subject and bring my remarks to II. olose. Whatever difterenoes of opinion 
there may sometimes be between the Government of India and the Mambe .. 
on the other side of the BOllse as to methods, I have no dou bt at 
all that we are united in our aims. We all of us wish to II8e tbe railways 
of India. so adminietel't'd as to provide the oheapest possible transport to 
meet the needs of agriculture, industry and oommf,rce, while on the other 
hand we are equally united in desiring to secure a reasonable stllndard of 
life for the great body of the Indian railway servants whose duty it is 
to work the railways. It ~ in the llcHef that thc appointnwnt d an 
additional Member of the Railway Boa.rd is the best means towards the 
efteotive and speedy attainment of both objects tbat the Government of India 
are putting forwald their proposal. Some Members. I know, are apprehensive 
that the administration may become top-heavy and of the dangers which 
may attend the accumulation of officials at headquarters. On tbe other hand, 
we must remember how gigantic a transport Rystem the Indian railways have 
~  and how grave the consequences may be of a failure at headquarters 
to keep abreast of the times and to provide adequately for the stimulation 
and co-ordination of cftort on the Indian railways. , 

The Assembly then adjourned till Eleven of the Clock on Wednesda.y 
the 20th February, 1929. 

• 
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